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THE HON’BLE NATIONAL GREEN TR
BEFORE @ RINCIPAL BENCH AT NEW DELH1 VAL

Original Application No. 73/ 2025

In the matter of:
In the matter ol:

Abdullah Petitioner
Versus

Gram Panchayat Sadai & Others Respondents

Reply of Block Development & Pahchayat Officer,
Nuh District Nuh (Haryana) Respondent No-4 on
behalf of Respondents No. 2 to 4.

Preliminary Submissions:-

1. That present reply is being filed through Sh. Shamsher
Singh Nain, Block Development & Panchayat Officer,
Nuh, District. Nuh, Haryana who is authorized and
competent to _ﬁle the present reply on behalf of
answering respondents. Liberty to file additional reply is

being craved, as and when required, with the permission

- of this Hon’ble Tribunal.
2. That the present Original Application (hereinafter for

brevity 0O.A.) filed by the applicant under Section 14 &
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15 of National Green Tribunal Act, 2010 (for short NGT
Act, 2010) for issuance of order or directions is neither
maintainable nor tenable in the eyes of law and liable to
be dismissed at threshold as the applicant filed the
present original application in order to harass the
answering respondents and the applicant seems to
create hurdles in &1e process of proper functioning of

official duties of ahswering respondent No. 2 to 4. The

No Objection Certificate were obtained from the

concerned quarters.

That the Hon’ble NGT vide its order dated 21.02.2025,
formed a joint committee comprising the Representative
of Member Secretary, Central Pollution Control ,Boai'd
(CPCB); Regional Officer (RO), MoEF & CC, Chéndigarh;
Principal Chlef Conservator of Forest (PCCF), Haryana;
and the District Collector, Nuh and the District
Collector, Nuh was directed as the nodal agency in the

joint committee.

. That in compliance of order dated 21.02.2025 of Hon'ble

NGT, the joint committee formed by the Honble NGT,
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called 2 meeting on dated 18.03.2025 with regional
officers of concerned department i.e. HSPCB, Forest
officer, Nuh; Mining Officer, Nuh; Tehsildar, Nuh;
District Development & Panchayat Officer, Nuh; Block
Development & Panchayat Officer, Nuh and District

Collector, Nuh.

5. The Joint Committe;e alongwith district level officers of

the departments cbncemed, visited the site and verified
the factual position. It was found by the committee on
the land in question that approximately 2.5 acres of
land excavated upto less than 5 feet depth and no trees,
flora and founa were found available on any part of the
land in question. Report of Forest Department was also

received by the joint committee and no violation of rules

and regulations of any department was found committed

in respect of the land in question by the answering
respondents and the contents of report of the joint
committee have not been repeated for the sake of

brevity. The report of joint committee has already been
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submitted before the Hon’ble National Green Tribunal

on 04.05.2025 which is on record.

That the applicant filed the application falsely and the

contents of the application are quite wrong and the
application has no force and liable to be dismissed with

costs.
Reply on merits

That the contents of para No. 1 of the O.A. are denied
except those are ma;cter of record.

That the contents of para No. 2 of the O.A. are denied
except those are matter of record.

That the contents of para No. 3 of the O.A. are matter of
record to the extent of the occupation of the applicant
and provisions of NGT Act, 2010 but are wrong and
denied td the extent that the applicant is aggrieved
person in respect of the land and applicant filed the
present application for the protection and restitution of

environment.
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That the contents of para No. 4 of the O.A. are wrong

and denied. The contents of preliminary submissions are

peing reiterated.

Reply of the facts of the case:

5.1 That the contents of para No. 5.1 of the O.A. are wrong

and denied. It is wrong that the answering respondents
are lifting the soil, _ghood, Sand (Bajri), Stones & cutting
old the trees 30007’4000 and are destroying the greenery
of trees, wild life, nest Qf birds, three bore well of water
and selling out fertile soil and removing/demolishing the
dame of water. It is submitted that and the applicant
seems to create hurdles in the process ' of 'e‘propéf
functioning of official duties of answering respondent
No. 2 to 4 and.answering respondents obta.inéd the no
objection certificate from the concerned quarters and in
compliance of order dated 21.02.2025 of Hon’ble NGT
joint committee called a meeting on dated 18.03.2025
with officers of concerned department i.e. Regional
Officer-HSPCB, Forest Officer-Nuh; Mining Officer-Nuh;

Tehsildar-Nuh; District Development & Panchay

,,,,,,
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Officer- Nuh; Block Development & Panchayat Officer,
Nuh and District Collector, Nuh. The joint committee
already submitted their report before the Hon’ble NGT
and it has already been proved by the report of the joint
committee about the factual position of the land in
question. Report of the joint committee alongwith
photographs of the land in question is annexed as
Annexure R-1.

That the contenfs”df para No. 5.2 of the OA are matter
of recordl and répbrt of Tehsildar Nuh has already been
attached with the“”_i'eport of Joint Committee.

That the vco-ntents‘, of para No. 5.3 of the O.A. are wrong
and denied. It is wrong and denied that the land in
question was_,y.;r{.éscferVed for Chai'agah : and useful for
fodder/ charagéﬂ-';_,of ‘animals and grazing of cattles of
villagers. It is further wrong and incorrect that applicant
and other villagers are using the above said land as
Charagah rather it is submitted that the land in
question is cultivated and respondent No. 1 is leasing

out the same periodically as per rules and regulations
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being owner in possession and applicant has no concern
with the land in question.

That the contents of para No. 5.4 of the O.A. are wrong
and denied. It is wrong and incorrect that 3000 to 4000
old trees are on the above said land and the said trees
are protecting the air pollution rather it is submitted
that the forest deﬁirtment has already issued NOC in
favour of Gram Panchayat. It is further wrong that
answering respondenjt No. 2  wrongly and illegally had
taken permission No. 990 dated 30.07.2024 illegally and
unlawfully and Sarpanch of respondent No. 1 had any
personal interest in respect of the land and wants to
earn money in croréS‘.of rupees by way of corruption and
wants to lift fertile soil. It is further submitted that no
violation of judgment and orders of Hon’ble Supreme
Court was committed by the answering respondents and

rest contents of this Para are false and frivolous and no

irreparable loss and injury would be caused to the

applicant.



5.5

6.1

488

That the contents of para No. 5.5 of the O.A. are wrong
and denied. It is wrong and incorrect that applicant
asked the respondents several times to admit the claim
and not to remove the trees and not to allow any private
person to lift soil. It is submitted that the applicant has
no locus standi to file the application and there was no
occasion with the g;pﬁcant to ask about the above said
facts and to adﬁﬁt the claim. It is submitted that
a_nswering responden’;s are not making vi_olations of any
rules and regulations of any law.

Reply of Grounds:

That the contents of para No. 6.1 of the O.A. are wrong
and denied. It is wrong and incorrect that the District
Collector i.e. ,re‘s'p'on"d‘ent., No. 2 had given illegal

permission to Sarpanch of Gram Panchayat Sadai after

taking bribe of Rs. 30,00,000/-. It is submitted that

NOC’s have been obtained from the concerned

department and no illegality have been caused by the

answering respondents while excavating the land and
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the application of the applicant has been filed wrongly
and illegally and has not been filed in public interest.
That the contents of para No. 6.2 of the O.A. are wrong
and denied. It is wrong that there was any illegal
intention of illegal mining of answering respondents and
to cut trees, destroying greenery. It is wrong and
incorrect that the District Collector i.e. answering
respondent No. 2 had given illegal permission to
Sarpanch of Gram Panchayat Sadai after taking bribe of
Rs. 30,00,000/-. It is submitted that NOC’s have been
obtained from the concerned departmenf and no
illegality have been caused by the answering
respondents while excavaﬁng ﬁhe land and the
application of the applicant has been filed wrongly and
illegally and has not been filed in public interest.

That the contents of para No. 6.3 of the O.A. are wrong
and denied. It is wrong that answering respondents
wants to earn money in many crores of rupees from the

permissions and NOC’s.

10
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7. That the contents of para No. 7 of limitations of the O.A.
are wrong and denied. It is Wrong that present
application has been filed by the applicant highlighting
the extreme protecting the air pollution, lifting and
protecting of fertile soil of trees, stopping the cutting of
trees. It is further wrong that applicant has any cause of
action to file the present application. It is submitted that
the answering respondents did not commit any violation
of any rules and regulations or bye-laws and the

application of applicant is not within limitation.

In view of the above facts and circumstances of the
case, it is, respectfully, prayéd that the O.A. has no force
on the grounds mentioned in the reply. The present
reply may kindly be taken on record and the O.A. No.
73/2025 may kindly be dismissed.

Place:- Nuh

=,
Date: o8 /04 /M W
Shamsher Singh Nain
Block Development & Panchayat

Officer, Nuh, on behalf of
Respondents No. 2 to 4.
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erification:

Verified that para No. 1 to 6 of preliminary

submissions and para No. 1 t0 7 of para wise reply of

this reply are true to my knowledge and

the official record available in MYy office, which is

believe to be true and noting has been concealed

are based on

therein.
Place:- Nuh

Date: O—G\OQ\‘D’)&/ %
~ Sh4msher Singh Nain

Block Development & Panchayat
Officer, Nuh, on behalf of
Respondents No. 2 to 4.
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REEN TRIBUNAL
BEFORE THE HON’BLE NATIONAL G
PRINCIPAL BENCH AT NEW DELHI

Original Application No. 73/2025

In the matter of:

Abdullah Petitioner
u
Versus
Gram Panchayat Sadai & Others ~ -coee Respondents
AFFIDAVIT

I, Shamsher Singh Nain, Block Development & Panchayat
Officer, Nuh, do hereby solemnly affirm and state as under:

,\}?\Y PUB(,.I. That deponent has been impleaded as Respondent No.4
éo‘ ) 0\\‘ and in the aforesaid official capacity, I am well conversant
# U«p with the facts and circumstances of the case and is
) 476

Reg authorized to file the present reply on behalf of Respondent

\ X
:\__G;V ; \\\Q\, No.2 and 3 also. Therefore, I am competent to swear this
VT OF Y affidavit.

2. That 1 have gone through the contents of accompanying
reply which has been drafted under my instructions.

verfied pt i on this 28" day of September, 2025 that
the contents of affidavit are true and correct to my knowledge

and on the basis of information derived from the official record

which I believe to be ﬁ E‘ d,no material fact hai ;been

concealed therein. !
Deponent

Verification:

District NulY Haryana
Government of INDIA

2 Macdehitdisns ol
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BERORE THE NATIONAL GﬂFQTéUNAL PRINCIPAL BENCH,

NEW DELHI
Original Application No. 73/2025

Abdullah Applicant
Versus
Gram Panchayat Sadai & Ors. . Respondent (s)
INDEX
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Panchayat Department (BDPO Nuh)
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Regional Director CPCB, Regional Directorate,
Chandigarh (Representative of CPCB)
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Report of Joint Committee in cunﬂia nceﬂ.order dated 21-02-2025 issued by
the Hon'ble National Green Tribunal in the O.A. No. 73/2025.

1 Sh. Abdullah Son of Sh. Juhur Khan, Resident of village Sadai, Tehsil Nuh,
District Nuh filed an Original Application No, 73/2025 before the Hon'ble
National Green Tribunal. New Delhi. The Hon’ble NGT in the present
Original Application No. 73/2025, by passing order dated 21-02-2025, has
formed a Joint Committee comprising the Representative of Member
Secretary, Central Pollution Control Board (CPCB); Regional Officer (RO),
MoEF &CC, Chandigarh; Principal Chief Conservator of Forest (PCCF),
Haryana, and District Collector, Nuh and the District Collector, Nuh was
directed to act as the nodal agency in the joint committee.

2 In compliance of the order dated 21-02-2025 of Hon’ble NGT, a meeting of
joint committee has been called for 18.03.2025 at 11.00 AM by the nodal
agency, to visit the site and verify the factual position and to report. The
Joint committee has visited the site in question alongwith District Level
Officers of the concerned departments i.e. Regional officer, HSPCB; District
Forest Officer, Nuh; Assistant Mining Engineer, Nuh; Tehsildar Nuh;
District Development and Panchayat Officer, Nuh; Block Development &
Panchayat Officer Nuh and the Additional District Collector, Nuh.

3 During the site visit by the committee on the land in question, it was found
excavated around 2.5 acres of land less than the depth of 5 feet and no
trees/Flora/Fauna were found available on any part of the land in question. It
is also mention here that as per the report of Divisional Forest Officer, Nuh,
there were no trees on the land in question from where the soil has been

excavated by the Gram Panchayat, and therefore, the matter of tree

felling/cutting does not arise.




i)

After field visit, a meeting of Joint Committee alongwith the District Level

Officers of concerned department was convened. It was decided in the
meeting that the district level officers of the concerned departments will
submit their report examining the present case and reporting if there has
been any violation based on the rules & regulations of their department
concerned.
As per decision taken in the meeting by the members of the Joint Committee
and the officers of concerned departments, report has been sought from the
concerned departments. The department wise report is as under:-
Report of office of Deputy Commissioner Nuh:- Block Development &
Panchayat Officer Nuh on request of Gram Panchayat. asked from the
District Forest Office, Nuh about the land {mustil number 1 kila no. 24(6-
17), mustil no. 2 kila no. 21(2-17), 22(6-0), 23(4-16), mustil no. 5 kila no.
20(1-9), 21(3-8), mustil no. 7 kila no. 4(6-2), mustil no. 8 kila no. 1(6-1),
10/2(4), khasra no. 16(61-14) total land measuring 103 kanal 4 marla of



ii)

iii)

panchayat land in rcvcnuﬂsgcﬁ.lrgapur. tehsil Nuh} whether the

section 4 of PLPA-1900 is invoked or not on the land mentioned above.
On the basis of request letter of BDPO Nuh. NOC/clarification about non
forest land was provided by the Divisional Forest Officer, Nuh vide dated
18-03-2024 about the non-forest land.

On the basis of NOC given by the Forest Department Nuh, BDPO Nuh on
the basis of resolution No. 1 dated 10-07-2024 passed by the Gram
Panchayat Sadai, send proposal to Deputy Commissioner Nuh vide letter
No. 1475 dated 18-07-2024 of BDPO Nuh for excavation of this ordinary
s0il from this undulated land in question with his recommendation that the
land is not used for cultivation completely due to undulated nature.

On the basis of NOC given by the Divisional Forest Officer, Nuh,
recommendation of BDPO Nuh and Resolution of Gram Panchayat, the
Deputy Commissioner issued the conditional permission under rule 31 (3)
of the “The Haryana Minor Mineral Concession Mining Rules, 2012"
(documents are attached at Annexure R-1).

Report of District Mining Officer, Nuh:- It is submitted that as per
decision taken by the Joint Committee, report on 10 points was sought
from the District Mining Officer, Nuh which has been received vide their
letter No. 1962 dated 24-03-2025 and letter No. 493 Dated 23-05-2025. As
per report of the Mining department, there were 3 short term permits i.e.
permit No. 603 (11990MT), permit No, 732(15532 MT) & permit No. 741
(8720MT)] for excavation of 5 feet of soil from a total of 32 kanal 18
marla land were issued. Till now, 5 feet of soil has been lifted from about
23 kanal 18 marla land in question. They have reported that Environmental
Clearance is not required for lifting of soil from the said land in question as
per mining rules. The permit holder has excavated soil from the same kila
numbers for which permission for lifting of soil was issued by the Mines
Department. As per HMGIS Portal of the Mines department, the details of
the e-Ravana issued from the said permits, has been enclosed. They have
reported, while lifting the soil by the Gram Panchayat, no rule/section of
The Haryana Mines & Minerals Rule-2012 was violated. Report of Mines
department is attached at Annexure R-2.

Report of Forest Department Nuh:- As per report of Divisional Forest
Officer Nuh, there were no trees on the land of Durgapur village from

where the soil has been lifted by the Gram Panchayat, and therefore, the

17



iv)

matter of tree felling/cutting 'doSs not arise. Forest Department Nuh has
issued NOC earlier in respect of Haryana Land and Preservation Act, 1900
(Punjab Act, 11 of 1900) or Forest or Restricted lands vide reference No.
WMT-IB0-X4B8 dated 18-03-2024. Forest Department Nuh reported that
as per the revenue records and the notification provided earlier by the
Forest Department, Mustil No. 6//14, 15 (16 acres 5 Kanal 7 Marla) is
included in the protected forest area. Regarding which a resolution has
been given by the Gram Panchayat, but according to the working plan
2009-10 to 2024-25 provided by the Forest Department, 6 is written in the
column of Khasra No. in village Durgapur, which is shown in Aravali
plantation and in front of 6, it is neither written whether the said 6 is a
Mustil or a Khasra No but this is a matter related to the record. After
formation of Forest Division Nuh in the year 2005-06, the above
mentioned working plan was written by the then Forest Divisional Officer,
Nuh in the year 2009-10, in which a Khasra No. wise list of villages of
Nuh district is recorded as Aravali plantation. In addition to this, the Forest
Department Nuh has also reported that the Aravali Project has completed
around 25 years ago in 1999-2000. At that time, the record of Aravali
Project Division, Ferozepur Jhirka was deposited in the office of Forest
Conservator, Southemn Circle, Gurugram. Thereafter, after the creation of
Nuh Forest Division in the year 2005-06, the record related to Aravali
Project was transferred to Forest Division Nuh., Now after observing the
old records, it was found that all the proposals given by the Gram
Panchayats regarding plantation during the Aravali Project (vear 1990-
2000) are not available in the records of this Forest Division Office. Photo
copies of resolutions of some villages found in this office in which no copy
of resolution found related to Sadai/Durgapur for plantation under Arawali
Project. Report of Forest department Nuh is attached at Annexure R-3.

Report of RO Pollution Control Board, Nuh:- As per report of Regional
Officer, Pollution Control Board, the lifting process of soil by Gram
Panchayat is not covered under the consent management policy dated
04.12.2020 of the Haryana Pollution Control Board. The RO Pollution
Control Board Nuh quoted the report and Section 31 of the Haryana Minor
Mineral Concession, Mining Rules, 2012 of Mines department Nuh vide
which Mines department Nuh issued permit for excavation of ordinary clay

and environment clearance is not required and no rules of Mines

18



v)

vi)

department found violatcd,ﬂn.ce‘élution Control Board Nuh reported

that no complaint of dust problem due to lifting of soil, has been received
in their department and the same does not fall under the Air Act, 1981 &
Water Act, 1974. The RO, PCB, Nuh further stated that as per report of
Forest Department Nuh, no trees were available on the land in question, so
that no case of tree felling is there, hence, no harm has been caused to any
plant or animal due to lifting of soil from the land in question. Report of
HSPCB department Nuh is attached at Annexure R-4.

Report of Tehsildar Nuh:- As per report of Tehsildar Nuh, the Kism of
land in question i.e. kila number 1//24; 2//21, 22, 23; 6//1, 2,3, 5, 6, 8, 13,
16,17, 18, 19, 23, 24, 25/1 is Banjar Kadeem and kism of kila No. 8//10/2,
1; 7//4; 5/20/2, 21/2 is Bhud. Tehsildar Nuh further reported that the
ownership of Kila No. 1//24, 2//21 is Shamlat Deh and the ownership of
Kila No. 2//22, 23; 6//1, 2, 3, 5, 6, 8, 13, 16, 17, 18, 19, 23, 24, 25/1;
8/10/1, 1; T/4; 5//20, 21/2 since Consolidation to the Jamabandi year
1989-90 was as Jumla Mustarka Malkan and since Jambandi year 1994-95
to till date, ownership recorded as Panchayat Deh. Tehsildar Nuh reported
that the Girdawari of the land in question is not available since
consolidation to the year 1999 and the Girdawari report since 2000 to till
now is available in which crops has been mentioned in every khasra
girdawari period. It has also been reported by the Tehsildar Nuh that on
kila No. 8//1 Sh. Asar khan son of Rahim khan, on khsara No. 7//4 Sh.
Bhondu son of Mangtu and Sunni son of Kude and on kila no. 5//20, 21/2
sh. Hurmat son of Nanha son of Ramsingh are recorded as Gair Maurusi in
the column of khana kast of the Jamabandi, rest of the land in question the
Gram Panchayat is recorded as Khudkast. Report of Tehsildar Nuh is
attached at Annexure R-5.

Report of BDPO Nuh:- BDPO Nuh has sent the resolution no. 01 dated
30-04-2025 of Gram panchayat Sadai vide which pointwise report and
photocopy of patta Register has been received. As per resolution of the
gram panchayat Sadai, the land in question is being leased out at nominal
amount due to undulated pature of this land and to avoid unauthorised
encroachments. Gram panchayat reported that people have encroached
some portion of the land in question after constructing their houses. People
of the villages not taking lease of the land in question due to undulated

nature of this land. As per resolution of the Gram Panchayat Sadai, Fateh
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Mohammad. Panch, Gram ﬁ%gadﬂ who is uncle of Sh. Abdullah

(the complainant) has been doing agriculture on around 1.5 acre of land

after encroachment. Report of Tehsildar Nuh is attached at Annexure R-6.

vii) Suggestions of Representative of CPCB:- The Regional Director CPCB,

Regional Directorate, Chandigarh (Representative of CPCB in the Joint

Committee) also visited the site and attended the joint committee meetings

held, has sent his suggestions through e-mail on dated 22-05-2025. The two

suggestions made by the representative of CPCB for inclusion in the report

arc

g

In view of the above and the fact the status of the Panchayat Land under
reference is Aravali Plantation as confirmed by the Forest Department,
Nuh vide his letter No. 2237 dated 27/02/2025 sent to Deputy
Commissioner, Nuh in response to his letter No. 3468/Panchayat dated
19/02/2025, it is suggested that the name of the competent authority to
accord permission for carrying out R aifFet it (non-forestry work)
including soil excavation in the declared Aravali Plantation area and also
if the permission for the same was taken or not from that competent
authority.

The Joint Committee was also directed by the Hon'ble NGT to
“ascertain the extent of damage, which is being caused on account of
such lifting of soil . In this regard, it is suggested that the following may
be incorporated in the report:

As per “Chapter 10 : Mining operations to be undertaken as per the
Mining Plan™ Point No 70 (6)(vi) of HARYANA GOVERNMENT,
MINES AND GEOLOGY DEPARTMENT Notification No. S.0. 45
/C.A.67/1957/8.15/2012 dated 20th June, 2012; Harvana Minor Mineral
Concession, Stocking, Transportation of Minerals and Prevention of
lllegal Mining Rules, 2012, (6)“Every mining plan shall delineate the
approach in respect of environmental safeguards and restoration and
rehabilitation measures of the area with regard to the following, among
others: “(vi) removal and stacking of any top soil or over-burden or
waste rock and nonsaleable minor mineral excavated/ generated during
the mining operations and utilisation of the same for restoration and
rehabilitation of the area”

However, the examination of the mining permission granted by Mining
Department under Mineral Concession, Stocking, Transportation of
Minerals and Prevention of Illegal Mining Rules, 2012 for excavation of
the soil from the area under reference, revealed that no such condition
for “removal and stacking of any top soil or over-burden or waste rock
and nonsaleable minor mineral excavated/ generated during the mining

20



aperations and utilisation (j) r;::e same for restoration and rehabilitation

of the area™ has been imposed.

Copy of the Suggestions received from CPCB Member through email are

annexed at Annexure R-7.

Findings of the Committee:-
After field visit of the site in question, by the committee members and
concerned departments in perusal of the O.A. No. 73/2025, the findings of

the committee are as under:-

As per report of revenue Department, the Kism of land is Bhud and
Banjar Kadim instead of Charagah as alleged by the applicant. The
ownership of the land in question is in the name of Gram Panchayat Sadai
and the land is being used for cultivation, since last 40-50 years, by the gram
panchayat and local residents as per revenue record and comments given by
the local residents during site visit.

Further, the approval for lifting of ordinary soil from this undulated
land in question found as per norms. As per report of Mines department
during lifting of ordinary soil from the land in question, Mining Rules were
not violated. The Mines department also reported that the environment
clearance is not required for lifting of this ordinary soil from the land in
question.

As per report of Forest Department and during site visit, it has been
found that there were no flora and fauna or any trees available on the land in
question. It has been stated by the Forest Department that there were no trees
on the land in question hence the matter of tree felling/cutting does not arise.
Further, as per record only Khasra/kila number 6//14, 15 (16 acre 5 kanal 7
marla) of village Durgapur are notified as Protected Forest vide notification
dated 11™ April, 2023 issued by the Govt. of Haryana Department of Forest.
Rest of the Khasra numbers of Mustil number 6 are out of the forest
department jurisdiction and cultivation is being carried out on all khasra
numbers of Mustil number 6 except kila number 6//14, 15 as per revenue
record and same has been verified from the local residents of the village
during site visit. The land in question of village Durgapur is touching the
boundary of another revenue estate which is located within the foothills of

Arawali.
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The Regional Officer, QPQ.:! the basis of field visit and on the
basis of report of Forest and Mines department, reported that no harm has
been caused to any plant or animal due to lifting of soil as there were no
trees on the land in question.

After perusal of the report and observations made by the
Representative of CPCB, it is found that out of two observations; first one is

related to forest department and second is related to Mines department.

The Representative of CPCB has quoted a paragraph in his report
from the Forest department’s report dated 27-02-2025. In said report, the
Mustil No. 6/14,15 has been covered under Protected Forest wvide
Notification dated 11 April 2023. As per report of Forest Department dated
03-04-2025 (attached at Annexure R-3), it has been found that NOC has
been issued by the Forest Department for excavated the land which does not

fall under the ambit of Protected Forest as well as Aravali Plantation.

Further, as per report received from the Mines department vide letter
No. 493 Dated 23-05-2025, the excavated soil i1s ordinary clay/earth,
permitted under Rule 31 of the Haryana Minor Mineral Concession,
Stocking & Transportation of Minerals and Prevention of Illegal Mining
Rules, 2012 by the Mines department in which preservation of top soil is not

required.

It is pertinent to mention here that the present petitioner also filed this
type of complaints before the office of Deputy Commissioner Nuh through
SAMADHAN SIVIR. On the basis of this complaint, BDPO Nuh, District
Mining Officer, Divisional Forest Officer, all the Panches alongwith
Sarpanch Sadai and complainant have been called for personal hearing on
date 19-02-2025. During the above personal hearing, it was found that the
complainants are in unauthorized possession on that panchayat land in
question. Photograph of the encroachment on panchayat land just nearby the

land in question is attached herewith:-

22
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It is also submitted that Sh, Abdullah (the complainant) has already
filed a petition No, Cs/29/2025 in the Hon’ble District Court and the next

date of hearing in the said suit is 11-08-2025. The above said suit is in reply
stage.

During the site visit, a gathering of the people of the village, available
on site was informed that the agriculture activities are being carried out on
this land since last 40-50 years and the Kism of land is Bhud and Banjar
Kadeem. It has also been clarified from the report of Tehsildar Nuh that
Girdawari Report of this land in question, is available in revenue record and
as per revenue record, the crop is sowing on the land in question since the
year 2000.

Report is submitted for kind information and necessary action please.
: —

o o
Bt
M f 1-"7\" e
e of NK. Dinri Dr. Narendet Sharma
Technical Officer Scientist 'F’
MoEF & CC CPCB, RD, Chandigarh

Diw&mr. Nuh
-cumi-N Agency
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Subject: Original Application No. 73/2025 filed by Sh. Abdullah before the
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Natioanal Green Tribunal Principal Bench, New Delhi,
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Natioanal Green Tribunal Principal Bench, New Delhi,
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Original Application No. 73/2025 filed by Sh. Abdullah before the National
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CihF NO:- 7855079758 Application Date 07.11.2024
PermitNo. £03 weel. 13.12.2024 to 22,01.2025
tandard form for ex¢ vation of n "

Wheress Sh. Abdul Rajjaq S/o Sh. Jalli R/o Village Badka House No, 252
Distt, Mewat, has applied for the grant of & permit under Rule 31 and Rule 6 (2) (v) of
the Haryana Minor Mineral Concession, Stof:luna & Transportation of Ml
Prevention of Illegal Mining Rules, 2012, for disposal of 11990 MT tones/ ordinary clay
/ earth , a minor minerals for excavation / removal from Village Durgapur Tehsil, v
Distt. Nub, ( Khavat Khata No. 46/46, Mustkil No. 2 Kila No. 2(6-0) (4-16) Total
Rekbe 10 Kanal 16 Marla falling in Revenue Estate Village Durgapur. The i
bashave paid royalty and advance application fees amounting Rs, 81,668 (R,
53,020/- vide GRN No. 0125044558. dated 11.12.2024 ) ( Now Balance amount
Rs.28,645/- ) & Security amount is already deposited and adjusted vide P
No. 29 dt. 09.02.2023. (50% of the amount of royalty) "

The .permission is hereby granted for disposal of the mineral Ordinary Clay
(name of minor m'incrals ) 11990 MT tones excavated / removed form the aforesaid arca
for the period from 13.12.2024 to 22.01.2025 subject to following conditions :-

1 The holder of the permits shall keep the Government indemnified from third party

claim relating to the extraction of ordinary clay/ earth from the land for which
quarrying permit is given.

The holder of the permit shall excavate the ordinary clay/ earth in such a manner
that the same shall not disturb or damage any Road, Public ways, buildings ,
premises of public grounds. '

That the holder of the permit shall not fell any tree standing on the land without
obtaining prior permission in writing form the competent authority in the Forest
Department or Collector of the district concerned, as the case may be. In case such
permission has been granted, he shall abide by the terms and conditions stipulated
in such permission.

The permit holder shall not carry on surface operations in any area peohibited by
any authority, without oblaining prior permission in writing from the concemed
The permit holder shall not enter and work in any reserved demarcated or
profected forest without' obtaining prior written permission of the Forest
Department, |

™ permit holder shall report immediately. all accidents 1o the Deputy
Cmﬂmsmmndmomm-m —Charge, od,

TN

3%y
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ground level and in case wh mrmmd.quepﬂmmepn% \
surface shall not exceed three

8 The permit holder shall not excavate any mineral than that of ordinary Clay ;
earth found in the area. Any breach in this regard will entail immediate suspens;
of the working by the Officer in — Charge and followed by termination of perm;
along with forfeiture of security amount, after affording opportunity of show -
cause. In case any mineral is illegally disposed off, the Officer in —Charge shal)
also recover amount of penalty in accordance with the provisions of Mines and
Mineral (Development & Regulation) Act 1957 and Rules framed there under .

9 The permit holder shall transport / disposed off the ordinary clay/ earth from the
site of the excavation, only by issuing a Mineral Transit Pass.

10 The permit holder shall restore and rehabilitate the arca of excavation with in

fifteen days from the date of expiry of the permit and shall submit compliance
___ _report to the Officer in-Charge. ;

11 In case of any default in due observance of the terms and conditions of this permit
or in payment of the installment on due date, the permit may be cancelled by the
Director or by any officer duly authorized by him in this behalf by giving one
month notice where the remaining period of permit is more than sixty days. In
other cases the period of permit is less than sixty days, notice of ten days shall be
given before taking decision on.cancellation of permit.

12 The amount of security deposit shall entail no interest. The security amount shall
be refunded within a period of three months in case the same is not forfeited or
required to be detained for any other purpose under this permit.

13 Any sum due from the permit holder shall be recovered form him as an arrear of
land Revenue.

The permission shall be valid up to 22.01.2025.
Note 1:- One meter distance should be maintain from adjoining land.

A Copy of Short Term Permit is Forwarded to Sh. Rakesh, Mining Guard.
He is directed to submit the report after expiry of permission.

Memo No. |1 2 Dated:- }‘_’( 12205y

y S X
R ‘ﬂg&%\‘%‘ in
Resisert u-nngofggg;gg, ),Lq;' 150 m"ﬁﬂﬁ’ :ﬁmﬁ%
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FORM PIM4

3 ¢ K R.u-w.n':ﬂ I
_ o
\\par NO:- 9018242516 5'520 Application Date 31.12.2024

Permit No. “F32. wel. 15.01.2025 to0 25.02.2025
' Standard form for excavation of Ordinary Cla

/ Whereas Sh. Abdul Rajjaq S/o Sh. Jalli R/o Village Badka House No. 252
Distt, Mewasit, has applicd for the grant of & pel'l:l‘lit under Rule 31 and Rule 6 @) (iv) of
the Haryana Minor Mineral Concession, Sm«:.‘.kmg & Transportation of Minerals and
Prevention of Illegal Mining Rules, 2012, for disposal of 15532 MT tones/ ordinary clay
/ carth . a minor minerals for excavation / removal from Village Durgapur Tehsil. Nuh
Distt. Nub, ( Khavat Khata No. 46/46, Mustkil No. 6 Kila No. 2(5-11) 3(8-11) Total
Rakba 14 Kanal 02 Marla falling in Revenue Estate Village Durgapur. The applicant
has/eve paid royalty and advance application fees amounting Rs. 68,545/~ (Previous
Balance Rs. 28,645/ vide GRN No. 0125044558, dated 11.12.2024 ) and (Rs.
39.900/- vide GRN No. 0126688497, dated 14.01.2025) (Total amount Rs.
68,535/-) & Security amount is already deposited and adjusted vide Permit
No. 29 dt. 09.02:2023. (50% of the amount of royalty)

The permission is hereby granted for disposal of the mineral Ordinary Clay
(mame ol minor m’inerals ) 15532 MT tones excavated / removed form the aforesaid area
for the period [rom  15.01.2025 to 25.02.2025 subject to following conditions :-

| The hwlder of the permits shall keep the Government indemnified from third party
claim reliting to the extraction of ordinary clay/ earth from the land for which
quarrving permit is given.

I'he holder of the permit shall excavate the ordinary clay/ earth in such a manner
thist the same shall not disturb or damage any Road, Public ways, buildings .
premises of public grounds. .

That the holder of the permit shall not fell any tree standing on the land without
obtaining prior permission’ in writing form the competent authority in the-Forest
Depaniment or Collector of the district concerned, as the case may be. In case such
periniasion bas been granted, he shall abide by the terms and conditions stipulated
in sueh permission.

-Ltie_permit holder shall not carry on surface operations in any ared prohibited by

any aulhority, without obtaining prior permission in writing from: the opncemed
authority. .

3

The permit holder shall not enter and work in any reserved demarcaed or
protected forest withodt oblaining prior written permission of e T
Ucp.ulilll.'l‘lt. Dmny
6 The permit holder shall report immediately all. accidents 10 he
Commissioner and the Officer in —Charge, concerned. :



7 The depth of the pit below surfiice shall not °X°°°d_5 Feet from (ne Mﬂm%
ground level and in:meﬂd deposits are founds the depth °f'h°bilhu,,s

surface shall hot exc ) :( .
Ihe permiit holder shall not excavate any other mineral than that of ordinary clay |

carth found in the arca. Any breach in this regard will entail immediate Suspensig,,

of the working by the Officer in — Charge and followed by termination of

along with forfeiture of security amount, after affording opportunity of show

cause b case any mineral is illegally disposed off, the Officer in —Charge shyj

abso eeover amount of penalty in accordance with the provisions of Mines and

Miscial tDevelopment & Regulation) Act 1957 and Rules framed there under .

9 The permit holder shall transport / disposed off the ordinary clay/ earth from the
site ot the excavation, only by issuing a Mineral Transit Pass.

10 The permit holder shall restore and rehabilitate the area of excavation with in

filleen days from the date of expiry of the permit and shall submit compliance

report (o the Officer in-Charge. '

In cuse ot any default in due observance of the terms and conditions of this permit

or in payment of the installment on due date, the permit may be cancelled by the

Director or by any officer duly authorized by him in this behalf by giving one

month notice where the remaining period of permit is more than sixty days. In

Gther cases the period of permit is less than sixty days, notice of ten days shall be

given before taking decision on cancellation of permit.

12 The sinount of security deposit shall entail no interest. The security amount shall
be 1etunded within a period of three months in case the same is not forfeited or
required 1o be detained for any other purpose under this permit.

I3 Any sum due from.the permit holder shall be recovered form him as an arrear of

land KBevenue,

The permission shall be valid up to 25.02.2025,
Note I:- One meter distance should be maintain from adjoining land.

A Copy of Short Term Permit is Forwarded to Sh. Rakesh, Mining Guard.
He is directed to submit the report after expiry of permission.

Meme Nu, b‘g_ﬁ Dated:- ,5-’9!'3-035‘

=k

2 b\l e ™ meuum

M 731».,1'« ,J_,_‘P/Lr

Assistant Mining Engineer
eptt. of Mines & Geology
Nuh



s FORM PIM4 Y Kesut QM-.\,@@
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\ Application Date 17.01.2024
- S 522
. CAENO:- 1154324

_ o w.e.f, 24.01.2025 to 23,02.2025
Pel'll“ 0.

Standard form for excay tion of Ordi "

Whereas Sh. Wahid S/o Sahjad Rlo‘ Village Shapur Nangli Tehsil and

Distt. Nuh, has applicd for the grant of & permit under Rule 31 and Rule 6 (2) (iv) of the

Minor Mineral Concessizo{;'l].z s:::jm D':mmmomMT“ " ::r ::nm oo

b egal Mining Rules, s e : ;

earth , & m;?r“mgi:mls for excavation / removal from Village Durgapur Tm":l‘“

m_‘N‘h ( Plot No. 2 Mustkil No. 6 Kila No.ll(s-o)-']‘m| Rakba 8 Kanal 0 Maria

falling in Revenue Estate Village Durgapaur. The applicant has/have paid rovalty sad

advance application fees amounting Rs. 38,700/~ vide GRN No. 0126951294 DT.

20.01.2025 & Security amount is Rs. 19,100/~ Vide GRN No. 0126951820 D¢,
20.01.2025. (50% of the amount of royalty)

The permission is hereby granted for disposal of the mineral Ordinary Clay
(name of minor m'inerals ) 8720 MT tones excavated / removed form the aforesaid area
for the period from 24.01.2025 to 23.02.2025 subject 10 following conditions :-

I The holder of the permits shall keep the Government indemnified from third party
claim relating to the extraction of ordinary clay/ earth from the land for which
quarrying permit is given. ik

2 The holder of the permit shall excavate the ordinary clay/ earth in such a manner
that the same shall not disturb. or damage any Road, Public ways, buildings ,

premises of public grounds.

That the holder of the permit shall not fell any tree standing on the land without

obtaining prior permission in writing form the competent authority in the Forest

Department or Collector of the district concemed, as the case may be. In case such

permission-has been granted, he shall abide by the terms and conditions stipulated

in such permission. :

The permit holder shall not carry on surface operations in any area prohibited by

any authority, without obtaining prior permission in writing from the concemed

The-permit holder shall not enter and work in any reserved demarcated or

protected forest without obtaining prior written permission of the Forest

Department

The permit holder shall report immediately all socidents to the Deputy
Commissioner and the Officer in ~Charge, concerned. -
The depth of the pit below surface shall not exceed § Feet from the adjoining
ground level and in case where sand deposits are found, the depth of the pit below
surface shall not exceed three feet.



8 The permit holder shall not excavate any other mineral than that of ordinary Clay /

of 1 lowed by termination of
"of the working by the Officer in — ol ; , permiy
along with forfeiture of security amount, after affording opportunity of show

cause. In case any mineral is illegally disposed off, the Officer in ~Charge shall -

also recover amount of penalty in accordance with the provisions of Mines and
Mineral (Development & Regulation) Act 1957 and Ruk.s framed there under .

9 The permit holder shall transport / disposed off the ordinary clay/ earth from the
site of the ¢xcavation, only by issuing a Mineral Transit Pass.

10 The permit holder shall restore and rehabilitate the area of excavation with in
fifteen days from the date of expiry of the permit and shall submit compliance
report to the Officer in-Charge.

11 In case of any default in due observance of the terms and conditions of this permit
or in payment of the installment on due date, the permit may be cancelled by the
Director or by ‘any officer duly authorized by him in this behalf by giving one
month notice where the remaining period of permit is more than sixty days. In
other cases the period of permit is less than sixty days, notice of ten days shall be
given before taking decision on cancellation of permit.

12 The amount of security deposit shall entail no interest. The security amount shall
be refunded within a period of three months in case the same is not forfeited or
required to be detained for any other purpose under this permit.

13 Any sum due from the permit holder shall be recovered form him as an arrear of
+ land Revenue.

The permission shall be valid up to 23.02.2025.

Note 1:- One meter distance should be maintain from adjoining land.

A Copy of Short Term Permit is Forwarded to Sh, Saha Alam Senior, Mining
Guard. He is directed to submit the report after expiry of permission.

Memo No. fg‘zq : Dated:- 9.0, ~2e3(—

Sedin S
Assistant Mining Engineer
B?'nwm 'Mogyy
%i Deptl. o rﬂﬁﬁ’?ﬁu%
Assistant Mininn Enginadl LYy ’w
Deptt. of M:ﬂ;: & Ceology

44 .

catth found in the area. Any breach i will entail ipmediate suspensioy |
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o 5.24 '-wmm;m:z :}

";\Pb..":- Distict Wise Project Type Wise Current Miners! Product

Setoct District - Salect Project =
NUH - PER-ABDUL RALIAG-250120018180 o
Fetch Details |
gl
Current Mineral Production Detalls for project id - 250120016160{Report generated al 2025.03.18 04:27.46)
PER- Pormit
S0 Project
No Project W Project name Role \ tate
1 280120016160 ABDUL RAJIAT PER
Total Quantity Mineral Quantity A

St Mineral Allowad in Produced 4l
No Marne Parmitiin MT) now(in MT) 'mm::n] [—
2B0TOTE

I 15632.00 2698.08 ié

Content Dvimed by Mines & Geology Department b & @
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5 2 5 wnm:m
N
Production Details Report
' o Type Wise Current Mineral o
oy . District Wise project
Pem..~
= - Select Project = —
golect Distriet . PER-ABDUL RALIAC-241213015275 Felch Details |
NUH
. 241213015275[Report generated at 2025-03.18 04:26:53)
Details for project id
Mineral Production
Corm PER- Permit
< - ":;“ Minaral Details
Project
! Mo Project 14
PER Mineral
1 aans . Total Guartity Cuanity Remaining
S Minonl Aliowed In Produced til Production Poemie
Mo Name Parmit{in MT) nowlin MT) Quantity {in MT) Vabdity
1 Clay 11990.00 o881 34900900900098 22001/2026

Content Owned by Mines & Geology Department Haryana, Govemment of Harana
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Logoed ; 3
_ Logged i Rgke ; Z
Looged n Districy 1
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‘Sabect Project -

i, Disirct Wee Proed Typs Woe

Salect District -

NUH v PER-WAHID-250124016387 —
Fetch Details
. Details for project id - 250124016397[Report generated at 2026-03-18 04:24:09)
PER- Permit
St *
ot - Project name Role Mineral Details.
1 2s1z0NsNT WAHID PER
Total Quantity  Mineral Quantity Reena
Sr  Minersl Allowed In Produced til pm.::
Permit

Mo Name Permit(in MT) nowiin MT) Quantity (InMT)  Vaidity

1 Clay 8720.00 12277 Taar. 2y 23022028

=)

Conlent Owned by Mnes & Geology Depariment Haryana, Government of Haryann



¥
- 927

From

Deputy Commissioner,

Nuh,
To

Asstt Mining Engineer, Department of Mines,

Nuh,

Memo No. |70 [Panchayat Dated: & ‘S b-‘l&r
Subject:-

Regarding comments on Report/Suggestions given by the Regional
Director, CPCB, Regional Directorate, Chandigarh (Member of Joint
Committee constituted by Hon'ble NGT in O.A. No. 73/2025).

Please find enclosed herewith the Report/Suggestions given by the
Regional Director, CPCB, Reglonal Directorate, Chandigarh (Member of Joint

Committee constituted by Hon'ble NGT in 0.A. No. 73/2025) after field visit of the
land of village Durgapur.

You are hereby requested to send your comments on the
report/suggestions given the committee member.

W

Fer Deputy Commissioner,
Nuh.
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Office of Mlnes & Geology Department, Guruﬁram/N_é/

To
Deputy Commissianer,
Nuh
Memo No. y 93 Dated. 33-05-3235

Subject:-  Regarding comments on report/ Suggestion given by the Regional
Director. CPCB, Regional Dircctornte, Chandigarh (Member) of Joint
Committee constituted by Hon'ble NGT in Q.A. No. 73/2025

Kindly refer to this office Memo No.1170/ Panchayat dt. 22-05-2025 on the

subject noted above.

In this regard it is submitted that the permit for extraction of Ordinary clay /
earth shall be granted by the Department of Mines & Geology under rule 31 of the Haryana
Minor Mineral Concession, Stocking, Transportation of Minerals And Prevention Of Illegal
Mining Rules, 2012 (copy enclosed) in which preservation of top soil is not required.

This is for your kind information and necessary action please.

iy
A t Mining%:‘ gi

Depit. of Mines & Geology
Gurugram/Nuh .

4%(.
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218
I agvance for the complete financial year or gy

in these cases shall be made
thereof;

(7) An application for renewal of permit/fresh grant under this rule shaj) be

d prescribed above along with the payment towarg

submitted within the periol
applicable royalty for the ensuing year and a surety for the remaining period of

the permit;
(8) A permit for excavation of brick earth will be granted In Form PIM-2,
(1) Save In the cases covered

31. Permits for extraction of ordinary clay/earth.-
under sub-rule (2) of rule 30, the Director or an officer authorised by him in thig

behalf may grant permit for lifting of ordinary earth from an area not already
granted on any mineral concession to the landowner or the person having

consent of the landowner on submission of an application;
(2) The permit for extraction of ordinary earth shall be granted only uptoa
maximum depth of nine feet measured from the natural ground level of sald

area; .
(3) The permit for extraction of ordinary earth/ clay In respect of any land of
which the ownership or management vests In a Gram Panchayat shall be granted
only if a resolution is passed to that effect by the Gram panchayat and approval
of the concerned Deputy Commissioner Is obtained by the applicant or the Gram

Panchayat;
sum basis on the basis of quantity/

(4) The royalty shall be charged on lump-
volume of the earth for which the permit Is applied/granted as per rates

prescribed in the First Schedule. The payment of royalty in these cases shall be
made in advance for the complete financial year or part thereof;

(S) The permits for extraction of ordinary earth under this rule shall not be
granted for excavation beyond a depth of three feet for areas where 'sand
depasits’ are available below the ordinary clay/earth;

(6) An application for grant of permit shall be submitted in model form PIM-
3. The application shall be submitted along with following documents:

(i) The particulars/details of the land, i.e. revenue estate,” rectangle

number, field numbers etc. from where he proposes to extract/
remove the brick earth;
Lay out Plan of the area from where earth is to be removed;
Written consent of the land owner(s) or a certified copy of the
agrteer}-aentlsfgned between the landowner and the applicant after
mutual settlement of compensation between the parties;

(iv) A copy of the partnership deed or Articles of Memorandum in case the
applicant is a partnership firm or a company, as the case may be.
(7) A permit for excavati :
i LA on of ordinary earth shall be granted on model

(ii)
(iif)
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Original Application No. 73/2025 filed by Sh. Abdullah before the

Natioanal Green Tribunal Principal gench, New Dethi.
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Subject:  Original Application No. 73/2025 filed by Sh. Abdullah before the

Had—-

Natioanal Green Tribunal Principal Bench, New Delhi.
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Rz~ Original Application No. 73/2025 filed by Sh. Abdullah before the National
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Wi o SO GRT TR 9T
Clarification letter by

Concerned Divisional Forest Officer
wfamn wR&R / Government of Haryana

aftaron .qRer RS, 1900 (1900 3 o a1 Srfaf 11 e e e svfer S % <y & P sl 3
NOC in respect of Haryana Land and Preservation Act, 1900 (Punjab Act, I of 1900) or Forest or Restricted lands.

s e = ) )

L fore fiw efear |
|Name Kuljit Singh Dahiya
[ H A

\Organisation Name | Gram Punchayat Sadain _ =5

e ?

Current &ddres_s B.d. & P.o., Nuh, e — —
|fty v "

Land Location | Du[gup\ﬂ'..“ml. 8 D ﬂt sadni._-— ——

ofyy qe '

Land Measurements | 1034 (Kanal)

SR R /R
ngle NoJ Murba 1/f24(6-17), 2//21(2-17), 22(6-0), 23(4-18), 5/720(1-9), 21(3-8), 7//4(6-2), B/1(E-1),

10/2(4-0) And Khasra No. 16{61-14):
No. |

Reference No. (SRN):- WMT-JBO-X4B8

I @R $1 R / Date of Issuance: 18-03-2024

SR @A 1 F4F / Place of Issuance: Mewat

W} & Tl WifgeY / Issuing Authority: Divisional Forest Officer

This is 2 Digitally Signed Certificate and does not require physical signature. The authenticity of this certificate can be
verified from the verification link mentioned below:
https-iflﬁi,1IJIJ.laT.EWasnmmmMeammMaﬂﬂcaﬂnnﬂmﬂmmna

10f3
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; T 9 SifEeR GRT i o
Clarification letter by

Concerned Divisional Forest Officer
R #¥&@R / Government of Haryana

mnnq-nﬂwuﬁﬁumguonmwmmwﬁhwmmqﬂmumﬁﬂqﬁamﬁﬁmumm
NOC in respect of Haryana Land and Preservation Act, 1900 (Punjab Act, If of 1900) of Forest or Restricted lands.

F— URAE17), 221(2-17), 22(6-0), 23(4-16), 5I20(1-9), 21(3-8), T/4(5-2), BI1(-1),
| !
Killa Number : 10/2(4-0) And Khasra No. 16(61-14)
|
1
wha Clarification Only
| Purpose

Wil &% 61 a2 / Date of Issuance: 18-03-2024
Tél &% ¥ / Place of Issuance: Mewat
) 7 3l SR £ Issuing Authority: Divisional Forest Officer

2 o S e e e e
0es not require cal signature. The authenticity of this certificate can be
verified from the verification link mentioned below: S Picet 9 v

https:/1164.100.137.243feservices mobileapi/verify/clarification/ WMTJBOX4BS

20f3



EEl
Clari
Concerned al Forest Officer
BRI TR / Government of Haryana
900 (1900 ¥ damy o Wiy

P pimbedgc i "yana Land and Preservation Act, 1900 (Punjab
made located at village feity

2 propusal to use this land for -1t is made clear that:

3) As per records avallable sbove sald land is not
part of notified Reserved Forest, Protected Forest under Indian Fg

1927ormireadmdu-nersemundul'hruau Land Preservation Act, 1900, e

B) It s clarified that by the Notification No. S.OB/PA 2/1900/5. 472013 dated 4™

January, 2013, all Revenue Estate of
s notified w's 4 of PLPA 1900 and S.0.B1/PA.2/1900/5.3/2012 u/s 3 of PLPA 1900, The area Is however
not recorded as farest in th

. i : e Government Mmfd but felling of any tree is strictly prohibited without the permission of

©) 1f approach is required from Protected Farest by the user agency, the desrance! regularization under Forest
Conservation Act 1980 will be required. Without prior clearance from Forest Department, the use of Forest land for
approach road is strictly prohibited

whose land is located at villagercity, M_ District Mewat __ must obtain dearance as applicable under
Forest Conservation Act 1980,

) As per the records avallable with the Forest Department, Mewat the area does not fall in areas where
plantations were raised by the Forest Department under Aravalll |project.

) All ather st y o d under the Protection Act. 1986, as per the notification of Ministry
of Emdronment and Forests, Government of Indla, dated 07-05-1992 or any other Act/ order shall be obtained as applicable
by the project proponents from the concerned authorities,

) The project proponent will not violate any judicial Order/ direction Issued by the Hon'ble Supreme Court/ High Courts.

g)lthﬁuiﬁedmumHm‘bﬁempmnecmhaslssuedmm

judgments dated 07.05.2002, 29.10.2002, 16.12.2002,
18.03.2004, 14.052008 etc. pertaining to Aravalli reglon in Haryana,

which should be complied with,

h} It shall be the responsiblity of user agency/ applicant to get necessary clearances/ permissions under various Acts and
Rules applicable if any, from the respective authorities/ Department.

i) This certificate is not in case of Envis Department notification dated 10.03.2016 for Screening Plant,
and notification dated 11.05.2016 for Stone Crusher. Investor/Applicant has to take clearance from Emdronment
DlprunemlncaseomeinnHamandsnmeCmshu‘,

Itis subject to the following conditions:

1.As Per Rfo Nuh Inspection Report Vide His Office Latter
Number 632 Dated 14-03-2024, There Is General Sec 4
Provision ApphmﬁgOananﬁSerthumm

verified from the verification link mentioned below: )
https://164.100.137.243/eservices/mobileapiverify/clarification/WMTJBOXABS

Felling Of Trees Is Strictly Prohibited.
Date; 18032024 Thes BV O
Place: Mewal (Divisional Forest Officer)
Sy = T e P R Y aeiare oAk can be
This Is 2 Digitally Signed Certificate and does not require physical sig L Y ok dhk

30f3
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araoter @z & R g gogr Rerd ofet WaT o 46 TSN 46 B wftem dozivzz,
23 3gosto €//1,2,3,5,6,8,13,16,17,18,19,23,24, 25/1, #HOHO 8//10/2, HoFHo
‘124, Fosozyz1, HoHo B//1, FOFO 7/4, HOFO 5/20, 21/2 T HH 119
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Village l No.. Khasra No.
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| Plantation 2972023 dated 11 April 2023 (Copy attached as
| Annexure-11)
Durgapur | 6 Aravali Plantation Aravali Plantation is Forest vide Hon'ble
Supreme Court of India judgement dated
18.03.2024 in case writ petition (civil) 4677 of
| 1985 .
Durgapur | 6//14, 15 Protected Forest Vide Notification No. 16/C.A
| 16/1927/8.29/2023 dated 11 April 2023

Iudaa Rafa & Femeor wF Tow= fsar omar @ 5 fremftr e (Working
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540

HARYANA GOV Lo/ I

- PPATIS 3y 1R )

Voath erveef 10 o Feappendiniinat

TEARY ANA GOV ERNMENT
POREST OV PARCERIED |
. Notifieation
' The dth Januvary 2011

No. 5.0, 8/PA. 20190075, 472013, —Whereas the Governor nf Haryama s
warsshied  atter due engquiry. that the regulation, restot tinps and prokrbios
herernatic contamed are necessary [or the purpose vl grving effect to the proviskas

o the Pumab Land Preservation Act. 1900 (Punjab Act 2 of 1900y

T
Now, therglore, in exercise of powers conferred by Section 4 of the said At

ner of Haryana hereby prohibits the following acts for s period of nifreen

the Lo er
trect from the date of publication of this orderint
below. whick oas bees

vears with e he Official Gareticin
2 more particularly specified 1n the Schedule given

the aze.
vide Naryana Goversaer Furtest

wtified under Section 3 of the said Acl.
Depariment. Notification No. §.0. RIP.A. 2/1900/8, 2012 o wd ine
19th December, 2012

“T'he cutting of trees or timber except Fucalytus. Pophu. Bakain.

Bamboo. Tut. Amrood and Ailamthus or the collection . remuo ab

1)

or subjection to any manufacturing process. of any fores: produce
other than flower. fruit and honey. save tor bona frde dumesiic or
agricultural purposcs of the right-holders in the land. provided
that the owners of the land may sell trees or tmber arter ahiamng
» a permittodo so from the Diviswnal Forest UOMicer vl the \'ou\-unw:.i
division. Such permit will prescribe such conditions Tor sale as
may. from time t lime, appeir pecessiny i the iterest ol torest
conservancy. The farmers of the Stae shiall be liberty w sell Khag
trees 1o any personfageney/ihyans Forest Development
Corporation Limited of their choice so as 10 enable them o get
remunerative price of their products provided that the owners of
the lund may sell the Khair trees after obtaiming a permut 1o do so

from the Divisional Forest Officer concerned
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N3 HARYANA GOVI GAZ JAN K 0 A
(PALS 1R 19U SAKAL TR
i M = e
SCHEDULE
st Tehail . Village
[ 2 TR LT
Panchhula Kalka Areas lying on North side of metalled & unmetalled road
Panchkula connecting Chandigarh. panchhula Ramgarh, Rapur Rant
Ambala Naraingarh Naraingarh. Sadhaura. Bilaspur, Chhachhrauli. Dadupur and
YamunaNagar Jagadhan reaching Jamuna river near villages Nathanpur and Lakur
Chhachhrauly
tandabad Rallabgarh Arcas lying on western side of Delhi-Rallabgarh road and northern
Faridabad road and northern side of Ballabgarh-Sohna road
Mewal Nuh Arcas lying on western side of Delhi-Alwar road.
Ferozepur Jhirka All Revenue Estates of Ferozepur Jhirka Tehsil.
Gurgaon Gurgaon All Revenue Estates of Gurgaon Tehsil.
Sohna All Revenue Estates of Sohna Tehsil.
Pataud All Revenue Estates of Pataudi Tehsil.
Mohindergarh  Narnaul ' All Revenue Estates of Marnaul Tehsil.
Mohindergarh  All Revenue Estates of Mohindergarh Tehsil.
Rewarni Rewari All Revenue Estales of Rewari Tehsil.
Rawal All Revenue Estates of Bawal Tehsil.
Kosli All Revenue Estates of Kosli Tehsil.
Bhiwani g‘l‘z’ni ;m lying on western side of Dadri. Bhiwam, Tosham & Hisar
Loharu
KRISHNA MOHAN,

Additional Chief Secretary 10 Government 1ticyana
Forest Department.
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9% HARYANA GOVT. GAZ. (EXTRA.. APR. 11, 2023 (CHTR. 21, 1945 SAKA)

-1l
R wRER
gt 79 ofR T e
e
foaim 11 @i, 2023

W Fodo 18 /Bo¥lo 16,/1027 /o 20 /2023~ A T WPV, 1927 (1027 w1 et
o a 20 ) S (2) $ Wy fta TwR (1) §R1 AR aifterdl @1 Wiy
o, 12 & ¢ o o uit g @1 e T @ w0 d i e g

TR g, s & ‘
Bt o XA, §905

T e
s
1 2 3 4 5
forer | i W & o e T dwat
T de wha e ki)
amgn | aE e/ v e % | mw | T |
i
® g, fram TR () 107, 108, 110, 113 626 T
wer Evdea (1) 49 10 55,58,59,60/1,60/2, 863 4
61 10 68
T R (12) 52210 534 1023 | o o
ArER R (13) | 1 |22t024 609 | 1 17
1 |,m;
3 101012171025
4 [lw2s
5 |5107.131019,211025
6 |25
8 |56/
9 | 1w 18, 19/1,23/1,24,25
10 | 1w25
11 | 11025
12 [ 1104,61014,171023
13 | 103,91011,20,21
14 | 11025
15 | 22,309,100, 111025
16 | 5/2,16,17/1,24,25
21 | 163,1701,25
22 | 22,3108,91,122, 131019,
211024
23 | 1w25
24 |lwol4
25 |1
2% | 1103,91012,191022
27 | 125
28 | 1025
29 |5.601,15,16,25 J
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HARYANA GOVT. GAZ. (EXTRA.), APR. 11, 2023 (CHTR. 21, 1945 SAKA)

93
3 l 4 5
™ W &3 %1 B T dve
T He | s )
i e won/ R wem WS | v | e
3 | 3105,62,7,8,91, 111014,
15/1, 181022
86
]mm(ﬁ) 34,35, 36min, 37, 38 M| 2 0
weerg we (14) 371039 24 | 7 6
=ErEE (17) 681076 170 0 0
[ wh 16) 83,98 10 101 Mg | 1 2
[sas [ 156160 | 0| 6
LinicillEicad 304 0330,331/2,33210345, [ 1813 | 6 18
m, T, 346/1/1, 346/172, 34612, 347 to
. ) (83) 350, 353 to 358, 360 10 373,
374min, 375 to 378, 379/ 1min,
380/1min, 381 to 384, 385/1,
386/1, 38712, 388min, 389 to
396, 39Tmin, 398, 399/2, 400
o (81) | [m99 % | 4 | 12
s (71) | [4imin 42 336 | 4 | 4
quid (68) 34 125 257 5 17
35 | 1710 19,2001, 2012, 2172, 22t0
6 |24
37 |22
171,172, 2 10 10, 12i0 14, 16min,
17019, 23, 24
40,52, 54
) 371045 62 | 2 0
T (86) 50 195 | 6 8
e (84) 40,41, 42/1372, 53, S4/11311, 55 | 240 ‘ 5
to 61
St 7 (173) 101min [176 | 4 15
e (172) 19/1,22,23,24,32 180 4 16
amg | dn67) 106 to 108, 11010 125 24 | 0 8
[ ottt (62) 103 9 | 2 5
et (59) 86 (o 89, 90min, 91min, 9271, | 304 18
93, 94/2, 95/1, 9513, 9671, 9613,
97
Ed lgﬂ'rg?{g}) 14,15 16 3 7
T v e (92) | 3 | 34,70 oL | 4| 8
4 |4107,131018,23 1025
5 |3109,121018,24,25

6db
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HARYANA. GOVT. GAZ. (EXTRA.), APR. 11, 2023 (CHTR. 21. 1945 SAKA)

4

Lekaficiiul

R e
(wms #)

mxm wem
weam

A

Twod, To 14,18, 201013
1103, 82,9, 10,12,13/1
18,19, 221024

1L10w 14,1710 24
2109,1210 19,2210 25
2109,1210 19,2210 25
1104,71012,191022
1103, 41,72, 810 13, 1411,
17/1,18t0 20

2t08, 1310 18,25
851091,93 1097, 10710 120

195/14 min

T (95)

83Min, 84, 85

484

TUEHH (96)

87,88

631

TROD

457, 458, 459/2, 46072, 4622,
46372

126

drai (98)

50 10 52, 58 to 62, 63/1, 6472,
65, 66, 67/2, 68/2, 683, 69/1,
69/3, 70/1, 7003, T1/1, 7113,
722,723,724, T3 10 75

32

<= (100)

10

2.3,4,7109, 121019,23,24
1,10,11,20
60

T (101)

1104,71012
79, 99, 105

394

Twdt (102)

35,4710 51

267

T (113)

73 to 75, 76/1 Min

i3

ToEAN /e (114)

231026

378

w2 (115)

19
29

9,11,12,17,19,20,22,23
2104,7,8, 1172, 14, 1Tmin,
18/1

101013, 18

37 Min, 38 1w 42, 54, 55

334

| o|w|—
&

il B (116)

26,37,38

42

Tl (118)

18710 210

953

HreeEg 78 (119)

50 to 52, 53min, 54

484

e (120)

108/1, 108/2, 10873, 108/4,
108/5, 108/6, 108/7, 108/8,
1089, 109, 110, 110/1

1306

|| =+
=]
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HARYANA GOVT. GAZ (EXTRA.), APR. 11, 2023 (CHTR. 21, 1945 SAKA)

95
2 : ] s
e ™ W A & fw | 4w e
Taww Wow it [ )
| wE e/ e wen S | T | A
e
i e (1) 6 |16,25 9 1 5
7 |20,21
10 [1,10
11 |56
25 |15,25
31 |4.56,7,14,15,16,23, 24
23,4167
n |2
48, 61, 64, %0Min, 91
e TTEE (2) 140, 141 634 4 2
Hredt (3) 35 202 4 0
e REd (4) 37 233 2 4
e (55) 49 237 0 6
ERG 183 1o 189, 190Min, 191 10207, | 594 3 4
Wtsj) 2101w 234
g | e (66) 941096 205 | 6 0
B | i (67) 63,64,76 6 | 3 | 16
T TR (69) 741076 462 7 7
9 (68) 221025 268 1 17
HrewTaaT (58) 52 172 5 15
forrargR faram. 12 |22 2045 | 4 10
&9, Fraraearg 15 | 26N
(106) 13 |
M | 13,2,23
46 |20
45 | 13,19,21,2
48 | 2,301, Tro 10, 1172, 12, 1311,
14/1, 1912, 2212, 23/2,24/2,2572
9 [1,2,91025
50 |3106,8,13,151672,17,25
51 | 11019,21/1,22/2,25
52 |1l
54 5,6,14,15
66 |26
7| 51,92,10,12,18/2,19,23
7 |5
75 |4n
316,322,323, 337 10 342, 352
10 375, 379 o 381, 383 1o 465,
4nn

661
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2023 (CHTR. 21, 1945 SAKA)
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HARYANA GOVT. GAZ. (EXTRA) APR. 11,
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P p
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TGO - |
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T Telephana No
¢ 35, FAX N

IENT OF NDIA " ’L‘ li-'hafr'-_-'-.n REGION
G i B EYE 1

TONMENT L FOREST - DAKSH N

SodLE 12008, ;
ENOES (1) 2008 1Y /;gp Dated: ¢ January, 2012

UNISTR

The il Lommissioner & Principal Sooretary,
Governmem of Hanana,

Forest [ep

Mint Secretarizt, Sector-17.
Chandigarh

Seb:  Approsal of Working Plan for the forests of Mewat-Nuh Forest Division (20692010 1o
2023-2024).

Ref=  Pr. Chief Cunservalor of Forests, Govit. of Haryana letter No.C-18-23132201 dated
29.112011.

S,

The Working Plan for the forests of Mewat-Nuh Forest Division (2009-2010 10 Z023-2024)
been cxamined in accordance with the provisions of Forest (Conservation) Act. 1980 as amended 1l
sation=! Working Plan Code, guidelines issued by Government of India. Minisiny of Environs
Foresss, New Delni from time to time, National Forest Policy 1988 25 well as orders dated 127
199% of Hon"bic Supreme Count of India ia PIL WP(C) 202 of 1995 read with WP(C) 171 of 19956,

Afier careful consideration of the prof d Working Plan, approval of the Competent Authorit
Government is hereby conveyed under Section 2 of the Forest (Conservation) Act. 1980 subject 12
chesnance of the following conditions X .

The epprosal shall be cffective from the date of i of this ¢ ication till 31.03.2024

All the pronisions of the Forest (Conservation) Act. 1980 and various Rules & Guidelines issued
under the Act shall be strictly enforced.

Yield ohezined from dead. dry & salvaged timber will form pan of pressribed vield and in case
preseribed sictd has been achieved from dead & dny volume. no funber felling will be camied out.
Yield from dead. dry & salvaped nimber must not exceed the preseribed vicld m the workang plan.
. Al she feltings mus commensurate with regeneration and no fetlings would be permitted unless
funds for regencration are available. In this regard. orders of Hon'ble Supreme Court of India will
be striztly complied with. .

iztensive protection measurcs against fire. biotic interfe and encroachment in forests shall be
tzken up

1

wn

Contd .o2l=eees
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" TR :
A the rosstiptions preseribed i the worbing plan reanding plintation, protestion and

develapment ot tie torest area will be anetly followed and any change in the prescopitons will he

1“"1.1.‘.‘! as devuatton tor whach prior approval of competent authority will be chained !

Sultiaent budgetany allocations be ensured for timely un|~!u:i:;,:.':1wr: of variows preseriptions

regarding protection, regencration and development of the forests

S Midtem review of the Working Ilan will be taken up un expiry of §" year of the plan period

O Thowerh o revision of Working Plan shall b tahen up sell in advance o that the reviced plan i
ready before expiny of Working Plan.

The Central Government reserves the right to reviewfmadify or s ithdraw this approval a1 2ny
point of time depending upon the management needs and any other guidefines of the Ministy of
Eavironment 24 Forests. Government of India or Hon'ble Supreme Court of India.

Yours faithfully.

el
(SK. Sebrawat)
Addl. Principal Chief Conservator of Forests (Ceatral)

Copyto:

' The Addl. Director General of Forests (FC), Ministry of Environment & Forests. Panavaren
Bhawan, CGO Complex. New Delhi.

5 The Pr. Chief Consenvator of Forests, Govt. of Haryana. Forest Department. Van Blawan,
Sector-6. Panchkula. Haryana.

37 The Conservator of Forests, Working Plan Circle, Gurgaon. Haryana.

4.

5

6.

The Canservator of Forests, South Circle, Gurgaon, Haryana.
The Divisional Forest Officer-cum Working Plan Officer, Mewal-Nuh Division, Mewat, Haryana.

Guard file.
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Aravalli Plantation Area of Mewat Forest Division

ned OF
Dﬁ“"]edgjt:asm No. of Aravali Project F.P. Jhirka Range

KHERI KALAN

~ JHIMRAWAT

Khasra No.

289,292, 288.290

183193, 210- 234,

140, 141,

23,52.22,24.25

43,52.3236

14t0l21

150,190

212,80 12, 1311, 1312, 14,
16,17, 24, 26, 2872, 35, 44,
941096

35
6/16,25,7/20,21,101,10,11/5
6,25/15,253114,5,6,7,14,15
16,23,24,32/5,4/1,6,7,33/26,48
J64,64.90,61,19/1,63 62126275

* 62/16,62/17,62/18,62/37,62/43,91

30,40 to 44, 5010 54,

57,58, 81, 88, 89, 18,

24,29, 711079, 80,

821087, 111.

1272109, 101,12, 13,

1812, 19, 20, 28114, 16,

17,25, 37,83,

21310221, 10014 1017,

90/1 103, 810 1071,
121019,2212,23,24,
100/14 10 25, 101/4, 8,
11013, 191023,

1021 to 3,910 12191021,
1035107, 132, 1410 18,
231025, 113/1 109, 1210 1871,
24,25, 11471, 10, 11, 1154, 160,
16I.168‘2Il.104.206.20?‘
209, 89/11.

503

Arcain acre

1520
263.0
1460
1370
860
90.0

106.0

1810
480
61.0

910

56.0

336.5

-

'“__79I
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24

a) MAHLUN
1) CIITORA! NITARIEA

HIRWARD & DAWANTIIER]

BASAI MEO

BHOND

GHATA SHAMSHABAD

PATH KHORI
DADHOLI KHURD/
HASSANPUR BILONDA
BAGHOLA

REGARH

F.PJHIRKA/ THEKRI/
GIASANIA BASS

5 5 O 56,1518, 14.22,23,17,16,10,53, #4755,

W—" '

28, 37, 53 10 86, 35, 36/1, 3745, 3415,

35/1, 19,27, 4, 33,34, 16,4, 20, 28,

20, 34, 57,49/13,9, 1622, 17, 18,

251027, 29-35, 34,37, 52 10 5,
32/5,6,15,16,25,48/4,5-7,132,14,18, 85.0
22,25, 49/1 ,1,2.3,8.9.10,49,11-13,19,

22, 5001, 2, 10, 11, 20, 512,25, 6011, 22,
60/23,24,61/1,4,7.14,17,24,62/5.

1103, 5,10,13,61 10 63,126,142,151, 298 1A
187, 195,197,200 to 208,281 to 285,

40172, 416,430, 547 (0 549,772,

986, 987, 995, 1041, 1114 to 1127

16, 17/2/27, 1,2/24, 26, 6Tt0145, 3Tto43,  365Ha
180.194,207,220

13110144, 152t0154, 211,212,238, 476 Ha
24310448, 252,254 10 25626010262,
351,363,364,367, 37410377, 381,462,713,
75710763, 876,89810901, 920 to 946,

94810950,

54 14Ha
301040, 4115, 441054, 55/19, 56,571060, 160H2
46/14, 15/1, 45212, 43, 451272
17,34,45,55,56,20,21,22,25,32.33, 57Ha
38, 85,55
2/21,22, 171310 14, 1610 18, 24,25, 177.0
16/21,19%1,2,810 13, 181022,

20/1 1o 25, 21/5, 6. 15, 16, 25, 3217,

36/510 8, 13 10 18, 23 10 25, 37/1 1025,
381,2,91012, 191022, 3911, 2,10, 11,

20,21, 40/1 10 12, 141

127272, 15/26/1, 4672272, 66726, 11326, 565
196/3/1, 316, 322, 323, 3580 10 465,

472102, 4910 10 16, 491671, 1672, 49/1,
2/,9,49/17 10 25, 4872, 48/2/1, 48T 10 10,

48/23/2 10 25/2, 33/1/21, 34/13, 34, 18,22,

23, 45/13, 19,21, 22, 5141 10 19, 302,

503 10 6, 8, 16/2, 13, 15, 17, 25, 481972,
21/2,22/2,23/1, 710 10, 1172, 12, 1341, 1471,
S1/2171, 2272, 25, 52/111, 54/5, 6, 14, 15,
TUSI2, 10, 12, 1872, 19, 23, 72/5, 75141
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= 531

& ALIPUR TIGRA 12201022,132,3,7109, 1210 17,22 280
10 25,10/3/8,13,15,22,24,11/1,12,14,19,
20,1412,3,8,9,12,13,24/1,2,972,10,1 1.
% GUIAR NANGALA 10,17, 58, 52, 53, 54, 9, 60, 55, 57. 410
o KHANPUR GHATI 86-89, 35, 36, 41, 46, 85, 6.0
o AGAON 751110, IS5176/1, 76110, 772, 1209, 1800
9, 1072, 11, 12/8' 52/33, 6646, 15, 1671,
024,343/3, 67110, 11, 20, 72721,
731212, 122/19 10 122/23, 1312,
132/14.20, 164/12/2, 174, 82972,
84126,87/26, 971472, 99/1120, 23,
101/125/2,3,8,9, 12, 1310 17, 176,
203,247, 43121, 44/11, 44/1810 25,
45/15 10 18, 23, 24, 25, 77/16,
77125, 78/1 10 10, 79/1, 79/14,
76/18 10 25, 77/1 10 77, 102/172,
179, 16, 17/2, 17/3, 103/3/1, 13/1,
1312, 107/4 10 7, 10871, 2, 3.
2 RAWA . 16,17,23,5310 60,
KOLGAON 10, 23/2, 20/6, 11/1, 24/1, 36/14 10 102.0
18,23 1025, 37/1, 37724, 38/1, 38/24,
393, 3%/25, 4715, 6, 1510 17, 23, 47/24,
47125, 48/1, 48/24, 49/1. 49/24,
5013 to 50425, 51/6, 12 to 25, 53/5,
54/1 to 54/16, 55/1 1o 55/25, 56/2, 3,
7310 81, 136, 284/11, 1271, 18. 27,
28,57, 107772, 14 10 1 6/2/8, 16/2/7,
16034, 251109, 25, 2511, 11, 11/19,
1122,20023, 2913, 131272, 13/1,
15/25/2, 19/5/1, 20.
32/5,6,15.16,25,48/4,5-7,13/2,14,18, 85.0
22,25,491,1,2,3,89,1049,11-13,19,
22,50/1,2,10,11,20,51/2,25,6(0/1,22,
60/23,24,61/1,4,7,14,17,24,62/5,

2920

30

3 HIRWARI & BAWANTHERI

Khasra No. of Aravali Project Punhana Range

32 BUBALHERI 54, 65, 66, 67, 191, 192,52, 53, 71
S 8) ZAKH GANGWANI 81010, 13, 15, 16. 89.5
B)LUHINGA KHURD 25, 34, 40, 54, 58/1, 5512,
S)LUHINGA KALAN 14,141,202,
M SATAKPURI 27,28, 29, i5p
505 .
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> th

40
41
42

45
46
47

48

JAITALKA
SUNEHRA

a) ANCHWARI
b) BADED

a)TIGAON
b)BUCHAKA
DUNGEJA
JHARPARI
GHATWASON
DHANA
PINANGWAN

NEEM KHERA
DHADOLI KALAN

MALHAKA KHORI
KHAWAIILIKA
RAPHUA

SHAH CHOKHA

MADHNAKA

k

552

8120, 26, 27, 28,29, 30,31, £
24, 60 to 66, 106.

53,54 ANCIWAIL, 101 to 108,
750306, 1, 4/8, 11, 18, 19,21, 75/4,
26,2710 30, 84, 10, 18, 22,27, 31,
66/42, 10910 111,320, 3724, 13/ 107,
14, 15, 13716, 17, 24,25, 14111,

1910 21, 5821, 112, 11 10 129,
751372, 417, 130 0 134, 139, 149,

154, 16572, 166/2, 168, 175, 191,

196, 211,232, 245, 156, 264, 278,
203, 304, 313, 321, 345, 361, 369,
378, 405, 424 to 426, T5/4120, 4733,
816, 427 (0 444, 445 to 454, TS/BN3,
25, 455 o 464, 46/9/2, 415 10 423,
307 10 312, 377, 249, 276, 277.

B9 to 91.=,35,36 95.5

51-54 90
66.67/1,68/1,68.

23 130
46-48,50-54,63. 190
302 to 319, 76/76-239, 10, 14,4510 47,  111.0
62 to 64, 81, 82, 84, 100, 101 1o 103,

121 to 126, 148 to 151, 170 10 173, 191 10

193, 48to050,40, 61. 26.0

5/1,1025, 6/4 107, 14-17, 24,25, 10/3-8, 695
13-15,22-24, 11/1-12, 14, 19, 20, 1472,

38,9, 12, 13,24/1, 2,972, 10, 11.

14, 14/1, 20, 21, 22. 70
12/4, 5,24, 1112, 9, 12, 18, 19, 2311 140
2/9.24, 5/1-4, 7-23, 6/5, 6115, 16,25, 14, 320
723,605, 15, 1517, 17/2, 3, 8,9, 12, 19, 22.

69,70,8024,31,2,28, 334, 510 7,62, 300

7,14, 15,30/15, 16, 17, 3142, 3, 4315, 6,
8,13,25, 5,26/1 1o 10, 25/6, 7, 14, 15/1,
3312,3,9, 51713, 18,

Total 6383.0 Ha.
117,3,712,8,12,13,17114,15/1,16,17,19, 45 Ha,
506



va

MADHNAKA

!“‘21-212-1.:s.tw.zna.zl.u.u.\.|.
10,1 I.I2!2.16.1'}_1;.19'2"_2“41"_\.
l-L|s.m|4!1.1.w.m.n.la,w.m.;;,
22,150.2, 'HJJBS.Iln.!,'ilrz,n;.n”_
|-m.m|.\.l4.1s.n.m.n.m.zs,m.

S 147.209,039,00,12,13,14,15,16,17,

18,19, 20,21,23,24.25,140,3 10, 134,

1410 25,1391 10 10,133, 10 25,134,

110 13,024,201 .2112, 2210 25,130.3,

VTL132,6/1,15/2,123, 22 10 25,1 24,

Lo 10,01/2,1210 19,64, 1 t0 B4, | 103,

8,121 »I,l9.16.1.17.19.22.75.2.9.1 112,19,
2,20,21,82,16,15,83.1,10,11,20,173, '
141,106,176,178,172,174,177,
542.543,546.597/1,597/1,598/1,599/2,127, 6 il
5.6/1,602,14,15/1,152,16,17,18,23,24,25,
128,11/1,12,17/2,18/2,19,20,128,21,22,23.
24,25/1,25/2,129.2172,147,1,
2/1,92,10,11,18/2,19,20/1,20/2,21,22,23,
24/17148,1,2,3,4,5,6,7,8,9,10,11,12,13,14,
15,16,17,18,19,20,24,25,149.2,3,4,5.6.7.8,
9,11,12,15/2,171,4,5/1.52,6,7,14/1,14/2.15.
16/2,17,172,1,2,3,4,72,8,9,10,11,12,13/1,
190,1,11,18,19,20,21,22,23,24,191,6,15,16,
25/2,204,1/1,2,3,4,5,6,7,205,1,10/1,221,1672,
13/2,18,22/5,,23,24,25.

Total 131 Ha.

asumwzmmrguhﬂmﬁam%ﬁmaﬂmmﬂm%mwm

% Zafor g wifter @) famn T B

BHANGO £3,98,99,100,101 57 l-l:l
a) BISSAR AKBARPUR 106,107,108,110,113 96.5 Ha
b) BAGHANKI 72,75,76/1,7672 :201 ::.\.
DALAKA/ 41,42 Daloka

MALAKA . 2BMalaka .
a) DHULAWAT Dulawat =73 '.-'T.; a
b) KHOD Khod - 40-42,53-61 ‘Ji H:\
a) KHARK SOHNA Khark Sohna-34, 35,36,37,.38 92 ”n.
b) KHARK JALALPUR Khark Jolalpur-37,39 SR;H‘u .
KHEDKI 18,21,22,3048 10 5] 36Ha
8) KHORI KALAN/ Khorl Kalan-73 to 75,76 ,40/20, 49 Ha.
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11
12

21

23

24
25

26
27

41/16,17.18,21,22-25,42/1-4,7-

KHORI KHURD

b) RATHIWAS
CJRANGALA
MOHAMMADPUR ATIR

SUNDI
ALALPUR
a) BAL

b) PALLA

€) PALDI

d) NALHAD
BAROJ/KHORI NUH

a) BIWANA

b) SONKH

a) DEWLA NANGLI
b) RITHAT
GUNDBAS/ GAIBAR
KOTLA

MEOLI
MOHDMADPUR NUH
SILKHO/

NOORPUR

3) TAPKAN

b) CHILA

€) BARKA

CHHARORA
a)MAROLA
bROZKA MEO
PANCHGAONA

) SAHSOLA
(PIPAK A, GHUSBETHI)
PATUKA

b) MAHON/

) BASAI
KOTA/KHANDEWLA
SADAL

9,30/14,17,18,23,24,39/12,11,14,18,
4,39/12,13,14,18,
19,20

Khori Khurd-90/1

Rathiwas 61, 61, 70,71,48,49,58,59.46
7,37,38,45,46,52,53,76 10 82,90 10 93,63,
£7,88,2,3,11 to 14, 34,9, 10, 22,23,24,
2610 2K

156 10 160, 41 :
55,95,96,101,110,116,251/1 to 251/5
Bai - 107 10 124

Palla = 100-104,74,39,40,99,105
Paldi - 35,47 to51
Nalhad - 73-76

Baroji 37 10 43, 29,39,9,19,54,55
Khori Nuh :- 26,37,38

Biwan 59 to 75 Parts

Sonkh 60, 9, 11, 10, 26/6, 27/1043, 2, 25
70,118,119 Parts Dewla Nangli
71,72,61,69 Rithat

23 10 26 Parts

109,110,108/1 1o 108/9 Parts

187 10 210 Parts

5010 54 Parts

Seelkhe: - 92/1 10 97,86 1o 91

Woorpur: - 457,458,459/2,462/2 46312
Tapkan- 87, 88

Chila — 106-108,110-125

Barka - 107-119,85-91,40,6,21,22.23 35,
36, 3,6,10,4,8,10,20

103

Marola - 3/25,19/1,22,23,24,32,5,6,8,24
Rozka Meo— 101
34,35,36,37,40,52,54,55,56,57

304 10 350,353 1o 358,360 10 400

Mahon - 42,44,49,43,45,37,38-41
Basai - 50

4910 55, 58 10 68

Sudal = 195, 41 Min,

508

15 1y
80y
100 11,
15Ha

52 Ha
26 Ha
180 Ha

150 Ha
105 Ha
155 Ha.
160 Ha

67 Ha
33 Ha
26 Ha
15 Ha
111 Ha
415 Ha
355 Ha
99 Ha
124 Ha

208 Ha.
110 Ha
160.8 Ha

110.6Ha
44 Ha
85 Ha.
100 Ha
583 Ha

140 Ha.
T70.4 Ha
92 Ha
36 Ha.



PURGATUR

S TNA

N pRI1

KUTUBGARH

AS
i MELAW

GAGANI SARAI

9595

838185

186112
230\231.””3. 8.]1,!3,18,!9,22,?.3. 54 Ha.
176."16.25, 17 03, 1013181923,
18811 103, Bio 13, 181023 189/5 07,
1410 18,23 1025,190/2 09,1210 18,
231025191/ 103, 8101318 023,

1031 103,810 13,1810 25,20413 16 1,
141017,25

51-55,1-5,8 42 Ha.
31-33

17 Ha.
522-534 (Bigha) 1108

Total 5253.8 Ha.
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o Regional Office, Nuh Region
= i.\ Haryana State Pollution Control Board
== Shed No. 1, Roz ka Meo Industrial Estate,
A<k ‘,5# District- Nuh(Mewat)-122103
Website ~ www,hsocb org.in E-Mall -
HSPCB/NUH/2026/ 22) ; Dated: 21/05/2025
T d
R SUGER
T
fawg: Original Application No. 73/2025 filed by Sh. Abdullah before the National
Green Tribunal Principal Bench, New Delhi.
erai Your office letter No. 04 dated 01.04.2025.
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Original Application No. 7372025 filed by Sh. Abdullah before the
Natioanal Green Tribunal Principal Bench, New Delhi.
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T

TG g) 03 2o A | 3032085
Original Application No. 73/2025 filed by Sh. Abdullah before the
Natioanal Green Tribunal Principal Bench, New Delhi.

mmzﬁﬂmﬁwaﬁfzc—oﬂmmﬁﬁm&?ﬁzmzms
Y I AR |

WWWMWmmgﬁiﬂfﬁﬂmaﬁmﬁ

Wﬂ@“ﬁﬂmﬂﬂ,#ﬁﬁmﬁmﬁﬁﬁwﬁnﬁﬁmm
fﬂ'ﬁmmmzsﬂﬂﬂﬂdﬂﬂﬁmﬂ*gﬁgﬂmaﬁ@mwwmmﬂm
%mﬁ%m;wmmmnq@mwww%w

i. mﬁﬁmﬁmm&mmmﬁwwﬁm
Wﬁﬁﬁzﬂvﬁﬁmﬁﬁdwﬁﬁmmwﬁmwﬁﬁ
ﬂﬁﬁmwﬁﬁﬁmﬂmaﬁw@%maﬁﬁﬁ%wﬁm
AR T foad—2 W &1 Bl

fi. mﬁmamwwmwﬁmwmﬁmm
@ﬁ%w@ﬁwﬁﬁmwwm—wwa\éﬂ%m

i, mmwﬁmﬁmﬁﬁuﬂmﬁﬁmﬁmﬁmmm—zm

# Tl

2 gaT ot fawer SueE aRI |
e aT 9a figan Rud oRes g Fmiea #§ foaer ghfe &

s ST S e ¥ W o 99 |

~TiiTem T ge
_-_._.—l—'_.—-_-_-_-

R

&h



____56?1[@/;9;.’,94; e §2
Jsrj:,-frﬂz— ‘*7.47‘(777}“ LY :;5’

..
et %;%wﬁgq *

Wt o 4 b b A o
mﬂéf%ﬁ;’?—h

ﬁaw% %"L{d‘%

i



v

Bmd, o 562 i

‘*?37'"5 ng‘dqeam YE=TICH .rfﬁ'w

T%”? ’QET-G".J_.__g :

= NTira J-2-3-S-C B ->AF 1]

e SRty o Bt 3

ﬁf“"’ﬁl’ﬁ} %'-"”_’Jﬁ % ;wﬁé Q a‘»?‘g‘wo‘
& et § Reeds 3 a3 § 4 0

. -
333

| =2-3~874 _g= |a4L —) 718 —9 23 ~ - %/ —%'

g .
'1_'2'-7 -E—‘.':_;,z’ i ﬁ'ﬂﬁﬁﬂ'ﬂ@wgmmtﬂ'

1989 d% @Ener Yalazs] Wd i i % o 1994-9S

8 e o5 o umwT HEEE
'QFy:n‘“@ —Qa—ﬁﬁ”sg e 1294 EWZHC‘&ﬁ"M

o o ame ) gar a5 & llEmd) e WTHeT®

21

a6  Feramv —%——m—'m«’r ——0 Jéer < a s saomé
T3 ot s SR T TS e
e P R N
A QW-S"-F—-—-D,;; M Swa 53 A 53
W>&n.ﬁ W:}] o5 g TEE A GG
Fohind  siane4g 42l a (\_\t%"—'“’s

“ hifase



A\
L%, . Y - O3(FE) - @ww P @1 vEd J9 T
Be e T T

~ — o= —_— =
Sy 2uT-may 2021-2022 20777023 2027-2024
(N.N\\ e | T oot
£ wu | 2 e e e i it
e =
| I-l«u._..ua!-..t-.?.__.u.ﬂ.u!l_.?..._ﬂiii‘%iiﬂ!iiiiﬂil*”iuﬂll
| v |y 2l All!llﬂil:l’lﬂ;lil'iiblilsla _!!!il’ai-l‘ll!llll:iq
| e T | S A b - Lol = - e
| or | en . i
I 2 3 %3 2 L. 1 3 | e 15 1 | 7 | 20 R ERERED £ = | 77 | m | » | »
e e __ g (V17 ler et e L e p— " am =
| R U bl L ] ad = i |
J\ gt | ! 517 517 617 617 617 17
| L3 —
| e a6 |
(i rm— g (717|247 ol e et P s— - et B i
i lzr w2 m e L f o o it |
| wward w 2 217 2 237 27 217 : |
p\\— w82 |
_ e 4 |
| |
I
! womr o | goewe (50 |60 ot (o L wm et el et _
.o = == A ] o 6o w50 Wit 80 it 60 ot |
it dﬁ { |
v e | | _
L | |
| |
FzE] .-!.u.-u_ﬂgﬂ 1k (aas ol e ot e wt = L
| L pEma o L] e v - L
Lt e 18 - 18 416 5.18
| w48
|
EVET I g (01 oz & |wmhn A et 1 =t 2, e et , 7
L (R Gt 5. 02 . 03 . o2 LA o2
g i e kil
. e at (st |
|
|
WND | mer e | wewn (14 Qs e (eEm [t i [reet wam et
ot o o 314 CER] iy 314 oy 314 LLERTY o 314
vy | T
e (o, W A
o oy, 20
W 20
= \.V.

.1!!1':. 22440



FEY - ON(ENRT) - Werw et @ A T [

e A w B e TS AW 2019-2020
2uae-n 2021-2022 T zozzamem™ v [ - T
ﬂl [
| - .\-hl‘w i!o!u — — pro e it
.
l.n\n..»\\!«.!iuu-iiili..s-f!li-!..!.ino..-lS!al!llq!li!lll.l!ll!ullﬂl
wiw & | wrih & - o - wi o wlhe o s ™ whw ®
_ o e | e S L] - wn | ™™ ill’!]!!!!!"l!llll !I'I‘I.!Ili_lllll
| witrn it bt et fred e e
L L .
— 2 wd Ll L] ? . 0 | u | a0 | TEEEED w | ® | n|ln|B» | M T EIEAEIERE N
e .._Wnlu-.n. m.d”wn:. il el o e s wt e et h
| B 615 W 615 it Loy
_ ws x| s iE 815 8 1S (0¥ 61,
7. W= 1
|
1
| |
L o G O el 1o i e ot — et !
[worm qu (g W A LAl # T4 1= T4 T4 =
_ wh w1 % - fad ko
_ n. Wz 18
|
sy | g |26 |2vs = = ot - o
e | W e 218 mx 216 lax 218 = 216 o 218 oz 2:10
| L i
6.-.!-__.
Rm w ar L 4L ooy |wn i .y T et = e
b B o L AL B LR “a uE 40 x4 s 40 w40
[iaah A -
W
| 5w 2
e v by | e (15 [398 et e et kil et = 4 o
| - g . W= s Ll i L i 313
| L E S 1315 315 318 318 315
__\\. e a0
| / /
Wi e e T P et [araret el e o ot
’\. e . A ot - vt L ot 511
| iy e =1 511 511 1 511
ez 46
ﬁ S - N
—i 1 S - — — R— |

e B 2I3-4-LE

X




FEY - 9I(HARE) - wan FReEd T T HT [E

AFHE A e T

2020-2021 1 0312022 7022-2023

E
=
&y

gy .
e
i !

L
o
-

) §H

it
¥ 4
x| fay
s 43
3| ds)

i1
43

3
3
F

-

E 232‘
< <l it
EEN
i

31
i
1

EE |

i
EE R |
i1
EE¥

81
i1
| T I :
L > L [ < B
H

BEAPEES
%!
<<=

T7
L)

e e 2023408



FEY - OH(EWMRA) - @Ew FREed 71 woa T T@m

awew e B o

w2 [ aewaea = FrET R “aena0s
F g e

it T =g

Free e 1_\! - e s | T o | T |wem | wt ol =
Sl e e B bt B et ot R e et el I R o] e R
il T || - - bl B w~ | et ]
) ERIENED ) £ = | = 3

a1

]

3]

Q'e

]

s;.;

;

Y

i

_ -

L

>SS

T £

gi

Ce [t
ot it
27 2

S< S
EYIm
EER IR

]
EH

w3

g

E
i

ot 78 i 79 ey 78

i
i

LR v T8 =ih 74

Y
E§|
Tt
FEE|

i3
¥

<
2
34
-*E
Bli
,3
R
¥
LI
3

i
&

i E
S

> ><!a =

_ I es—ey g— T A
g |pEma
_ it w48

b

é



FEY - OF(ENTE) - @E PReEd a1 GEd AT [EE

aphE : ax LR -
] 20012057 goazas:s | soadaoas 242025 )
|
W it it wfewn fe—
E 3 bt
!l:-’iii!i-’!iﬂilﬂ-“i-hnlawla?s.ni-”uﬂ!"
li!.lb.llla-:l3513%!2!1’!1!!‘.'!!!!5
e b T ettt i et e fad
10 TN R 1 i | a7 | 8 | 19 | 0 | n[n|n | Lo -t A S e T
o e B s |
il a4 il 36 w36 = e
T Ll Wt T
Xﬂ.: o 82 ot 62 aift -2 X
il e W T
) - o T 5 o &7
iy | o | e P - et eam [ - et
| w=oiE o (. am = 18 [y 11! = 115 CLREE a3 115 o 115
ey et (12
| . w12
e g | geema (B2 a2 mw e ! T et el e
ot O (A w A x 62 oy -2 e 62 s 52 o 63 | 2
Tl (13
o e 12
|
[ury o by | wwwa [F! (o of | st o ] o ey
= e o = o1 o 1 =t 61 ol o1 ot 61 [t -1
| R felg
| CUrTa
| iy e
_ o
| - A
L a

o e JRr34-08

._m___mﬁm




AT - 9 (M) - wE Arerd @ wEw ST G

e T 2023408

i 1w S =
Fowy Pl e o —
«“-ﬂ.!uﬁuﬂiuﬂ!ﬂi&ﬂ!ﬁi!ﬂlilﬂ”iuﬂlﬂl*”ﬁ“ﬂlﬂi
iiaﬂuﬂnaiaﬂa!%il!slﬂ lililll!llll-l-!ls
et boicial = H L = et L st
2 X _. x L 1 | as 16 17 w | e n n F) 3 | 2] ™ ar m ™ =
il i _ il |
RS | i |
|45 11 Lilgt | o 17 i 110y | _ _
| ] |
| | | m !
! | | |
| |
| __ — —t
T.l.; i wram | “ 1 |
g Ll gy -1 ap 018 | |
bkl T e [t
X_ﬂt_ of 40 Xil_ o 4o x
o =t L dil Ed
= 32 ey 2-2 vy 32 wy 22
. {£=23 n el &
Ll it o o &ﬂ# Y, - = =
47 ] 1t ;,& o T B ‘M\né
o ol
AP *. L
S L L
ﬁ.;.mﬂ; [ 4
= e - = -
5o s 5 o 540 ey 54 JW”
_ I_ b~ b n\ .
R L . | == |




0

= /] 90
)dr-c 7 X pe|FE >( or vl o Wl b
- R ?“’M = ( it s £ :
=1 SpidnT wephE |
o -
o | o P ] X o | et - e 8 [+R 8l
2 3
part [ i | g s Iy s |1y g i 42
s | P pivng _ﬂ‘!‘.\%—'—'—__'
1 Moy
X fe |t X £ 5 ,,,-:X 2t (9t X -2 Bt L P
s [omis oL | s e s | Lo s e Ll
- it - b
- (el
X e | bt Lr-h ‘MX e L LA 3l
Y T s e \ [ R I
7= . 1 - Spipne | Beirh®
b f ! = E
BT A HERELY Lt Lk il ‘
_r‘ia fregia | s [Exas® )| - |19 Lt
= D PR ey z i
s |
L bl | =L i Y
| gsinp oo oo s ' Lo e | |3 s
e o ot At % 1 5 EE LA Sapa et
s 2] 29 a4 [1e I | aa|ame 14 |20
k|l 2Ll et (] ps |t vy Py at i
se ::E EI’S;:?. e .»: o e 24 .-{L. 2 ?
| st L1 o Heyhe o L e - nE -!_-% Gprng
E \‘t‘:-
\
T
il X *
Lpg jae E |4 ]
i el g | Iaie (5 5
Bagrn ety
e . -Q::)
s
5 e hit | W W
bg |
ik |11 ":—:EI'H‘ o hid c
H M.: et ] "\\:;:‘ Bhirn
s Il-:_; 5] -5 W3 s
e {7 e = e e
¥ =] —t 1 S g Aot
]
£ yweri ‘Q"-'.‘:.
velsee T8 AN 4 b
o .,l-,.ll = et izl lE1-E 18
= =l [IpeS ﬂﬂ‘:&; 7
X ""'L Ak fi-h | tieny nh
. Unjmlo




v——i

= i
X, firveredt m wwm e grom iy . o

{‘.
\5»}3;

| e
—— :

_e' | TS ;E Hemag '_I [ ___i_ =
= N | g N
13 | 2a | ' G

AL | e mT.mP | -

= ' 14 1) I

= | =, | T A | ey

T T pae s S S
a4 -4 el by ] ol




)
|t
=

0 |12

X
X
:':i)(

X

tet
|
Lo
7
|

X

ol
XFAX
e ¢

-

m-‘ﬂ_
2\

|
bt |
g

X

X
X
X
K
K

By [ B [ g% [ @3 [ We [ 03 | Rw
i [RelRx [ helhis R Gs |
SIS o o | o | X |
R | Be| B% [ He| Bz [ BN [z |
THETEETEETEETEETEEY
&3 ky [

iy [ Wy [ R®

3 F £ £ -3 5 L 4
- o 2 = = - 7.h ;.




g frrrrad an e T —_\..m—‘plﬁﬂﬂ-- my_

e s |
B o b S ez o ii i
r Nk
' 3 a . Cil W
= T A BT
5. et ap b5 ( i
1
k. o Y
Fhre A
F—
A4 I
e }g
"‘9‘ 2 ] ey
34
~— -_—
},, Failz e
| G|
rh e
el T
oty
=
1 R
; 1
= 14
=
o ¥

R  oessseeessseee




| 2 R i, W SN
R T T - - e
B s rebentmgn [ wwawnes A T o | s vt
o g‘g ot 283 | s aun 1»15 T RPN, vy [ —
R N B ile% o | o e o
—t ] 2 3 RS EirR H nedie H E ] L
B ISl e el A B 1 B
B 3 (] ] wind M Tw [ n] o alnl w [ulu] @
2 "'>< T\ /el X = =
- e | & @]
_'_'—_—5%;-—% — L hHXWﬂ ‘PHXPHX
23 i AT (ot = S
e fyrg . bt | ol 9 T | oy
S| N v || N e | 14
i SESE Jaas = i
bes | ™ Jﬁ?,@ L a-ﬁ' W",‘,"; e ’S:L
a b 15 | 3y a3 | 38| AT T w1 | 317]
3 e EETIE T “—‘—--—~--__._____’\H £
| S NG G o ] (s
R s gyl N |en| sl 5 S | )( ey
i e SRR | =
2 = =
3y :3 J“ . o < )m!;t' QWJ
o X a1 | oy G Ao a1y | 41y 7
5
TR '
5 ity 8 pol g o] o b
g ﬁw%fﬁ - P,uX‘.’,c‘”ﬁ_’X
| W= W |
: -' )
¢ EXTREy ’;“ﬁ; ﬁeb e o i L& b “_?L%
1 [ fee ><n-u-—e'_ suﬂ:l—:r%wwxanzaX
8 wllan IUlg E\'ﬁ-«ﬁ 3 3 = - ;
1o ] 7 X x X
e
I'.g WYK:‘; )<1;3 X
2 45 ; i
Ja) i
T = Sudiin aie Y
: T IXE X
s :
g 3wl g vy | 9
PEsE
Lo FARE | e | : B
= s | e
S B o BN e
19 i o .34 X 34 | g X;d el /
. LA J/A







- e o v
o & o e 20 vty A R
e o sz
-_':_"_'_._Trnl‘\f‘, EF._ ,.;l
F aﬁﬂ!T
= 29 amar a3
- — E e
a3 X
:-.\ f
;..g—’s“ BTl [
[ l447]
i MLk e
=
FTTe] _%v —
32 (20 I s W C
g | £ "
- .
Iaa | OWeE
3 By w0ty w¢| i 1
Baw (2 1Y g
;3%'; Fadl ! o ..
5 . " ap | ]
ax || !
|
'_'_%!_-?—‘ = e : ; i
£ Y iy uﬁ' £
4o| b ,
';-\T-E.' Iwtivp il .
; w|  fom
ikt .
RN S Il .
13 .”; T -m% =
41|41 : 3
:JE-? aaneg : .
"‘ (2] Ciew Jw.él' “"’q & ol hﬂ;" ] el
(1| e ¢z |61 i | b “n T
TN R FTIRTY - =
1’ o mﬁuﬂc' ..wnf-" ol A0 ﬂﬂhn.ﬁ“ -uﬂwmtﬂ“
J bk [ 346 348 214 ri ol 1lh |4 248 | V1
ERLS ':«14., ] - " Y . .
14 . 4 L‘ i s held]
| o B i s
2=
[3RTE [FeT |
| L wé:'
1 >(




o gt 4 TN ab

| g -

s e wEER R gl A \ Q,R




Fang ey

BT UL STOLSLGT . MED ORI 1y

UG ol ORD jA9URY AC PRIRIaRD

000000 SEOZ¥0r5L DIRG - L4 5L000062000E0 Ty acapiKau igus DUBIILDD

it cicn s 'e\@
—A/

Ewﬁ.ﬁﬂ aEl B

8451 LI
ol oy
Eopoviee a1
@in 0 ot
I8
g 51z 152
e gy 44
i 6t £
e g 3
e 08 a1
JrrWIE "
7 e 19 ar
e gi-y €1
7 o ot 8
@ S
Qe g2 1
L pig £
J TR e - T
#n gl 1
e P gp-y £2 ; e
e -
0w wiy dm oo T 59
T, ez Bussh * i3 bning e
2 1w s § ey 1 i { | I i
2y _.Enmﬁnﬁmm _ FE_.._ detie Loy ! | _
o Boiedl e g b seyeie] ﬂfﬁ!vmzwﬁnw | * |
ephige sU»EE% [y ME e} Lr DSR dasil fng e k| Molale RUB W0y e eUle BUR dep) b b wn ) pn
133 (-1} [ 3 8 £ ] § v [
0zozBL0Z ¢ s ik ypan ik ey €6 © e papny 2Eye )
. ; e |
(xB2h BER) [pRlsie P fika A,

L (W T N TR TS e



Eli-ﬁ.ﬁilﬂ';‘i

LR lelit
2t i §i2m

fepie
poT T T

T e
e (e §lae

._ T
\ | EE_S_ E_&.iEE_
i ik g Yne

0Z0Z-6L0Z ° sus

ek Lr 829 s o290 bpr 30 Erﬁg FEEEFE HePus PR lokpg bolle mRile DYPR lodrngy Q.I...._IE

s .!..8! DO/00:00 SEDE-PO-SL MR £15/000SINEND on EEOGLAILS BEW PORISSE)
ubnong 30 g S0 -

Uy g
Apyre
iy e

b e
b mnd &
e 2y
ey
seue 2
10en
25 g
eh yecle
pmape g
et ZfL

Faen
ez " o B
e oE Doy

e 2y

2z

e e Lingy
e 19 1 i

o < Tin dpie
Ferie Ao

g

iy

L5 _w v._ Nm-

|
D rITe
e Euiiprﬁ_.wﬂnxm

ok ppan ik ey 8 =i s Eh

iz 2pm
gy sy ..h
EL5L00005E02000 naﬁ&. -

(Mp2h DEB) Pz e

My

o s



100

WY BZ 5L SEOLFOSE  FUQ UONRIMDE ooy

D0-00.00 $£02-r0-5 1 paE

L it (e 508 HO AN % E2e flp (8 New

(@))
N
O

Vi
228
IR Y
By b LZT ore -
22 pisisn z§ BY
Bripd eleg)
pT Bungy
i 0s
o S NS
_EFE_ A . k7 B
|

EE_ el fip!

seypeie EﬁﬂEWEEJ

e HE Lok} Le RE 2een

8F e

(Mp2h PER) Bl P

o 2k ewus oy sy delle seine 0B latop, | i
ok gy €6 ! ks Bynod thyeb : pu 7
2 E..s...a\ﬁx\.w

=



508 Py
WY BE 1L S0 WET] USRI b
HARH-GA Moy g0 jeoury A3 pamiaias

TLSL0000GITETNn iy VAT S paRiaues)

O T TI7 TP
8 \\ LEET z by
O _. -
e ase g
£tdn Lisiee peadi
By 66 b JTes e
e pi-p -
vl-6
43 Eﬁ
Pi6 T ey
L2t oun| § w3 ] i N
.EnEkn Emvﬁ..ﬁ_u.m. dicte o __Enl._
ie soigd g e ijee EﬁE_EEI_

Bebunr Ur 1929 4 020 ME B gy e e EEE&EF»& e
“n...... t.,.,.... 0Z0Z-6L0Z - i A ppap 2k gy
,\ 7 (Mb2h BER) PEIe Py

h

[




(.4 L

Q\ _...z_... .c..h Uit

(R 3l i bl bl ik
bl
LofEl
Ut ety g bk ’
LEFL T b
Y

Bgsise
X £l
S
LT QUL
) lickibks s
Bhzo  @eei-s
[a] -6
leslens it ko lipdlen kb
a6 T ekl
> o e s . it st Lis 25 plkibis L by
.... [ oo oam & = oad CTy _ - i LT B 1
| - g | ooy | e sy | e e _ _...l
. _ = s i~ st g i | il -y Ly PO T [Ty I o=
A L akiye [ I !Iz..rrllu. e e w L ey g A3 s | " “ ey
. .ﬁ . T T & " | : TRl & Franen T e s Ty | ST
3 B b SHTHI0T sl masjy Gl gN R €5 R bawed Bk cmie
: (ME2h Livh) [haiie
,_ > o
o uz e — A e e,
fag
F




103

582

. 8¥51 LR
ohoy
T hRgrie9
91

ik o ol
"
g7 15T
Wn gL ¥
P 6L €
wm g 61
@ o8 |
g Ll
\ i 19 ol
n gi-L €l
a 9-f 8
e |- 9
[ T s
b 18 [ 2
in 115 z
pmgig !
"
® gl {74
20 diike Ay n 09 L4 ek
s " RSN 3 uminp
el 01-1
sk 61-16¢
Byoi-1  Bmowsi
91-1 6L¥S

teieh iy B el b

- - 1 = ek . - -

g |y - e e -y Lk 4 - -

#jem | P L L -y s -
- -y i - - - ] iy

il o i e i 13
SI0Z-F107 :um o iy L LR

(e2h LER) 2kl




104

583

ry

Ee1o iz e
ok og ) 2 bt
b LB b g 6 [i74 b
1 s B s &b il o
i 2y
pin
Lk 71
Ben
ehk
b
el
Lalb /1
eh
fopin g 79 v ehlup
telbakd Ly it shlkin i
e 2y
2R
2l
Tk i ik -9 1 ALY
Al ulie "8 ST oF
EUTIR T T
ri-19 ¥1-26
Ledleh by kich Bk b 2 Tun wnask Lith 5 Lbink
- e e § e ek o Ak, i -
g e i [ - [
e | oo e w k- » g beiin - g -
P— L e may by yE B . . = g mingy iy e
i L L] i L ] i [ £
o« o fmb S10T-FI0T s Nl Yoy  egaae £6 'k Bambd
(2e2h BSh) |bbikie

=1

Sl-heT “sbppiea BB Plokt ~ 1P - TE- PR3 - XPues - HUE



105

Bgoue Wm0l

&6

et by 1ady
T-T0T

LIF01

Ustleh b
ST e

B bliehy)

Byer-oe
£1-0¢

edieh dy b
£1-0€

lekle
By
T3

By 69z

Eygir
g1

Lipsplets oy bk

(2

Ll

L

6F

"3 CR
L o ]
EY N
T By

¥ B Lak
b

e

- i
- -
Ll LR ]
UEm i -

LT

~EsEE

s iy
L3

m al
SHTFI0T

sy

ity 4N

(2e2h Poh) bkl

E6  E kimbg



106

L4ay 6T
n,m.cm..r....pﬂ.

5 _r__.«.

& o AL
- !

585

.AEB- 4
e @ =
| Wu\ﬂ
il Pl
e
e (€5
Tam

iy m..,.. gﬁ.ﬂ.ﬂwmﬁmﬁr
..M g, la=ie % .Wk.
ﬁ.ﬁ o g g,

oo o Jug S50

nisge T\ e 2 |

i o8 TR
g TV

S

el Euﬁxﬁ.&k—kw.

Lo L LUAE TS

L R




7

Wi i \ N 2 . 3
= uh! TRy We é 29 b = s
o J@ =
28w —<Tay
2. m.l._lhmw -
m =) i)
: Ah v 3 o ~, P 5
00 g |2 9
w 0 ¢ ) &
{ Y] k>
: % @ Vi %
e 1) : 5
b3 T _.
. L rw,_.u
..Hm
_" 7 u._;_,....h _
\g u__r/shl@.
.
13 J.a-.x‘m
e o R
?M;a s
#a WPy
\\\/ e - n!dm :Lrv_“.q.-.n!uu.f.j —— = hb
% ( m w e 16W-) T Anes bt
g






o3



110

589

Gl (L

THE

h?

A \R ' —
I
aveio | §20 i Juﬂﬁﬂﬂu@a /awcu Ay
Mep | (- L
| = iy RR v
ey - ‘|2 K.Mww. Sy
piaN -2
| T-v | wem kv vovee b
o |y Ase X i
v s S ..Jmm- e e
S T e mw . § Arua
el o S - . T
sy 3 FRTNNE - TOte = R L
St —_—
<\
M ey ),
nMe
awammﬁ 51
n3)
I;Juu.Trr e W S WRwe
. S i _
5\ oy | |
; e
A (& _ l@.r |
| s T _
a,.l..,(.ln { |
y| R

A




111

590

e e N e e




112

591




113

\

8

a2

| -
™

i

b

|

592

¥

<L

S

)
NA




e - Ul el _

ER Dletefch umhmm. _

irb__w.mu.". ! |
PElke lie_labib g, s
lelie Mvu:ﬁt..._. derka-|

N _¢_me_
3 e

— |




M5

594

-

Q- j= B
5% | & G
,h.w ‘
L
._.wf: b
Fe | T
JrSIRY
uwum ¥
(¥
Al

RlEle b

L
o2




uwr

—{perpne
P2 [Pl o 6@
A2l Lhmummb.m.ﬁ
b ﬂwwa
J5he 315 1o

Lol Pleibe b

Bl P Phike-h

bk

h be

MBEIEE ..m, . - %

% %4 M...s m.u 5 [rgTry A

HEEEIRAES [ {R— T L R

HE IR — - i

%_.— oL 6 8 L 9 s L ' ¥
o Loty 1 g ﬁ@ i



——a

117

596

|.—| e =
i R .q__.‘ -
oy ;

Mstrpilg]
o T
1 Rbople _ m/rr
o fi¥ el d%m.Ln oy
Gk | =~ B Paew g g,

—

8-}

1l l |




597

e

_En: (=5 | w\
b | S
Tl e | X
in | 50| % |
Jmgl 3!
fizh §x [

teoest | T

fh gk

&I IE | y _
susp | _
DN _
h..n&_ nt .
EE=a : |

i

c_..v_uvamF..
gt o ....n?.__.u.u_mml,..n
it
g e
2~

&rnmj T oabh i)

b i L
CYTA e 7N

L1

nim [Ty




~
b
-
-
=

B

fserne

| >+ oz
_ 2 tag
__ 7 ni-4 B
|

]

098

|t __

_ I.n_.-.q ! r &
| t 2 ! _
1 SkE | _ . _
i |
Ler 1
$=h | Sr _
L e | |

— 1 =

= Vi 5| 35 thunag |

L i

rﬁh.w Chi

| G i I«.QH
_ &1 _ b ooE i
_ A F..,.mkﬁ.w%ﬁ%b - Z%_r g

| Sb-ohblofc\yBiw
m ! £, L
Q | | ! = LT * | 2D penat

i 5 b HE gtagir |
[T w) FrE i -

=T e & | S




‘” i g wi | | | e
o | | _ |k _, _ | T
™ | | e S | Bl | _ﬁ “ /
— | i _ | 4r-n __ __ “ | . V F .
P Lo o h | | |
i 1 _ " = T4 { i i
| _ | “g _ | i i
_ _|L | | ! | &
1 - _ I | !
n { 1 -
"_ .ﬁhﬂf [ _ i
| ¢ L O ‘
| |
1 & s | |
%. L he
_ | g _ h
(@) __ | i b-L| g | *
o | o= e i
5 i + b1 i |
_ _ L L i 5 -l (Yo
_ —s | & | Tt £ | —n
_ h | 3 e bnewen@ | 25 wmmh | e S
||||| b - - SRS ¥ . - i
201 33 1 0H 1 | 2
m* > M E g “m “ Bl M |
2 mwv Pm. = a mm.. Frps AT £
i a4 .mm i m . ¥ .h.l.ﬂ;u”c aabhy | vr.:.".E_&r i3k ...:-u__..r_.n._rv"”ﬂ m
sahen 23 pEd 3 1 3
_ £ 1 _|.: . . e | ’ ||||1_.I||.|.. B _ % I np 1
Thons| BAR g i LI8Y 35 piR2p 24w Bjle \ReBlbl
. Py d D H—T CeN WA~ W T a1t _. 4 Gt ok pin (aikin Quazk
!
/ . _— -



= B
e llLd

s
Tu

s

121

" wwi
wiEd
&
/A




L

s/l 1 _ P N ol s £ - ﬂ S
N _ [ & _ ! ™ /
N s A ’ _
< ¥ - a
|l &F & we ety | i u .
| e 2 ; _ r _ i /A
Fi-h ! | : :
vyl | | S, — .
e . - = TP TR
_ N R _ | 1 !
>€ ,
| | e “ 7 __ _
_ | “ T L _ i
| ™ w st L _
2 | . | |
| ‘ _ bw‘.; or BR fpe %_ w
|l EA ]
O {1ezn _ | o) (Yt L Gmmmmmq __ _ i
= 0 b | i
6 | . _.\E“lrvn .uoP D..m.zet o _ _
Posaee | WED OMH wb) %ﬁl _ |
_ | P & | k — = Nkh- 5 | | nih-
| i | .NI% SLA |
_ _ _FWWLI“ |W L Dot B %wr__.l.t... Baip— uun” 1nin-h | =Sh ||¢Im_ =
! 5 3 ‘m‘%» _ | mh. w3 | [ i
EAARLRET m;u_mm A_ A
I mu 7 55 | m | g | m | A _ Bl m i
| 3 a | m 7 ] El M | L 2iwaeal | m
i3 * €1 | 1. _ i m 4 % epsr_.s_w [ | s rtﬂh_..ms 1 %E_Wewﬁ 3
\J..rc _ .ﬁ { bl ey ‘v il bork e
BRI | | 4
2 _ 1 _ ot i 6 & 8 e | e 8 r T :l..:.lil-]iu-,...i.n|._|l %
!
—ehbb| E _Bartf e Ciig Ecww._w S E MR .Wt.w JEN TN
. J

i

P2 DT ON T[0T A 19997

01 ok pib yilys (plesn



8-

| sgrelx |

——— |
_ | 1
| | | |
| _ [ ® ¥ ¢ 12 ﬁ_,___m.:.,. e
| | o | L _ do!
ﬁ Dire _ i _ - " 3__@ JHe .:{...m.“ = e
] §oe L




R :
E -
2 -
- I T e B
127 et PR |
® o a
J E o | amissmap L E' ‘?{%T’-
: . G |, Al 2o
3 - nniu-.m:wm:
FYC AT R i = r?« .
— S
V.3 ™ o L S ) R s
AT T Fy -} IE = X
w | ek mieas BTl T = 0 2
£ i% T 57he
- ﬂ :
3 - Ak e i A - s '3
k Pk b lamame -—Iﬁ 'Nuh = b =
i \
3 Sy

bl 1 gl
R TR

fomt

" E’E 5 E % y
i N
o § i E
IR
- E’E AI
[ ] ° j
E'.— £
w B I
A L
%1__“.‘“‘1 LEE -
- E >.. Lok Dubibic 15708 r'x,,_. o



| [ 1-9) |
19) J l .“w A
N ’ Lol
-—

q&

_HP.P wsre Sk,
vr o PR NN gD B
J@fng.ix.é%ﬁm5

R,
Sl Ao & 0 b 2 v 2

| 2 : 4
B m mm. ma 1|22 um
23 .mw N A s 23 masy i3 5 g
\ o & | o . e A 2 = o >
. .__.Q_ nm.rmar._. Bl iics fo
.i.c 0_.__5 "IN Mot wal- p g5ime T E£ IH“ .FCerw AF _oe v 3 bl |2aplitie

| ot wr



126

al-9 | 2
_@L. R

Ity

S e de Ot
-89 L-ha
= () s EYS

605
E

__,_
€b \ .Av |

£ o2z R ga\-mrf- -:.\ﬁ:_h




| SEl ey
. .l.r\uﬂ Ly

o | — i
£
Al | adv
T
e, | e &
[T 3 | T
s —l\a - .
el piFe 1B P W
[ g W_ . i .an - & e . 9%
6 e <4 ek Mﬁc.mul e .
o9l F IR TRC eueien) :
o el o | e R TR AR o
we) | = | T e B Pioe R Thepe o
© To |7 oo SENRNETRNLEY IR -
=5 = PRI \rn.m, 2 €
=i 1 LT SRS |
S S B = P ol B S A e P |
m ‘u - n R - -
HEEENFE: NEHE:
"y | wm i 7| a3 |3 - i o m
m Mph . -m.w m m‘m. u.! ausias Ls by I gule GG k) fosmmpne | - m
gy—gay, BIB _ muct Ly 2% BipRD 2K1ets Rl \pablirle

“IMD LRI MODTE WS ¥ dSIFE o oy gl



128

{1
|

607

Slssn.ﬁ.lﬂsﬂ

‘ Ln




11163 DLR—Item 5—I3,58,000—22-1 1-83—Govt Press, U.T., Chd.

THTE=T T

Py

CEGIES

3y C

. o9
|k L,ﬁ
| hb (weThs
EF'E = = 4
| Hpe RN ERE R
i
b vEF gk I
A RS
% o - = J
) EE%E' =R W e "
| ol
£ - e 1
L pE G
—
| u |
i
w"'E— o
(344
-l EgE
T ]
J- : _k"
¥ e
B !!_i _'p\"ﬁ_’ ) i .




{rE tmour vy

|l | o2 g

JN.\[. Lo
= - [
reid [l g~ 1 ' A :
STR by ; 35 LYKy
C L i :ﬁ ;




- = A7 1
nn____aJ._lP L . A L‘Hﬂ..u Fm. EA— .
i il . B e r;llfr;ﬁ.m»llr b
e i FICERTI PR =1 g;u;r v SPLEEE S ;
S L R

| GRISGY )] " lExfa & =5
i _ ] e %\ _—V \.,..W\

[ _ \FTL« . .W.m

_ ‘ i \\ & )
e i g 3 .

I ki L
| -t} e |« . o
1l . o Bl o

[ i |

= - al

| O |ubpnsng] sl s -

™ blkt b 2iebpia Bl e e
‘ vﬂ.v_hpﬂbﬁ wn_.a_.ﬂ-..w rﬁgpﬂwrmﬁkmn#ﬂﬂ £ 11 IRV S PN Y e ."-h_-c-.u“.r L W."
_ | i _,_*
_ _
zr 131 (13 8 8 L » . L 2 ; - -

| Blh 14 Bt |

| | Iﬂmnﬁ_lwWJ ‘ c§te E _\W|| .FCWWF Jﬁﬁﬂww_!.’tn .GIF.E

| [ PID L' ‘ssarg -peﬂlma.:..nué»n.n-ln WRI—YTIA €911 —




“"?-




11163 DLR—Item 5—|3,58,000—22-1 1-83—Govt Press, U.T., Chd.

qzardt st &t de 10

arq 881

N

—
Z€

IR EPTYA 4L

& -Em.E
| EEsF
. BEEy
L EBE
Erwfla ‘
) ‘E%;Eﬁ | | ;
B @ mee S8 LS !
-° EE i-\;”d? «E :,‘.rw:‘\“: \11 ;
wE | T L R T
Erke e L \-&\‘ﬁi *
F RN
|k z ‘aii}& 'Y
x f;,.':"— s £
ég g' & || 1‘% "
T r Mg )
R ‘ | 4
v R RE E
1)(\ \FR\ e \‘-h
\L:
" EgEE b
EE‘E"J
L E I ﬁ;‘l
£ w B
i fr ~5 ”

lye

-
\l

o
"

)




21 -5 |
cFli=N

& A
o Bhey o -
Py ) -
= 1 1
e (=% 5 |
9 1= o .
e 1
de s—g| ¥ _
i e *
B o_....:...:m - .
g m ge |
[k AY] T
S G ST
ci3 el .
le Cheligfy 1IE
d wa_ St




s ]
i g

g

7 .. - ..< " L TR '
L)
™ -~ ,
= E S |
eh-g | U
e | ; -
-8
Ll A1
)
B Lot S .
Th -
.er.w L1
L1 -
3% IJHMI 71
.n..M Sinl| el
i [ Py
4 W
_ e
Y . b~ -
e gy
6 ° . ,rfd...r IW
.ﬂ\ﬂ uw -
. L ’s 8 oy
) .Nl&;ﬁ. i : -
& p-g| °
S=pr~| &
79-1T Tre Sig I
=2 S5 .wya m.rm |Fame S iaa
fe, fewr]. €34 K73 -4 cr Folbeiit _E._.um.- I .y_.u:.«..,
b ) e IR T il Gass
.M....w. eud & ste TR B LT L LS
goie 3Ep | _dmad
¥




ol l\\“

] ..
™ r JeTYTT S
i | e i |Gk e Lk 2B M I |l b Mty
W s g 3 s oo »ﬁ..“M:i N Bt N L i | s e ] m |y (R
e ksik ey | e il | s 2 SRIE Jks) b Mo IR ik 1 DR r T i PR Ty RS
€l 41 noooo 6 ¥ L 9 5 ¥ € z 1
. . g Y el = 0 i o
2 rd.r_.g. \Repllle 1k ; gt pit1 J3 3 Irfw.c w el F_._.-_ ;
44D ld ‘0D T PN BHI ~HIA EOT . g ' o . winzn OF wan g T
. . - . . (5
y s




ity

.!.ﬂl

: @!..wn M

i e
:u.—I.T

T HTe

A

AT
._\ e

e
ik
.L/._ i
hhahr
i,
1w e
g

G (A=)
— ~u

3
Zag leiny

Sy e
2d A

.ﬂ\\ —l“
RV vl

ww:lﬁna .
C el

by (eist

7%

St




o | ¥2E
gl _—

IR B 3
k- .EE;E ;

.,mnu...]ﬁ."ﬂ.. .?il-fbm._' Frew. Cha, .

% ﬁm o "
1" 1
#t
L3014
L i1d
farry

ot
ELr s

I Pl N i ~
e [Se0E o (o Trag - B
TiAm sy RO e g 2 3 :
£ . - Tt S o B > L B U= =4
: ‘Efl 93 s | N s =i 2 £
3] |e E.Ef v & OF «f | R
S INT TR A
i i o 4 ]

famt
Sy
= Ay
2
wram




Y (~tp

f
r
A et .T.




f

o de, vl

m?i.‘?]

ol 2%, | 3
“LEEE |7

=Eiihi

- . C
o - | .E!f | e - 1 3 v T
| BE% s

T EazE
gﬁé

L
a5

o

i P ATR R e  - ~pr? wwp |






ErE ]
| eEs® ;
EF
) Es o
j © B 8
E. EE*“E e L
% ”::E%EE'E

ﬁl@l o)
9
R il
pisiid
win
Loy
T
‘s%’wgi
15 -4
3=/
0
=i
-6
£—5
Yo
1225
A48
259 |
Cl
P
-2 b
R14-1L
6144
b4 -y
e
=S
153—

3 T'\
T = < ) :‘*ﬂ‘“ "ﬁ’-\* 2 ‘_"E_
o ;EEE o T, 5
(o £

TEardt e w100 -

m "ﬁ gl\“‘ih :
r 2 -
LL
T




(PR . . .ﬂl\ 3

W'\ .\ Mﬁ N Wmﬁﬁk 3 .
i S . . Resogygt .

af) - m 32s y .
ki oy : e e

w'\..\..w -h|hm

R 2 4
o 7] S0
= adLr dig
d-¢g, S : 5
i i 5o £tz
1 P ..»....Nﬁn.r..ﬁr!.\! ..f\rp\_(.i




1] p23

e sw, R |

_ ;| % _
R i
i Thig Eee
B L EEEE AR
| ERRE
LT
L : i Ref
4 etk

G et wd e 107
_ Bl
—~
4s




s 1 T

T A

3

5

‘

&gl

Gisipeicior|
e -

g

50 |

cose Jue
A -~

-




——

146

3 &
B 2 RN
LN B B 3 B
‘$ 4 w| | t|'§:: e
T Bl |5 ] )
8 NI A L
T LB FE gt _
N DT N E——— B e
II; % ifEEE- \ n-'cf, dE | CE 9 , .
2 -—-—E"E ‘ i3 Ty !j; R EE
El| B adaiz " 7o
R T e e B &
= ipf; --Ii o5 lﬁﬁJ -—\S ’

__ S

Ept
B ) E#’E
Ijﬁ b

2 3
n i | e mes
Ty Lo
e
b
B



N
AAl—. ~ ,eﬂ .u. N 3 Fl\\
1 4 ._Lq‘.rﬁ.m
& -t 4
R b1 !
s
Y- 8|.4¢C
tesmn
LT L2
Few |
a=_5} ©
..g_.mnf-sw
,Hmwn L g
_5i-© 1
(b3 = L (b
e w
[T v e
6 = ' Ly soly3d
w.__ v ce 5 , — — . Fﬂ
i §-4%r] _ M Ywww | w o
rE LS
Hery B g qla.w RTRE 1y e B u_l.b_l.,.:u_n.n_ hy L e
g = =Tl 3 Stiwnd |
il e B RRIwLR | ¢
bezep | IVt i T o R (ke £
Y-k :..u_
{1
3 maereh Jor L3 LTS it.....é.\
; AR ) ' ST
m ﬁ o
| B L3t
hE.9¢ -1
Y
| i\ruz - fotl
- ! I




Gtem -3

T 7949-5.

7697 DLR—Govi. Press, Chd.

AT, wE et do 10

A o)
SJH LS

AT e

- &

T

| owiES wty

13

12

-

0 | n

[ o

[3 .

Her) Mler o of |

di-d
TRy
J b
9

< f3-s9
Y -

i3

iy

s




e L

~ e ﬁﬂv %
IDARY var. .wv:v
Exdld b, m.,.W.D..._
= TIED | = V. — ql
JRERI  29-ot = % IBY M3}
e H A 8 T ;
Sz L™ ' <6 Y ring|
= — frot b
G119 LI-Lg | n—W
=D Wi e in) Mo
paad O
' _
FE51 n.w I
T -he-¢ Ph,v
qr-191 91
1@ 4 T)1-7) - ]
Hoeh i@y
| 4 h T
4 =Yy b1
T T-aT s
o b
51 ~% o
1L-9) 1/ St
LI KL '
Ju_.-_.r‘l,.ﬁﬂ s
[ nA Jﬂ
Lo-ce] .
:
wd aodanad o sl B sl sl ¥




13

qiem-3

150

12

| 1747 .

EQ
;Eg‘

. 7697 DLR—C wt, Prcss, Chd.

| E{E Bs

B F

-

F\TﬂT nsaay -
o -

,EQE.‘,E . - r,-J__T La L§ [ .

=] i = B = 1y {7 %% 1D '
- |8%eBE”| 1; I> & % ScElg ey b T
5 13 2 f? K= 'J“K, :__‘-I- I o\ :: _..
EEE il Fe -1 B-X s

EE'EE s YRR Y

KiH

E.

-

o T, e W Ao 10

T e ay [l {.-J'
EO|E L e E|E g
- 'Es | I .«“4: s =lmYT '3 Nz
[ v Bt kS 1—,7{5 1 %
. P g x F T ™ Az
o O N L £ 1Bl 1= ST e
2 _n =y 3 Az 12 |Twy (n 12 2% —_—
|® 4:
gk L
3 F_ i£ 5 i
E‘E E v gt
ll: RS
i z"\ Iz =

| % R ; : ‘

wanll
=
b
W)

dwz @

Bl i
T
34
DA




151

Cixe
- X
£ Wi 2
7 bRy b= 1N} 1
. ~_._
; croec| ¥
il Y 2
O karlm»\ Se-55_1| 1081
™ | =
6 f h=n| g1
| LT
f.ﬁ!h!nuwﬂ
L-9xl O
RO - o NG g
— 3 ............f
t?mr.vlﬁ
o B R
" —— bi-nr [E517]
g—————. . i A s, e .r ...:.-. e S
[ TN T
- g2

B\




1

3nm-3

7697 DLR—Govt. Press, Chd
TTeT (T -0

DI

—

LY o

' ma*rm RN 34

R '
s 5 4
) = 5 -
: t % ¢ &
L s
" = 8]
| f | 2 o i 2 ;|
v 3 ~ .
- EBx Y — A%
EE}'%' g A = CE
o | ERETE _ SR Sl
il PR
£ = B~ L3 P
[ B | bTE ETET s,
R T < g s S
| Erfr 2
AT 2 |
W EE!G C}i 2 !
-
— 7
- r T ~v |
;\ == ”w - o
°| PR TN AP
: LR o Ry
18 “,'-d"'
& 4 4
i .:L*‘
I —
1 Eé;g
| EEp |
33 |
‘ —
£ -
| F Rl
EE -
“| I
/4
E
- gEE_



™ o __ L
3B T | “ | __
iy N e | ! | 1
. _ | ] | I i
... ﬂ T _nwu!,.m. TR oy — _p__ .u| | .;Mw 143 w r.\rW‘ .
N B e L |
1 | _ - ..l.rr.....r !
“ 1.017\%,\% Y | rwm m
| _ =€/ | trcp g i i | | !
i i - = . 5. _ “
_ _ L. \L.:r! o .“ ] Tl |
|
_ B !
| I~ |

_ 1T e e *h
. .hﬂ. 2> >
L ..-Th-_\.. t“ 1
r—yg -

k] | %
- e — ——
. v |_.
T Y S ST

B3 4 o

m ]

L Lhes

Zap u—g 5

|z ]

n\g

(B 4 i_vm be ’
[ g i f
* > A | [— S—— __
| s T T
| kg |G owe L
{ L e il ol TR L TS
| T [ 55 TRVl FTRAIC
|

-

e ——— e L
T T e B i =
. - f s hd.\\. =¥
BTy g ]




154

i | s
i _:_...__vﬁ
| i — s * reeh
| | | 3
| sy ! i i Dirx ot S
WS 7 _Rm.m =5 0_ ___..
— (it A —_ 1 | ot 5,
Porerm rirsl I= | 7 _. ..Il-&uﬁ w.
——— gz _ : i »irlD'!
£ ||.\'u0 mﬂm..&? i i 1 = v “.
oty . | Ztete A — b <5 E.. R Y-
| | ! \lll....l.lt..
# e....,.p%mmmmu*__ i n i e _.___.!5 .:_._
Hlopx 2 Drreso 1ozl _Nh&s_ { uq"_ O __
\ — ' — Mol |
zz.e _..Waw\h.b_._ ] M.ﬁ?.n .ﬂ— ﬂ"_ il %ﬂ :.u.!n.w
1 i {
| | _
] i t
_m N- ces “ ‘\I.\ |
| |
|

ml?_ 1..@&.%5

X !i \\\v\n}.

o _

Ebﬂ.ﬂﬁ@ wlm%%%ﬂ




| ! # ..s..W.«.....Q.. ¢ | :
__ ; #
_ | 3
1 af
~ / , ’m.m o .._L Mﬂ i ‘ .
i ~ / !
__ Gm St —¢ g4
M&“aw
oo 6 — ¢ 5%
2 3
i A
2 . A
Mfls | § — [
24 m_ =1 [
L
2 M
. Fucke | — ¢ b 4
3 = e.h
] _ [ e—6 & ,
I
L |
Y, i e i
: e 1 — T Li b
O e : )
Zicfo d—9 o) r& e
s rdets Rt g .
s — ¢ - . . . ‘
- i Y
5 ]
FreDats £ | ki - i = . k
Tam s — 4 . o ] e
I * g %P.Ehﬁm ’ &4 te
4k keikwy e E _| T Y
W ia Iaai LE bR | Friy® loak e Blk enll - " el 4w L
e L O i vy Eﬁe_wnz 2ya 1map Lk | Kb @ obi M | mARR M o up e | 8 et :
v el R R b e 1 10k o | 0k I B [ et o | Al SNDABAA | kik 1wl | aak ki | N8 G| e g e
b B L et - 1a suy ays ey U SRR | s emne i
1 el it ot H:l = o B R NSO i
i a ] L) | x X : Jﬁ : = w_
e G g = e :
ol ot s e N < s 5T AT kil ,,
IO Gl S 4 d v val . pg " z = ;
®4 imdE fh plec 4
.y




156

ke M SR e T < s A

N S

[ALS]

)

Spipx
=
P ciw A N
- h¥]
lotey Trizlo QDo Lh
ey , iy
5 b 8B = E eunr et
| 6— L8
»ree .n_na“&?i
—_— TigF - Tm " _
€647 | o—b
slr |-
Ia.n.n - wI\‘\m.
\\‘nﬂa“hhu\‘ .N.._l\l\r IR YKy ——
e 37
C=€5/7 | I
Y
o~ g
v
2 B
“\
- il
gt o —4 g

-
feyrifr 2L |
i

= a2

= |




t g 5 4 b
i 5 f T by wtfr Xir
} =1 =R e—¢,. % [ Zupr 2ot
i ] i v | _ Foskx
H i I i | L !
| L * | e i
P = H .mum.w r— 2| mﬁn .“ % |
| N&hkm.v.wlﬂ?_. | H “ hm.nq 2121 h
f ! Sg ==
H / -
- | &b 12 _
!
- iz m_..mm b—171 <! #h p>S h e
| 4
| rofls Y FHP L
m * Q%C. - - m
m 5 oot
i * =] {
| i Y *
H ——
__ _ * Ky [AXEY 12 |
i @ __
_ r2zba| i
{
| - - : !
/e, . H
“ | ; _ il.ﬁ- = | ' _._ _.
_ : &b 1trkr ! _
i _— b t ‘
I i
: * * LA 74 _ _,
274 8 40 /5 _ )
| &~ | &b Buelr h.hnhm.w __ it
Avi Tl
teramd| PR P Bk
_ _‘E seosm] lml.sﬂ ¥F—29 R = —— _. o . i 0l
—" - 1 ) D e e |.-__ _
e b i p—— ol i b= f m ; . o . e
y 1 ! P 1 == iaiz @B e §RTT Sakky M [ memdy cpr | DSIE ol ke _ }HL Nk _.c-n.m T
. i - - (Pt Ge i Lok g 2L Ladl 4% h st @ 3t U e | e be st | dw e s LT T h e
5 | LA Fp_U".ru.. etk _.r.._._.ww.mruu e Sl e CTRRER o g osen e e Ja ._...‘... _ &_.,,.w b :Fh_. A i
S s | M 1 R | e a2 il aptx | .ﬁl e e mat ! . S )
g -t > e et T | 3 | ' i 1 H i | - _II. ——
i iy et o 9 |

. P PNt — ; “ . .
SO N TN TR I - R e —
e z -y N%-! Lofedi -Nm _qu“-u




158

!]uﬁ
“ .Sal.&. !\. a.a!.f |

 Fripa gy

_-.\_
. ST

E_II!-N., \E\#

i oyl
. TER A2 &
E%

_ \lﬁm — |.I-I..|||.J%L .r.d_.D ¥ g

L EBw

focp f 1\\ rr | |
\bn,ws xr /o4

| <1l |

.!q ._
o
bn&nii b |
—h| 8
1ot “ { '
123t 20 ! _ i
nms @Iw«_ L1 Apth® Sree
' Sz |
L . e !
gty Vil od i
| 8r—f. | rrratrf | |
it ! T ..rliT i ||—_ll.|llII.IL
.ﬁm g —¢ ﬂs.n_" | o il
L2 T e ! ! 2

s i
M/




0 L 159

838
SUYT, 8|

1. wve R e dama e, T8 )
2. WYUY TM YEEG WEs, @US 8|

4% 3 )oF — oF / varr m_,;,asfw'ﬂs-

Subject:  Original Application No. 73/2025 filed by Sh. Abdullah before the
Natioanal Green Tribunal Principal Bench, New Dethi.

Hed— a st wRa i, o Resh g R sk e 21022028
@ T AN
mﬁwwamaﬂmmmﬁntﬁsmﬁamﬁﬂaﬂmﬁ

WW%M,#MWWMH%WﬂWMW
m1smmmmdﬂmﬂm$wmaﬁmﬁmmmﬁmmﬁﬂ
21

mmmmmz%mmmmmmm
S O T 9EEe 6 7 iR W)ﬂmﬂﬁwﬁﬁgammwm
mzmmmmmmmmmawwﬂmmw;

=S



160°

639

1. wvs faere vd vama AR, 51

2. WY UMW dEmG 6, |@vs i |

i W] INE e e 32 Y] 20026
Subject: Original Application No. 73/2025 filed by Sh. Abdullah before the

Natioanal Green Tribunal Principal Bench, New Dethi.

wHe— qﬁmmsﬁawﬁm,#ﬁaﬂmqﬁamf&Wnaz
2025 F YIS A |
SR YT T o) s s or 8 R wafta e @ et

ﬁstﬂusﬁﬁmﬂww.#ﬁaﬂammm&Wﬂnﬁmmm
et 18032026 B T W Wi @ AR A A qfy 3 A P R o
g |

ELL
St

e amveY Prde R o & f o Premge RO ded @ ¥ 59
Wﬁﬁmgﬁﬁwaﬁmﬁsmﬁu@aﬁawﬁ?ﬂw%mﬁaﬁa
foe & Of AR G S W -

1. mﬁmaﬁwmﬂmmﬂmﬁmﬂﬁ%mﬂ
mqﬁrwvﬂaﬁ%wmhmﬁmmﬁ{éﬂmmﬁw
o Rafé § o 81 aaré é 2 o e R swee e Sw
1 F9 ¥ UM vARE gN Ued W fear o vET 8 uee @ qd-am fawer
e far W

2 mﬁwaﬁﬂﬂwmﬁa%mmﬁ?@amwmﬁm@
2 o a@ 7 foud B 9% w1 W& T AR Wl Rewer R W)

@}%{



A t+ 161
NS
Tl
FHig— // S0 i — ,ﬂ,/a 2014
fasg —  Original Application No. 73/2025  Filed by Sh. Abdullah Before the

Natioanal Green Tribunal Principal Bench, New Delhi.

e g R ST o fe o & f A wrsta ERa
mtﬂamaiﬁ?oﬁmmdmaméa%mgr@a%mﬁwwﬁ%w
aﬁﬂiﬁmﬁmﬁﬂﬁéﬁmﬁqﬂmﬁﬁmﬂomﬁw30—04—2025%
mﬁmﬂﬁm%1wwwﬁﬂiﬁtwmaﬂgﬁam
Wﬁnﬁﬁ%@aﬁﬁﬁmﬁﬁﬁﬁmwwﬂaﬁ@w
g afta 21
e —guRIa | ﬁ‘

wve faerd Ua TEad ARH,
T



S 3

SARPANCH

' GRAM PANCHAYAT SADAI
ARSHAD

—

ST RS
Ref. No.. i = 1 Date. T3S

= A . L.
= ¥R e & e X suSXx \x--»ls L wanx
*‘\\'\-—q =\ a3y \qc, "1“\34“:‘; "\\E}Q‘-_A 3= R -3\\‘:_\- T oy
-z

I”‘T:i% ‘{*':‘T“? "}‘\i‘ﬁ‘, N P\\q,‘ﬁ'?\%\_ é\nﬁi % ‘%
\“_S\.___ 1?1-*\ &(\X«?‘ d\*&sﬁ\s\% \\\\“M TR .ﬁ\\g&;%{\*\i
= = 5

SN T N mN D s sl £

L"_:-\T&-.q‘{i ﬁ\“: ‘i{_‘\\“% a‘{‘;\w\g: Sew = E\ﬁ&%\@ﬁ
‘\:L-m\\'?\ &&- R N e 'vh?)( WL Yl QrE S f&%
oz Y _3_'; L C\‘L NGV %ﬁ*

= = .,
N By S e el W s

0

- A Toam D avees Q 3~
N K e P .

s :_"é“k\ 2oV N ?‘\‘i\;‘\i‘é W \:'«\n & <= S\

5 b= Sl .\\:ng.‘w?\ O .._3_—_‘ \QE\ QN’;I
- . 5
AR G g '\Q@@( - S=rUR VAN S =0 g\‘\m-a

Heay Q.

=2 LR:*:@\_*\ G ';}"VB\ w = 3 ==~lﬁ'==&-s£l-.:\"‘i O} wX

) TS N _

R SN (e § WW tn‘e\d
—— sy 5::-—&%}{ W S Wiapus  wa %‘\w&_
\ );a‘_‘ “ | \

2 ewdl U~ L

ok i YR 18 il e e *\e\\\g G
— ST Wa\gn, A

& L KN
ST Mgk W bew M
3 N wed e F 3 ST a

:\;‘\\a:@ &

— L \

X R | we %R ez Sz wﬁsmm:@u

s QT S e B S Mg

E = -~ @ L] - —
=TT MR ud an QLD G g

D '\\\& \ m\Q—_-. > "\“3'1&

el E W A L S2s -::-.,rg @‘Aﬂ a% £ ‘r?\\(%j a
*‘5&-% R W\-%'\ gy '\1& Gl =T \‘;}&* % l::\\\\"l\‘ }\ et

M

I

b=
é“ g\ (o LUy .—:3\ ""HLL._;\



642

X
- W, ma ﬁ\ ‘_\\ .{“ % ‘q‘n‘-‘nu\\ & \/\

B N “N\ % S TR Q‘:}GY 3\-—&- .i\:\ \
WA QD oz \ .f
v & - PP, > S |
5 e s —a\-?,\ R S T Y \AEL'._ U3 %Wj L \% e
‘\E“‘Hr\{,l \‘\ ST tu\ ‘Q A-1Y ._-.-.- e Ty 'c\'% '1:\ —"I—-,\ "?'i\ ¥\ /
TTON =y Wy %3{1 I e S --.‘3,. '“w\%‘ “‘\\% W &"“\\

i‘ S Is\_ (E\"'"‘Rm-.\\ \%\-\ﬁm. “a-.h? - \\‘kmx. %

L X
Wy Q\ (SN '-q’;l;iu t:uq,_,th W o 9__\:, '§ -3 “’}-\“ s,
AT AT =

=¥

B NG BN "}*}\%— ’%\\‘\3\ Al W
SS= \\\H.uq;:\ T Mﬁ 'é__-'g'- A\ _‘\\\_m Y 'e“'.\\'{;\ W2
=GR Tn ﬂ«é_-‘_m\-'a SN -}NA Fl 9w -
HL“& L Qg Y h

\ \-._h
. ke WAy sande a\nh\ g, “m SR
_F._____“‘ﬂ__________ LY
- ™ D \¥®
MOSAER SRl

s \‘T‘\\% waz

T et
GP.Sadal *
Block & Distt. Nuh (Hr.)



643
L aozwmmﬁg i

ahaqqawwﬁlm
“""mzc il

s Y 6

2 2
%o vhtw | wh e

F

i o ﬁ'l Mhuﬂ-
L " LR

T
L]
w -

it

13
m* mdl i
& yeman map | e

LR L]

>

Calld

) el 7SR

L
v

L
e
L]
o

L 7 R s e

ez

AT

ﬂ‘_'
=

fgr.r'rd'--f; ¥y 477

L

ey

H(}@_:'

\)%WL
2]

oL

z .

'j“a

Fan

I TAT

Eid
—

- A
-./y. %‘:1#}'/4—“ =

h 4]

EEV/"_‘""C T V6w

T /yE7v7

r$ o
N

Yy

ITATY o

“bb‘
N K

e

b

- . Ry

]
= [
GP/Sadal |
Fipek & Distt. Nuh [Hr.)

[

- H w1

B o LR S



N
: ‘v"’\“ W?| FEFE R 4 o7 odly v—}d'rﬁq‘;?_'&—;%[:ﬁgﬁ/@fq .;«f;ﬁ
:S\f\\ Nl = = 4= =
I -E’ 3 T vl 7 / o i VA S T > e | r*?,;w -
PV PP v A e ALY &7 OIFZY AL D g
52 \{ [ ” 7 r=
O 3| /. /] / .
AN WE Tega- i ,@‘E T S7A | 7 7_4/!9,«. rr//
h Z
Erica
= "._.’Eﬁ s Garge s LRl 2l
}"n &g a Paar s 1 “ﬂ;l_‘
T 75
?,{rf Ao »
) — e o
=7 /@Lm“ ;' T Ry B 6'7 FEYS = &l ﬂ?}%"ﬁ%
[ vl -~/ A b 7
1% R G 'V SRS 8 gt e
- ) /Jr‘yf&é E ff%,pyf’
| il AR
’ e 7
Z,Ij. o ﬁ"}h‘l
P P T AT
17 J}Ta 3t i 4 Ry l-“ SQM}‘:‘}_—
I X W i ws 1 oIt
-« & Digft. NuR (Hr] o -
- | F
(ioatlly.. < W ¥ | i R PP T 1 ]




B et

A (wwwm) L </ . o . R 1
A 2 3 [ 5 0 7 [ 5 10 1 n 13
A | e So ftm | oh gfte | g ot | e e (e 4 o o et | el o Wl # | e wie | v o
‘wim ot % AKM forem L] mETm (W | ovew | Wh | w @ & pemane sagl | e
Rewirdiey witum e
P DA AN 6
PAN 2
M A e s c%%f?‘? ;.W%?W
Nn [ =1 4 g P N lal -l =
O I 4 Wl e Wy i o
NS (V72 I 4 o S
RN R A Bt Pl 1 o L
NV AT 7 a a2l J? Vi
YO L a5 4 0 AP Wl
¥ 7
Yo
pd
rd
T ol o .
L S N e
KAk Il ol
Q‘lf"ﬂf - Z24=—)
ﬂi—*&"& —| B oserTe
’pl_!_?a.q.r = SL e
= g
2 A %ﬁé‘:{ i i
G.P| Sadal i
Siock & Djstt. Nuh{ ()
e | - R e B RPN




1

10 " 12 12 "

. ) ( -I:.’;% QWWW LA LT 5 7@,:

A
" 375 | % ,ﬁé@ 4 T | A =
= al = = b, o
=175 a,ccgs%?m s e A v e (e
F :
/ 7417 | A it 7
B |72 2 ZIo" i S e —
=| > ) 17 | 22
) o277 @’7-‘5/?” = TV FRZ )
)
=
=TT o

S
W
11

&
M
N { .

§

<
i\g_a_h

%I




S
i
:
:
@)
g~
&

Y 5 T BT fm
i |t v [ v [ | e T ST v i
/ i W o Wi m inh 8 ] 10 :
= e e Rl e L R e A e
/ L) LR ]
N T /W. ey
—_— ] —u ) P
e e 2
P Gl . B e —
SRS S ; _— L
N K i U -
I ] T =y
-@)_____ 7 ﬁ = Ein o
QMP
S0l 99 ] 51 -
. A7 2y /4 2
-
(G} "/3—"% &2 /
'. e = perp

. T g Y = -
T N * =,



]
ol

o5
W o 29meT 2w 4 # W Tz @ YRR
w L] > fom

At

-n:u.- d:ﬂ- ‘:d ﬂ:m ﬂh.-i-r R’n \H.d d.n ti‘inﬂ m" witw N:ra'l 'l=' ks
waEhe [ AN | w [ we ---uumu/lY ﬂ vou | wh |whe | symem  (memg | e | v
Rpinfier R A
$"7 IR G
" ;.1’!‘ 'f.‘l"' (] \m%n_
e trot]{siras | Shoort oo va
"Boot| 55 ;
_ Z'/_' n
= / Al s 27 = yai? i
B Bl tml et el i '
J"ﬂ ?naJ Zto® / 11 f}
) W G e = 7
u, C ,{.;27\.’7"&,54—;’,-,‘5'5—&'?"?{ oAy 4 2
’_%,.\ L—%,_ AP Eﬁw‘/’ 5@:}’5
e P
= e
5 7 alk: - Bu)ng
oY U [ /] F.,ag:z' rasl 17
> " Sousll  Drean w70/ | 3 pos/
P > A L
-@—gﬂﬁ?ﬂ Cso08]/ 78077 | B 46007 hb'? ety oty
4 = X
B AT I s AN 20 N A S A i G =
S— 37 gpoy. |/ gere/ |) iy
B I O SO, P22 A
‘u"-?: @ / : 77T ,,ﬁ@%’
2 g - r}.."(m .ZJ'XD 20/ «-Lu:\:r-ﬂ' 7’6” 4
e A R A B I WL Il
T #YPE ©1/
- /
] l




J. - k. 6'1"!.1"-": g TP VR A R
'

wH o 29me 3% 4 T A e B I
L . oem o

2 2 4 ¥ 5 T | 8 | 8 |10 KT 1z | 0 14
e o witm | SR | W W | g w [ioh it | o el o | e | d | e wh (v o) o
/ wa R e | AKM o | ‘wen | ovmawm [mte | vm Wb e dywmey |wmpl| ve
Rrirdiey ) o

o
Phdrth . ol -

) K.”ﬁ? : /;”% 3

~J
)
Ny

b
e dA arolasd | /2
B A L :
Y
LY w4 1 Lrmbert | ZE e S LD oesZ /7‘0% h@.
@ P 7 Ay S e S o ~
5 o
A B ’2?
= n-,;ﬂ.g ;‘0—@4% /25"!%1_@9%/? L4 S48Z L
L— |

I

3
\

.
)
=
%E
5
E:

__%_‘,: W ]
Je s
gt
'3
a9
N T
J'\
3
¥
:J
)
e
Ry
|

a
W

\

i

s

Rl
N

"

L2

<]
12
I 7 __ hrde 4
L i e LA L - |Block & Distt, Nuh (Hr)
N 3
E- L

4




- 7z - T— i i s o
NQM .000039-2025 6‘5 PHRNU020000392025_
5 . ; 13
N —

Civil Courts, Nuh
IN THE COURT OF Anjali Jain

E ' Additional Civil Judge (Senlor Division) Nuh
g E ¥ Next Date, Purpose of case, Orders and Judgments as well as other
v

case information is avallable on hiip://ecourts.govin

Cw/29/2025
SUMMONS FOR DISPOSALOF ABDULLAH AND OTHERS Vs GRAM PANCHAYAT
SUIT /PETITION SADAI
(0.5,R.1,5.) Previous Date 10-01-2025
NEXT DATE : 13-01-2025
Ife/mep
To,
District Collector Mewat i jerci
Son :- ;ug L ’ ' c"-q:—C"'
Hal-ym ! DWTE, 5’0]" L‘Mﬁ
[(SNEWS w '

Whereas ABDULLAH AND OTHERS has instituted above said case against you for you are
hereby summoned to appear in this Court in person or by a pleader duly instructed (and able to answer
all material questions relating to the suit, or who shall be accompanied by some person, able to answer
ali such questions, on the 13-01-2025 at 10:00 o'dlock in the forenoon, to answer the claim; and as
the day fixed for your appearance is appainted for the final disposal of the said case, you must be
prepared 1o produce on that day all the witnesses upon whose evidence and all the documents upon
which vou intend to rely in support of your defence.

Take notice that, in default of your appearance on the day before mentioned, the case will be
heard and determined in your absence.

Given under my hand and the seal of the Court, this 10-01-2025

o (8,
v ey Adﬂl;-ﬁﬁﬁ' @{(Benior Division)

Jud mor Divisiony

\ 22, 7 v

I. Should you opprehend your wilnesses will noi attend of their vwn accund, you can have d simmons froim iy
Court o compel the auendance of any wiiness, and the production of any document thut you bave u nght w it
upon the wimess to produce, on applying 1o the Couri ond on depositing the Necessary expenses.

2. 1i you admit the claim, you should pay the money Info Court together with the costs ol the suil, © avoid exetution
of the decree, which may be against your person or propery, o both.

\ mwmmmmmw&m&mmmmm s

To get Nexk Date and Purpose of your case through SMS, kindly register your mobile with the Reader/Allmad

17



‘\’\ RpfD Nuh n@&ﬂf“’t‘/ '6,9
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wa"”" Ihi‘l

_____PisDaled ’L‘
Forwarded n onginal m’w
for N/A ndCoran ance as per Rule & to
send comphiance Report within___das

For m&mﬁw ‘
lm ’ Hy
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IN THE HONOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

abdullah & Another. Versus Gram Panchayat Sadai.

Ssuit for Declaration & Injunction.

APPLICATION U/S 91 OF C.P.C.

Sir;

The applicants/plaintiffs respectfully submit as Under:-

: 18 That the illegal act of the defendants over the suit
land will effect the public at large as such the present suit
is appropriate in circumstances of the case and as such the
pla;ntiffs are filing the present suit on their own behalf as

well as on behalf of other inhabitants of the village Sadai,

Tehsil & District Nuh.

2 It is, therefore, prayed that the plaintiffs may Kindly
be allowed to file the present suit on behalf of other
inhabitants of Village Sadai, Tehsil & District Nuh, in the
larger interest of Justice.

Dated.9-01-2025. APPLICANTS/PLAINTIFFS,

Bbdullah & Another through Counsel;

( Liyakat Ali Advocate Nuh.)

1787



653

1 THE HONOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

Abdullah & Amother. Versus Gram Panchayat Sadai & Others.

Suit for Declaration & Injunctien.

APPLICATION U/S 80(2) OF C.P.C.

Sir,

The Applicant/plaintiff respectfully submits:-

1. That the defendants 2 to 4 are the Govt. officers and
the suit of the plaintiffs is of an urgent nature, as the
defendants are intend t§ remove the standing trees from the
suit land and to dig the same, so the plaintiffs are filing
the present suit without serving the legal notice under
Section 80 of C.P.C. to the defendants, being of an urgent

nature.

2. ' It is, therefore, prayed that notice U/S 80 CPC be

exempted and the suit be also entertained against the

defendants 2 to 4 without serving the legal notice of 80
CEC to them, being of urgent nature,

Dated.9-01-2
025, RPPLICANTIPM\INTIFF
-____'_“_'"—*————-L

Abdullah & Another through Counsel;

{ Liyakat Ali Adv.Nuh.)

174%
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IN THE HONOURABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

Civil Suit No of 2025.

1.Abdullah aged 64 years son of Juhur Kan, Aadhar
No.507830951837.
2.Molvi Rashid aged 60 years son of Abdul Rehman, both
residents of Village Sadai, Tehsil & pistrict Nuh.
___ Plaintiffs.

VERSUS
1.Gram Panchayat Sadai, Tehsil & District Nuh, through its
Sa;panch.
2.The State of Haryana through District Collector Nuh,
Mewat.
3.pistrict Collector Nuh Mewat Haryana.

4.Block Development Officer Nuh Mewat Nuh.

........... Defendants.

SUIT FOR DECLARATION WITH CONSEQUENTIAL

RERLIEF OF FERMANENT INJUNCTION.

sir,

The plaintiffs respectfully submit as Under:-

1175
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P

1. That the defendant Gram Panchayat is owner of the
following land:- '

A- Khewat/Khatoni No.46/46, Rect. No. 2, Killa No. 22(6-
0), 23(4-16), Rect. No. 6, Killa No. 1(3-15), 2(5-11),
3(3-14), 5(2-08), 6(4-01), 8(7-06), 13(7-15), 16(6-17),
17(2-17), 18(8-0), 19(3-01), 23(7-09), 24(7-00), 25/1(2-
15), Rect. No. 8, Killa No. 10/2(4-0), Rect. No. 1, Killa
No.24(6-17), Rect. No. 2, Killa No. 21(2-17), Rect. No. B,
Killa No. 1(6-01), Rect. No. 7, Killa No. 4(6-02), Rect.
No. 6, Killa NWo. 20(0-0), 21/2((0-0), total measuring 110
Kanals 08 Marla, situated within the revenue estate of
Village Durgapur, Tehsil & District Nuh. Jamabandi for the

year of 2019-20 is attached herewith.

B- Khewat/Khatoni No. 158/169, Rect. No. 1, Killa No.

23(0-04), Rect. No. 3, Killa No, 3(6-01), 4(2-04), 7(7-

16), 8/1(3-05), 8/2(3-09), 12(1-09), 13(9-05), 14(5-15),
17(6-16), 18(4-08), 24(5-10), total measuring 56 Kanals 02

Marla, situated within the revenue estate of Village

Sadai, Tehsil & District Nuh, Jamabandi for the year of

2022-23 is attached herewith.

176°



s 656

3=

2. That previously the suit land was Jumla Malakan and
the same was reserved for Chargah i.e. for the grazing of
cattle of the village. The plaintiffs and other villagers
are using the suit land as Chargah and they are grazing
their cattle. Some land out of the suit land was
agricultural land which was lease out by the Gram
Panchayat Sadai on dated 21-06-2013, 26-06-2015, 7-06-2016

and 26-06-2014. Rasids of Patta are attached herewith.

3. That there are 3000 to 4000 trees on the above said
suit land and many birds have their nest on the trees.
These trees were protecting air from pollution. This soi
of the above said suit  land was very good for chara
(fodder) of animals and this above said land very near of

mountain of © Arawali hills. Manx.lr animls came from

mouutain fwzin MHN§-7 ‘xﬁ.\‘b;t

ey

4. That Sarpanch of the village Sadai in collusion with

the District Collector and other officers of Govt, had

taken permission No. 990 dated 30-07-2024 illagally

uniawfully which is not in public interest for lifting

soil from Panchayat land. The above said soil is Bhood

which have very high cost of Rs.18,000/- per Highwa,

1712
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il

Rs.3000/- for trolley. The Sarpanch Gram Panchayat Sadai

is saling the above said land to private contractors in
collusion with District Collector or other related
officers and making corruption in the soil and is cutting
the trees without permission of pollution or Forest
Department and changing the nature of the land illegally,
unlawfully in collusion with officers. Sarpanch is
lifting the soil (Bhood) from 7/8 feet to 50 feet deepmess
of water lewel. This uorlcl of Sarpanch is not in bulic
interest of villager and animals and Birds. This work of
lifting soil is disturbance with nature. This soil of
suit land is fertile land which useful for grazing, so the
permission Sr. No. 990 dated 30-07-2024is quite wrong,

illegal, null and void and is liable to be cancelled,

because the same is not in interest of Public and nature.

The above said suit land of proprietors of village, so the

Sarpanch is doing work against the will

of wvillage and
animals and birds.

5. That the defendants illegally and unlawfully allow

the private contractors to take soil upto 7/8 to 50 feet

in depth. They are taking soil upto 7/8 to 50 feet and

are converting the suit land into deep ditches. Whereas
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=J -5_

the suit land is reserve for Chargah from the time of
consolidation, so the defendant has no tight to convert
the suit land into deep ditches and to change the nature
and utility of the suit land in any manner. If the
defendants succeed in changing the nature and utility of
the suit land mentioned in para No. 1 of the plaint and in
converting the land of Chargah into deep ditches in that
case, the plaintiffs and other villagers at large will
suffer an irreparable loss and injury which cannot be

compensated.

6. That the plaintiffs asked the defendant several times
to admit the claim of the plaintiffs over the suit land
mentioned in para No.l of the plaint and not to remove the
3000/4000/- trees exists there over without the written
permission of Forest Department and not to change the
nature and utility of the suit land in any manner and not
tol allow any private person/contractor/company to take
soil from the suit land, but the defendants have paid no
heed to the genuine requests of the plaintiffs and they

have finally refused to do so on 8-01-2025 and this is the

date of final cause of action.

17>
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7. That no other suit or litigation on the same cause of

aci".ion is either pending or has been decided between the

parties over the suit land in or by any other court of
Law.

8. That the plaintiffs reside, suit property situates
and cause of action arose within the territorial
jurisdiction of this Hon’ble Court hence this Hon’ble

Court has got jurisdiction to decide the present suit.

9. That the value of the suit for the purpose of court
fee and jurisdiction is Rs.200/- over which a court fee of

Rs.25/- has been paid on the plaint.

10. It 1is, therefore, prayed that a decree for

Declaration to the effect that the letter No. 990 dated
30-07-2024, issued by the Deputy Commissioner Nuh is quite
wrong, illegal, arbitrary, against the provisions of
Forest Department and the same is liable to cancelled,
alongwith a decree of Permanent Injunction, restraining
the defendants from changing the nature and utility of the

suit land mentioned in para No. 1 of the plaint in any

Ahwg,

manner and from removing 3000/4000/~ standing trees}fr

185
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the suit land without the written permission of Forest
Department and also from allowing to any private
person/contractor/company to take soil from the suit land,
ma} kindly be passed in favour of the plaintiffs and

against the defendants with costs;

Any other relief, which this Hon’ble Court deems fit
and proper, may also be awarded.

VERIFICATION; PLAINTIFFS.

\htiﬂ.ed that para No.
1 to 7 & 10 are true

l.Abdullah s/o Juhur Khan,

2.Movi Rashid s/o Abdul Rehman
Residents of Village Sadai
Tehsil & District Nuh.

and correct to my
knowledge and para
No. € & 9 are true to
My belief.

Verified at Nuh.
Dated.9-01-2025.

( Liyakat Ali Advocate Nuh.)

181y
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IN THE HONOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

Abdullah & Another. Versus Gram Panchayat Sadai & Others.

suit for Declaration & Injunction.

AFFIDAVIT.

I, Abdullah son of Juhur Khan, Resident of Village Sadai,
Tehsil & District Nuh, do hereby solemnly affirm and

declare as Under:-

1. . That I am fully conversant with the contents of the
plaint, as my counsel has translated me all the contents of
the same into simple Hindi and after having fully
understood them, I verify those contents and the same may
kindly be read as a part of this Affidavit.

DEPONENT.
VERIFICATION.

Verified that all the contents of the Affidavit are
true and correct to my knowledge and belief.
Verified at Nuh.

Dated.S%-01-2025, DEPONENT .

182
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IN THE HONOURRABLE COURT OF CIVIL JUDGE SK.DIV. NUH.

Abdullah & Another. Versus Gram Panchayat Sadai & Others.

Suit for Declaration & Injunction.

APPLICATION U/O 39, RULE 1 & 2 SECT.151 CPC

Sir,

1. That the contents of the plaint may kindly be read as

a part of this Application.

Pa That the defendants illegally and unlawfully allow
the pfivate contractors to take soil upte 7/8 to 50 feet
in depth. They are taking soil upto 7/8 to 50 feet and
are converting the suit land into deep ditches. Whereas
the suit land is reserve for Chargah from the time of
consolidation, so the defendant has no right to convert
the suit land into deep ditches and to change the nature
and utility of the suit land in any manner. If the
defendants succeed in changing the nature and utility of
the suit land mentioned in para No. 1 of the plaint and in
converting the land of Chargah into deep ditches in that

case, the plaintiffs and other villagers at large will

183"
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suffer an irreparable loss and injury which cannot be

compensated.

3. That the plaintiffs have good prima facie case in
their favour and balance of convenience also 1lies in

favour of the applicants/piaintiffs.

4. It is, therefore, prayed that the defendants may
kindly be restrained from changing the nature and utility

of the suit land mentioned in para No. 1 of the plaint in

“,Fﬁ N
any manner and also from removing the standing treesiand

from digging any portion of the same, till the final

decision of the suit.

Dated.9-01-2025. APPLICANTS/PLAINTIFFS.

Abdullah & Another through Counsel;

( Liyakat Ali Advocate Nuh.)
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IN THE HONOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

Ebdullah & Another. Versus Gram Panchayat Sadai & Others.

Suit for Declaration & Injunction.

AFFIDAVIT.

I, Abdullah son of Juhur Khan, Resident of village Sadai,
Tehsil & District Nuh, do hereby solemnly affirm and

declare as Under:-

1. That I am fully conversant with the contents of the

application ufo 39 Rule 1 & 2 read with section 151 of

C.P.C., as my counsel has translated me all the contents of

the same into simple Hindi and after having fully

understood them, I verify those contents and the same may
kxindly be read as a part of this Affidavit.

DEPONENT.
VERIFICATION.

Verified that all the contents of the Affidavit are

true and correct to my knowledge and belief.
Verified at Nuh,

Dated.9-01-2025. DEPONENT.
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Case Status : Search by Case Number

This form needs JavaScript activated to work.

All fields marked with * are required

—Please select radio button —
@ Court Complex O Court Establishment

Court Complex *
Select Court Complex v
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Suggestions of CPCB member for Inclusion in the Draft Report

This has reference 1o the meeting | Deputy Commissioner, Nuh on 01/05/2025
in the matter of OA No. 73 of 202 gs requested in the meeting were provided to
the member through whatsapp on 05/05/2025, Accordingly, suggestions were provided by
CPCB member on 15/05/2025, with a request to share the draft report of the Joint Committee,
which is yet to be received. As required through email dated 22/05/2025 received from the
office of DDPO, Nub, the signed copy of the suggestions CPCB, which were earlier provided
on 15/5/2025 is attached, as follows:

1. The Forest Deptt, Nuh vide No. 2237 dated 27/02/2025 (Anmexure 1) sent to Deputy
Commissioner, Nuh in response to his letter No. 3468/Panchayat dated 19/02/2025 has

communicated as follows:
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In view of the above and the fact the status of the Panchayat Land under reference is Aravali
Plantation as confirmed by the Forest Department, Nubh, it is suggested that it may be clearly
mentioned in the report that XYZ is the competent authority to accord permission for
carrying out ¥ DT W{nm'{omw work) including soil excavation in the declured
Aravali Plantation area and the permission for the same was taken or not taken JSrom the
competent authority i.e the name of the competent authoriy.,

2. The Joint Committee was also directed by the Hon'ble NGT to “ascertain the extent of
damage, which is being caused on account of such lifting of soil”. In this regard, it is
suggested that the following may be Incorporated in the report:

o™
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As per “Chapter 10 ; Mining operations to be undertaken as per the Mining Plan” Point
No 70 (6)(vi) of HARYANA GOVYERNMENT, MINES AND GEOLOGY DEPARTME
Notification No, 5.0. 45 /C.A. ‘T.jm dated 20th June, 2012 (Annexure-2);
Haryana Minor Mineral Com:«va kingh Transpartation of Minerals and Prevemtion of
{llegal Mining Rules, 2012, (6)“Every mining plan shall delineate the approach in respect of
environmental safeguards and restoration and rehabilitation measures of the area with regard
1o the following, among others: “(vi) removal and stacking of any top soil or over-burden or

waste rock and nonsaleable minor mineral excavated/ generated during the mining
operations and utilisation of the same for restoration and rehabilitation of the area”

condition for “removal and stacking of any top soil or over-burden or waste rock and
nonsaleable minor mineral excavated/ generated during the mining operations and
utilisation of the same for restoration and rehabilitation of the area” has been imposed,

The above suggestions may kindly be reviewed and considered by the Joint Committee to
ensure factual accuracy of the report,

Further comments, if any, alongwith relevant photographs, will be incorporated in the
draft report as and when circulated by the nodal agency,

5
|
Dr. Narendek Sharma
Regional Director

CPCB, Regional Directorate, Chandigarh

Encl: Annexure 1 and Annexure 2
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HARYANA GOVT. GAZ (EXTRA.), JUNE. 20, 2012 2009

U AKA)
ESE 3 [Authorised English Translation]

HARYANA GOVERNMENT
MINES AND GEOLOGY DEPARTMENT
Notification
The 20th June, 2012
No. S.0. 45 /C.A.67/1057/5.15/2012.— |n exarcise of the powers conlerred by sub-
saction (1) of section 15 and section 236 of the Mines and Minerals {Davelopment and
Regulation) Act, 1957 (67 of 1957), the Governor of Haryana heraby makes the fallowing rules
for reguilating the grant of various forms of mineral concessions, storaga and transportation of
minerals, and prevention of llegal mining, namaly:-
Part—| (General)
Chapter - 1
Preliminary

1. (1) These rules may be called the Haryana Minor Minaral Concession, Stocking,
Transportation of Minerals and Prevantion of llegal Mining Rules, 2012.

(2) These rules shall be applicable throughout the State of Haryana and shall coma
into force from the date of thair publication in the Official Gazatte, except Chapter 13,14 and
15 of Part-1V, which shall come into force after six months of the publication of this notification.
2. (1) Inthese rules, unless the context otherwise raquires,—

(i) ‘Act’ means the Minas and Mi (Development and R

(Central Act 67 of 1857):

(i) 'sppellate autherity' means the Governmant ar any authority vested with such
powers under these rulas or any other authority emp by the G
to parform such functions;

(i) ‘authorised officer’ means a person or officer authorised by the State
Government by notification in the Official Gazette to exercise such powers and
to parform such functions under these rules;

(v} ‘boundary pillar' means cemented pillar of size sixty centimetrs x sixty
cantimatre with one metre height and fifty centimetre foundation with the yaliow

) Act, 1957

(v) ‘earrler' means any moda of transpart or facility by which mineral or its products

re ransponted elther in raw or processad form from the place of ralsing or from

one place lo another and Includes any mechanized devics, person, animal or
cart,

(V) ‘cess' meansa duty imposed and collected on any minor mineral in accordance
with the provisions of the Act:

(Vi) ‘competitive bid’ means an amount offared by the participant in the open
auction or tender process under these rules;

(vil) ‘competent authority’ means the authority lor exercise of such powers and
carrying out of such functions as specifisd in these rules;

(ix}) ‘contractor’ means a person holding a mining contract under these rules;

(%} ‘contract money' means the amount to be paid by tha contractor(s) for raising
the mineral(s) from the area granted on contract:

194
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{xi

(i)

{xlif)
(xiv)
(xv)

(£
(i)

(ewif)
{xix)

(2

(xxi
(el

{xalil)

{axiv)

(exvi)

{xoewi)

(3w

(xxix)

™7 I)'ﬂ SAKA)
‘dead rent' mx%tum‘*nt Ppayabla in & year by the person granted
underMese rules

amining lease irrespective of the fact as lo whather or not he
operates/ could operate the area fully or partly;

‘dealer’ maans any person stocking and/ or carrying on the business of trading
of minerals in raw or processed form:

‘department’ means the Mines and Geology Departmant;
'Director’ means the Director of Mines and Geology, Haryana;

'District Monitoring Committee’ moans a committae constituted by the State
Government for each district n the State to monitor the working of mines and
minerals, its trar , storage, stocking and other ions in

with the applicable rules and laws;

'form' means a form appended to these rules;

“fund’ means the Mines and Mineral nt, Restoration and Rehabilltation
Fund created and established under these rules;

'Government' means the Government for the State of Haryana acting through
its Administrative Secreta ry;

‘lessee’ means a persan holding a valid grant of leass for raising the minerals
from the area granted an lease and would include the plural thareot;

‘letter of Intent’ (Lol) means a 'Latter of Intent' issued to the Successful biddar
©on accaplance of the bid for grant of a mining lease or contraci or parmit or a
minaral concession granted in any other form under these rules:

‘licensing Authority’ means the Director, Minas & Geology, Haryana:

‘licensee’ means holdar of a Mineral Dealer License granted under these rulas
for the purpose of storing, stocking, trading and dispatch of mineral/minaral
products either in raw or processed form;

‘mineral concession’ means a mining lease or g mining conlract ar parmit in
respact of minor mineral and includes quarrying permits and any othar minaral
concession, permitting the mining of minor mineral in accordancea with the
provisions of these rules:

‘mining contract’ means a mining contract given on behalf of the Government
1o carry, win, work and carry away any minar mineral(s) specified tharein through
A competitive bidding process as notified by the Directar:

‘mineral dealer license" means tha license granted undar these rulas:

‘mining dues’ means and Includes any of the dues on acoount of royalty, dead
rent, contract maney, amount payable towards the Mines and Mineral
Development, Restoration and Rehabilitation Fung, Interest on delayad paymants
or any fes or any othar sum in respect of a mineral concession granted under
these rules;

‘mining lease’ means a lease granted under these rules to mine, search,
undertake excavation for winning of mineral and 1o carry away any minor
mineral(s) specified therain;

‘mining operations’ means any operation carried out for the purpose of winning
any minaral except mingral olis;

'mining plan’ means a Plan prepared by a recognised qualified person (RQP)
on behalf of mingral concassion holder of minor mingral andincludes progressive
and final mine closure plans;
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T SAKA)
(xxx) ‘mineral products’ b any raw or processed lorm, bricks, dressad
stone, rock aggregal®Y, , ballast, stone dust, sand, and/or any product to

(i)

{0txil)

(el

(xiv)
(rexxv)

(i)

(vl

(xxvil)

{xxix)
()

(i)

(xiily

(xlily
(xliv)

(v}

@)

shall have the same r

be prepared from minerals without Invelving any chemical changes:

‘mineral transit pass’ means a document issued by the mining officar-in
to the lessea/ contractor/ permit holder/ mineral dealar for lawtul dispateh ang
transportation of any mineral(s) raised:

‘mineral transport permit’ means a parmit issuad by the Director or an officar
authorized by him to the carrer owner fo use such carrier for lawful transportation
of mineral(s) ralsed in acce ca with the provisions of the Act;

‘oMicer-in-charge’ means an officar of tha Departmant holding eharge of one or
more districts and by whatever designation known such as the Assistant Mining
Engineer or an Assistant Geologistora Mining Officer;

‘permit’ means a minaral concession, other than a lease or a contract, granted
for a period of uptotwo years in specified cases;

‘Presiding officer' msans the Diractor or any other officer authorised by him to
preside over the procass of inviting compatitive bids;

'p 8" means all phy pr such as pulverising and/ or grinding
and/ or powdering or washing of minerals in such a way that no chemical change
takes place by that process and Includes cutting and polishing process of slate,
granite blocks or marbla blocks or blocks of any other types of rocks;

‘producer’ maans any parson carrying on the business of extracting/ producing/

Hecting mi ar mi aggregates in raw or processed farm including
the licensee of a registered metal mineral unit, as the case may be, in accordance
with the provisions of the Act or rules made there under;

‘rules' means the rules mads under the Mines and Minarals (Development &
Regulation) Act, 1957 (67 of 1957);

‘Schedule’ means a Schaduls appended to these rules;
‘scheme of mining* means a scheme prapared by a recognised qualifiad parson

(RQP) on behalf of minaral concession holder for systematic and scigntific mining
of minor mineral;

‘selentific mining’ means and rafers to mining operations consistant with the
approvad mining plan/scheme of mining, clearances/permissions granted by
the competent authority.

‘sclentitic test’ means any test conducted for geological or chemi y
of minarals and rocks exclusively for acady and purp without
any commercial motive;

‘stock-yard' or ‘sale-depot’ means any place where a mineral or its products
are stored and stocked In any raw or p 1 form for al purposes;

‘un-authorised mining' means any mining oparation undertaken without any
valid mineral concession granted under the Act:

‘unscientific mining’ means and refers to the manner of undertaking mining
Operations not consistant with the mining plan/schame of mining approved,
clearances/ parmissions granted by the competant authority;

All other words and expressions used in these rulss, but not defined hergin,

2 Fspeclivaly as assigned to them in the Mines and Minaral
(Development and Ragulation) Act, 1957 (67 of 1857),

| Bl - 8
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fondey & 2300
M:ﬂs 3. (1) Noroyalty or psrmil-@aﬂ or transit permit required for,—
ce
cases, () extraction of ordinary clay or ordinary sand by hereditary potter(s)/ kumhar(s),

foruse in manufacturing of earthan pots/ artafacts on a cottage Industry basis,
and whosa tumover during a year does not excesd ona lakh rupees;

(i) excavation of the limestane or kankar from the areas which do not form part of
any leasae or contract or permit area, by the membars of scheduled castas,
scheduled tribes and backward classes, agriculturists, whose monthly income
doss not excesd Rs. 7500/- or as spacified by the Government from time to
time;

(i) mining, transportation or starage of clay or sand by hereditary Kumhars or a co-
operative society of Kumhars or such other people for making tiles, pots or
bricks by traditional means but not by the process of manulacturs in kiins or by
way of any mechanical device:

(W) levelling of any agricultural fislds by & landowner within his own land where no
disposal of ordinary earth outside the area is involved;

(2} Noroyalty shall be charged for removal of any ordinary earth by a pergan from
his own land Tor meeting personal land-fill requi either in another agricultural fisld or
far mesting his personal bona-fide requiremants for which he shall obtain a permit from the
compatent authority:

(3)  Therates of royalty or permit fee in the casa ol a person maintalning his residence
In the adjsining rural araas for excavation of masonry stone and/or ordinary clay, and required
for bona-fide personal use for the construction of a house, hutment, plao or
other building for charilable or Philanthropic purposes in such rural area shall be charged at
the rates specified in Schedule—Iil:

Provided that the Quantity of mineral ion shall be issible anly lo the extent
of bona-fide personal use undar a permit issued by the Director or an officer authorised by

Provided further that o parmit shall be issued for excavation of mineral(s) in any area
for which mining lease or contract or permit or any other mineral concession has alreagy
been granted.

(4)  The relaxations granted under this rula shall not ba available for excavation of
mineral in any area where use of explosives is inevitable.

Quarrying of 4, (1) Anapplication for the grant of parmit for Quarrying of any minor mineral by any
minor minerats goygrnmany department ar any of fts agencias from the land belonging to the government for
2y govemment o ofany work by It, shall ba made by an officer authorised by the cancerned
organisations. d@partment to the Director or any other officar authorised by him in this bahalf.

2} The Depariment or the organisation granted a permit under sub-rule (1) above,
shall be liable to pay rayaity or dead rent or fee slc, and shall abide by the terms and
conditions of such grant and other laws as applicable to the lessee or any othar concession

holder(s) unless specifically relaxed.
Chapter - 2
General Restrictions
5 (1)  Nopersonshall ung any recor  Prospecting or mining oparatio
;",;,';:“l""’ activily in respect of any mineral(s) in any part of the state, except under and in accardance
minaral With the terms and eonditions of a reconnaissance permit or a prospecting licence or a

concesslon.  mining lease ora mining contract or a permit, oraconcession in any other form, as the case
may be, granted:

g i
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T T SAKA)
Provided that nothing in e%;sn‘mlaﬁhan apply to any prospecting operations
undertaken by the Geological Survay of India, the Indian Bureau of Mines, the Director Atomic
Departmant

Minerals, Diractorate for Exploration and Research ol tha Cantral Government, he
or & Government Company within the meaning of section §17 of the Companies Act, 1956,

@ The chsmmntnrnndadda the mode and nature of grant of mineral concession
under these rules in different areas l.e. lsass, contract, Pparmit elc from time 1o time.

6. (1)  Inthecaseof Irfigation Department of the Government:
[{)] channeﬂsstlonolany river system for g any incid of Inundation or
loading, providad the mi il In the process is used along side at the
same place for ion of satety emb s and is nat di off outside
such area;
(i} regular op and mai 1ce of the non-scheduled canal distri ion

network and drainage system as notified by tha Irrigation Dapartmant where
any mineral extracted in the Procass is used along side at the sama place for
strangthaning of ambankments and is not disposed off outside such area;

(iil) - regular operation and maintenance of the scheduled canals and drainage systam
as notified by the Irrigation Department,

Provided that the Irigation Departmant shail abtain a parmit from the Director or an
officer aulhorised by him for undartaking any warks covered under sub-clauses {11) and (iil)
above, ing g the asti Juantity of silt prop: ed 1o be remaved from tha system and
the usage therao! giving sectional plans ang estimates:

Provided further that whilg rio royalty shall be payable respact of the mineral extracted
from its canal & dralnage system and ysed by the Imigation Dapartment for lts own remants,
it shall pay the royaly in raspect of the mingrat axtracted and disposed off outside the area
8s prescribed under rule 33,

(@ Inother cases:

(i) Construction of any building by the public or private sector, or roag or any othar
devalopmant project under the authority of any government deparlment or its
agencies involving any digging or excavation for a purpose other than winning a
mineral,

Provided that where any minor mineral comprising construction sand and
stone Is excavated and extracted in the process of axecution of such projects,
the same shall bs disposed off or consumed only aftar obtaining a permit from
the Mines and Geology Departmant and Paymant ol the applicable royalty and
other fees as prescribed under rule 32,

(i) breaking of land for laying the foundations or basements of individyal houses and
other nis over plots up to five hund oL ds i
of the ordinary earth only.

(i) breaking of lang only for laying the foundations of individual houses or small
establishments avar plots up ta five hundred square yards

. (1 No mining lease/ contracy permit shall be granted in respact of any land within
adistance of ;-

() fity metres from the outer periphery of the defined limits of any village abadi,
National Highway, State Highway, Major Distriey Roads (MDR) and Othar District
Roads (ODRs) where such excavation does not require use of axplosives;

(i) two hundred fifty metres from the outer periphery of the dafined limils of any
village abadi, Nationa) Highway, State Highway, Major District Roads (MDR) and
Other District Roads (ODRs) where use of explosives is required:

g L
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7. O) 5:k4)
(i) tan metres from an r brl:@s:

Provided that the G anl may relax the above distance parameters,
wherevar required in the Interest of workings, mineral conservation or for any
unforeseen reasons subject lo such conditions as may ba imposed under the
said relaxation

(@) Nomining lease/ contract/ permit or other mineral cancession shall ba granted
In respect of any such minor mineral or in respect of any specific or general area which the
gavernmant may natily.

(3)  No fresh concession shall be granted in an area, which has been declared/
notified as urban area under the Haryana Developmant and Regulation of Urban Argas Act,

Provided further that no such restriction shall be applicabie or consultation required if
the concession area falls within the notified Agricultural zone.

() Wherever any area situated outside the urban area natified under the Haryana
Devalopment and Regulation of Urban Argas Act, 1975, has either been usad for mining in the
Past or which may be used for gdrant of any mining laase or contract in uture, such area will
not be allowed to be used by any authority for any olher purpose (except the purpose for
which It is being used Iraditionally) without prigr consultation with the Department.

5} Whare any controlled area, situated outside the urban araa, is under any mineral
concession in the past and it has been proposed to allow the §4id area 1o be used for g
development projact other than mining, the Town and Country Planning Departmant shall
consull the Director before granting change of land use for any such praject.

(B Where any area Is declared as a controlled area under the Punjab Schadulad
Reads (R of Unregulated Devel pment) Act, 1963 (Act No. 41 of 1863), the Town
and Country Planning Depariment shall consult the Daparimant to the extent any part thereof
comprises of any mineral bearing area, at the time of Preparation of Development Plan in
raspact of such area.

(M)  Wharever a mi on is g in raanectoe‘alu:geuma{s.g. tha
district or block as a unit) for mining of stane, boulder, gravel and sand etc., such concession
holder shall have no rights qua the mining permits grantad for excavation of brick earth,
ordinary earth, silt from the canal system and drains, and mingral excavaled in the process
of construction of any buildings/ developma nt projects eic.

8 ) Ne persan shall stock, sell or offer for sale any mineral or mineral products,
&ither in raw or p form, for commarcial Purposes or trade In the State without holding
avalld Mineral Dealer License under these rules;

(2)  Subject to the conditions prascribad in chapter 13 of {hesa rules, a mineral
concession holder shall not be required to obtain a Mingral Dealer Licensa for sale of the
excavated mineral stock fram the concession area.

3)  Subject o the conditions preseribed In chapter 13 of these rules, alicenses of
a Stone Crushar, granted under the provisions of Haryana Regulation and Control of Store
Crusher Act, 1991 ang "ules framed thereundar, Is exempted from obtaining a Mineral Dealar
Licence for selling crushed aggregate/ stone-dust from the premisss of the licensed stone
crusher,

(4)  The Government may, from time to tima, notily or specily, to use or restrict, the
roads through which the mineral, whather Imported from other states or generated within the
stata in raw or p form, ba t ported from the sourca of raising the mineral to the
stone crushers, or the scres ning plants or the premises of a mineral dealar

(5} Noperson shall transport or cause to be \ransporied any mineral and/or mingral
Praducts by any carrier from one place to another without having a valid mineral transit pass
and mineral transp permit as pr ibed under chapter 15 of these rules.
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Grant of Mineral Concesslons
Chapter - 3
Grant of a Mining Lease
8. (1 Any minar mineral deposils, where the govarnment decides such areas o be
oparated under a laase, may be granted on mining lease for a period not less than 10 years
but not exceeding 20 years following a competitive bid Process as provided under Chapter 7
of these rules:

Pravided that the Govemmant may, wherever it deems necessary, pre-quallfy the bidders,
with the pre-quallfication criteria determined upfront, by inviting expressions of Intarest through
a public notice, and limit the bidding process among such pre-qualified bidders.

(2)  Incase the Government accept the bid, the payment of sarmest maney, initial
bid security, security and advance instalment shall be mada in accordance with the provisions
contained in Chapter 7 of these rules.

(3)  The highest bid recelved shall becoms the ‘annual dead rent’ am ount payabla
by the lessee. The rate of annual dead rent initially determined an the basis of competitive
bids/ auctions shall be ir d @ 25% on p 10f each block of three years,

Explanation: If the inifially determined amount of annual dead rent is Rs. 100/, it

shall ba increased to Rs. 125/- with the commencement of the fourth

(#)  Alease deed shall be executed by the succasstul bidder with the Diractor or an
officer authorized in this behalf In the prescribed Form ML-1, appanded hearsto, within the
period as prescribed under ruls 21 of thesa rules,

(8)  Thelesses shall Pay royalty in respect of each of the minor minerals extracted

orremoved or consumed by him or by his agent, manager, employes elc. The royally shall be
Payable at the rates prescribad in the First Schedule appended to these rules.
0. (1) Whersa mining lease has bean granted lor major mineral under the Act, and
the Mineral Concassion Rules, 1960, and where it is idered by the G ent
1o grant mining lease of the minor mineral available In the same area to the lessee of major
minaral in the interest of har and systi mining of mi » It may grant such
I8ase on application submitied by such major minaral lesses.

2} The major mineral lesses shall submit an application for grant of mining lease
for the associated minor mineral(s) in Form ML-2,

@ Any minor mingral concassion, granted on an application under sub-rule (1)
above, shall entall payment of royaity/ dead rent for such minor minaral atthe rates spacified
In the 1% Schedule and the 2 Schedule respactivaly.

(4)  Each application under sub-rule (2) above shall ba accompanied with a non-
refundable fee of Rs. 1,000/ per hectare of lease area or part thereol, subject to a minimum
of Rs. 1,00,000/- and shall be accompanied with the following dacumants namely:

() avalid certificate of clearance of mining dues in respect of such major mineral
lease or any other mineral concession heid by the applicant, and tha firm or
company in which such applicant may be a partner or director, in the State from
the Director or any other Officar authorised by him in this bahalf:

(i) in case of a firm or 8 company or assoclation of persons, a valid clearance
certificate shall hava o be submitted In respect of the firm, or association of
PBIsons or company as well as other firms in which partners in the applicant firm
are pariners or directors:

Provided that the grant ol a Clearance certificate shall not discharge the holder(s)
of such certificats from the liability to pay the mining dues which may subsequently
be found to be payabla by such applicant under the Act or rules mads theraunder.

|S&
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of granting or renewing the said mining lease;

W) an affidavit staling thal the applicant has fileg Up-to-date Income-tax returns,
Paid the income-tax assessed aron sell-assessmani as provided in the Income
Tax Act, 1961,

8 The Diractor, or an afficer authorised by him, shall issus nolice within thirty
days from the date of submissign of application, 1o ramove the deficiencies, if any, in the

)  Theperiodot mining lease granteg for the associated minor Mineral(s) shall bg
Co-terminus with the Period of lease of major rrdnerai{s] but shall not 8xceed a period of 10

years. If tha mining
the assoclated minor minaral lsase, the govarnment may consider the rengwal of mining
lease of associated minor mineral(s) from time to time, so that it co-terminatas with the leass

(7)  Incasethe mining lease of major mineral(s) is renewed by the Government, it
may also consider the renewal of mining lsase of associated minar mineral(s) an submission
of application by the major Mineral lesses, However, the Period of renewal af lease of the
associated mingr mineral shall nog exceed lan years.

(10)  Ongranter renewal of the mingr Mineral lease under this rule, a Separats lsase
deed shall be Sx8culad in the prescribed Form ML-1 within the Period as provided under fule
21 ot thase rules;

Provided that for execulion of lease deed, the Security amount, ag Prestribad
under rule 11 of thege fules, shall b deposited,

mn o Pursuant to the arant of mining lease for associated mingr mineral(s) on an
&pplication under ryje 10, the applicant shall deposit the following amaunt as security for dus
obsarvance of the t8rms and conditiong ol the leasa:

Serial Area Amount of Sacur, ty (INR)
Number

1] For mining lease up to 50 hectargs 50.00 Lakh

iy

For mining laase excaading 50 hactares by not

exceeding 75 hactares 75.00 Lakh
(i) For mining lease 8xceading 75 hectarn 100.00 Lakh
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Th 3 ] P security by dnpneiling the amount i the
appro - orinthe form of g Bank Guarantee or Fixed Deposit
Receipt in favour of the Director or any officer authorigeg In this bahals. The Bank Guaraniea/

12 Aregister of ol s for grant or uo!nﬂnlnahmsmbemahwm
intha office of the Diractor in Form ML-3.

@) Aregister of mining leases grantad under these ryjes shall be maintained in the
office of the Diractor and the Oﬂ'rmr-imcharge of the districy concarned in Farm ‘ML-a'.

3. The registar of applications for arant of mining leases and the reglster of grant of
mining leases shall be opan 1o inspection by any person on Paymant of afes of Rs. 100/~ on
any working day.

4. Nopersan by himself or with any other Parson(s) joint in interest with him, shai ordinarily
hold mare than 1,000 hectarss of arga n a00regate in case of mining lgass(s) granted undar
"ule 8inthe state of Haryana, However, the arag granted under a lsage under rule 10 shall noy
be taken injg account for thig purpose:

Provided that this limit may b suitably relaxed jn case of concessign areas linear jn
nature, such ag river-bad mining.

Provided further that the lesseg shall be entitled 1o Surrender any part gf the area
ariginally granted a the time of renawal of any lease, subject to the conditions prescribed in
these rules,

16, Thearea for any mining lease Should be compact and conliguous as far ag possibla,
Howevar, no mining lease shall be granted for an area of lgss than one hectare jn casa of
Isolated and smaj| deposits,

16 (1) The lessea or contractor shall gt assign, sublat, martgage, or in any other
manner transfar the lease or contract or any right, title or Interest thergin, 1o any parsan
withaut prige approval of the Govarnrnsnt;

(4)
the applicant has paid aj) the Outstanding mining dues in of the lease Or contract ang
the transterag has accepled all the tarms and conditiong angd the liabilitigs enjoined upon thg
t I act;

5] Tha Iransfaror shall maka the orginal or certified copies of all plans of abandanad
workings in the area availabie o the lranstergg;

8 The Iransferor-lgggag orcontractor shall ngt charge oraceept from the transtereg
any premium In addition to the sym Spant by him in obtaining the lease orcontracior and for
conducting all gr any of the operatians i or overthe lease granted 1o him;
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ng that he has filad up-to-
ed on him or on the basis of salf-assessment

(8  Subject to subm on of the transfer applicati ' complete in all respocts, the
government may allow the Iranster of such lgase or contract and praseribe such additional
conditions, as it may deam appropriate;

(1) Whara it Comes to the natice of the Governmant thay any lesses or contragior
has violated the conditions prescribad iy sub-rul (1) above, it may terminate such lsage by
an order in writing at any tima, Howaver, no such order shall ba passad without glving a

(2 The lesses shai submit application for renewal of mining laage twenty foyr
months before the date of expiry of lease period in the Prescribed Form ML/G 1o the Director
@iving complate details of the mineral excavaled, royalty paid, mineral reservas avallablg,
details of explorations undertaken, if any, along with the datail 0f the areas reclaimed ar
restored, the sites of overburden, wo o ®lc. The details regarding
compilance of athar requiremants such as environmental clearance, Salety provisions
s par Minas Act, 1852 and the rules and reguiations framed thereundar ste, shall also bg
provided;

@) Noapplication for "anewal of a mining lease shall be considered ina tase wherg
the lesses has bean found to be indulging in any violation of tha conditions of original lsase
grant or has been penalised or held ac le for such vigla 18;

(4}  Every application for rangwal of @ mining lease shall be accompanied with g
non-refundable fee of Rs. 1,000/~ per hactare or part thereof, subjact to 5 minimum of
Rs. 1,00,000/-, Besides, he lication shall be ace ‘panied with the fgilowi g s

ents:-

{) avalid clsarance centificata for payment of mining dues an all accounts (such ag
royalty or dead rant or contract money or the Fund, and the surface rent payable
1o the landowners under the Act or the rules made thereunder, in respect of the
original mining lsase or any othar minara| concession held by him in the State
from the Director or an authorised officer;

(i) In casa of g firm or a company or association of persons, a vaild clearance
Cartificate shail have to be sybmittad | pact of the firm, pany or !
of persons as well as the other firms in whigh partners in the applicant firm are
pariners or directors:

Provided matﬂ'ugmtarammceﬂlﬁmwshau not discharge the hoider(s)
ofsuchmmﬂmammeﬂabimywpsymmhlngdmmkmmy ntly
be found ta be Payable by such applicant undar the Act or rules made thereundar

(i) whera any injunction has begn granted by a court of law or any other competant
Authority, staying the recovary of any such outstanding mining dues or income
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1ax, non-payment iferihs P Ireated as a disquaiification for the purpose
of renewing the sa)y miirny

V) adeclaration stating thal the appiicant has filed up-to-date Income-tax refurng,
Paid the income-tax assessed on him, or an the basis of sall-assessment, as
Pravided in the Income Tax Acl, 1961 on the praject,

{5)  The Director or an officer authorised by him, shall issys notice within thirty days
from the date of receipt of application to make up the deficisncigs in the appli 1, ifany, or
for fumishing any additional informatign as may be required by the Director or tha officer
authorised by him, requiring the applicant(s) 1o supply the requisite Information within a
period of thirty days from the date of Issue of such notice, In case the saig Information is not
furnished within such specitied perlod, the application shall be decided on the basis of
Information already submitied along with appii -

6 The renewal of a lsase shal| be considerad only in cases where the lease has
bean granted aftar the commeancement af these rulas.

18.  Anapplication forgrantofa mining lease under ruls 100r an application of renewal of Acknowledge-
amining lease under rule 17, is delivered personally, Its recaipt shall be acknowledgad forthwith f“"fu::h

in Form ML-7 ang if the application i received by post, the same shall be acknowledged witn 2Prication,

In seven days of the receipt thereaf.

19, (1) an application for renewal of a mining lease shall be decided by the Govarmnment Decision on
within a period of gix manths of the receipt of complate application in a)l respacts keeping in the application

view the Tollowing parametars:- .'.';.'..F;'m.'"

(i) the lssses has complied with all the erms and conditions of the ariginal isase

grant ang other parmissions for undertaking mining operations;

(i) the mining operations under the original lsasg grant have been carried out ina
scientific manner;

(i) "The mine out area has bean ! Bdas per the progressive
mine closure plan;

) the lessee has nop defaulted in submission of all details with regard to the
Production, payment of mining dues in time and has nol been found wanting in
taking adequate measures for tha labour safety;

V) the lessee hag not been penalised for nen-compliance of the anvironmantal
saleguards, or for any other raason, MudlngMpenslonc! the mining Oparations,
for whatsoever feasons, during the original lease period,;

V) substantial Investment has been made by the lesses In the devalopmant of ming,
plant and machinery with a long tarm Perspective and optimal benefit of the
8ame could not have bean derived during the ofiginal lease Period; and

Provided that the reduction in the arga of the mining laase shall not resull in any
prorated reduction in the dead rent.

@)  Whers the Government accords Its approval tg the renewal of a mining lease,
the annual dead rent shall be Increased by an amount of twenty five Percent aver the amount
of dead rant Payable in tha las year of the original lsase grant. Further, futurg Increase in
such daad renl, on the expiry of each block of three years, shall be regulated on the same
lerms and conditions as applicable in the casa of any mining lease granted on the first
occasion;
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rent payable and applicable folff
intagt,

Sutrender o1 20, 1 The Govarmment may accept the Tequest of a lpase holder far Surrender of g

& mining lsase. lease or part thereof in cases whars if g Bstablished thay it has not been found feasibis to
Operate the mining lease grant, for whatsoaver feasons, subject 1o the condition that the
logse,

() has been régular in Turnishing the Production refurng asrequired In termg of the
lease agreament:

(#) has baen taking the requisite steps for the Progressive ming closure plan as per
the conditions of the lease grant;

2 Incase the lesses makes an application for surrender of part arga of fhe lease,
Itshall not resyly in any prorateq reduction of the dead rent and the rate of dead rant payahle
and applicable for the entire area at the tima of Such application sha) remain intact,

Execution of 21, (1) Wherea mining lease js granted or renewsd, the lsage deed shall be axeculed

mining lease gnq "agisterad In Farm MLy within a period of ninety days of the date of order of grant or
Agreement. rar;

@ ithe lease deed is not Sxacuted within the aforuardma, the ordar sanctioning
the mining lease shall be desmed (g have bean revakeg and the ‘advance daag rent' and
‘securily amount' deposited at the time of auction shall stang forfaited;

Provided that where the Director I8 satisfied thay the Lol holder/ lessas is not
responsible for the delay in the 8xecution of the lsase dead, the Director may, for reasons tn
be recorded in writing, parmit the exacution of the lease deag beyond a period of ninely days
but not axcending one hundred twenty days of the 8xpiry of the aforasaig period.

Chapter - 4

B The Mining contract deag shall be execyleg by the succassfy| biddar with the
Director or an officer authorizeg In this bahaf n the prescribag Form Mc-1,

4 Other terms ang conditions of the contract shall b in accordance with Provisiong
a8 contained n chapter g,

Renewal of  og 1  The contractor shafl Submit an application (o the Director for renewal of the
:n'::'r‘:\} mining contract eightegn menths prior to the date of expiry of coniract periog in the prescribeg
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restored, lhasjtasofovarburdm. toratio ' WOrks undertaken gtc. The details regarding

pllance of other staltutory requirements such as Environmental Clearancs, Safety
85 par Mines Act, 1952 and the rules angd regyi, framed th der eic. shall alsp be
Provided;

original contract grant or the conditions a 'Panying the enviranm, cli ¢es, and
Penalised or halg accountable for any such violations;

(3) Every application for renewal of 5 mining contract shaj| be accompaniad with a
non-refundable fee of Rs. 1,000/ pgr hectars or pan thereol, subject 1o a minimum of
Rs. 1,00,000/- along with the following Supporting documents:

(i) in case of a firm Or & company or association gf Parsons, a vajig clearance
certificate shall have 10 be submitted in respect of the firm, Company or association
f parsons as well as the other firm in which the partners in the applicant firm arg
Ppartnars or diractors:

authority, staying the fecovary of anymoumng dues, non-paymant theraof
shall not be treated as g disqualification for the PUrpose of ranawal the said
mining cantract;

as
paid the income-tax assassed on him pr gn sell-assassmegn; as provided in (hg
Income Tax Act, 1961 on the projact,

(5] Norenewal shall ba granted for the mining conlracts exemptag under section 3
of the Mineg Act, 1952,

6 The renewal of a contract shall be considarad only in cases whera thg contract
has been grantag alter the Commencemeant of these rules,

(7)  Acontract for minor minerals granted undar rulg 22 may ba renewad only onoe
by the Governmant for a period nol axceeding five years, aftar having satisfieg itself that the
contractor hag yngg Mtaken mining Operations strictly in accordance with the terms ang
conditions of grant, contract agreement ang otharappmva!s.«f: issions for mining granied
by Central/ Stale agericias.

2. (1) The Epplication for rengwa of a mining contract shall be decidad gn satisfaction
of the compatant authority with fegard to the following:

(il The contractar has complied with aff the terms ang conditions of the contract
agreament and other Permissions for undertaking mining operations i

Decision on the
application for
renewal of
Mining

Contract,
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1) )

(0] The mining operalns [ hlmkactgmnlhmbeencamwnutin

a sciantific manner,

(i#) The minag out area has bgen restored! reclaimeqd; rehabilitated as per the
Progressiva ming closure plan;

M The contractor has not baen in dafayl of submission of any returns with regard
to the Production, Payment of contracy maney in time ang has not been found
Wwanting in taking adequate measyrag for the laboyr safety;

M The contracior has ngy been penaligeq i any mannar, Including Suspension of
the mining contract, for whatspgyer r6asons, during meoﬁgimrcumpadod:

2 The Government May reduce the area pf conlract at the time of renewal for
fBA50NS 10 be recordeq in writing,

Surrender of g The Government May accept the contractor's requagy for surrandar af a contract or
i """‘"i"g Part thereol In caggg whera it ig stablished that it has not been foung feasible 1o operate the
contraect. fl
() has been regularin furnishing the prog ON r8lurns as required in terms of the
coniract ag ent;
(i) has besn taking the requisite steps for the Progressive ming Ctlosure plan as per
the conditiang of the contracy grant;
(i} is not in default of Payment of any gues of tha Governmen; 85 on the date of
making such application ang undertakes o Pay all such dygs il the datg of
Expiry of the notieg Period either n cash in advancg or by way of adjustmant of
the security o both

P&rt of the contraet area, it shall "8SUltin any prorateq reduction the contract
money and the ra|g of contract amount payablg and applicabla for fhe entire area
atthe time of making such application sha)) ramain intact.
(l;::wunn o 28 Where a mining contract is granted or ran, the agreemant dead shall b
Miract

awed,
B%8cuied in Form MC-1" within 8 period of 80 days of the data nlnrﬂero.l'qranbf renswal of the
mm’:, contract and shaf| be duly registarag:
days, 2 Iithe contract agragmant | Not executed within the aforesaig Pariod, the ortiar
sanctioning thg Contract shall bg desmed to haye been revokeg and the ‘advangg contract
maney' and the 'securky amount' deposited at the time of auetion shajl be forfsited lo the
mm;

Provided that where tha Diractor ig salisfied that the Lol hoider Contractor is nop
responsible for the delay in the axacution of theg Contract agresman . the Direcigr may, for the
8asons to be recorded |n writing, permit the execution of the contract agresment deag

iod of 90

|59
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(i) excavation of Brick Earthy by the Brick Kiin Owners:
(V) extraction of ordinary clay/ earth;

M disposal of Mminaral encountered in the Process of construction of buildings/
Structures/ mhsrdmlopmmm projacts;

i) dlspusarornﬁnarai axtracted in the procass of oparation ang maintsnance of the
Canal and Drainage system by the Irrigatian Departmanr:

@ A Mining/ quarying permits in respect of sub clausas (i) and (ii) mentionad
under sub-ruje (1) shall ba grantad fallowing & Compatitive big Process, uniasg specifically
ided otherwige by the Gevernmany inany specific case,

B The Mining/quarrying permits in respect ot (i) to (vii) above shall be granted on
the basis of applicatign submitted under fulas 30 1o 34 respactivaly,

4 a Mining permjt under these rylgg may be granted (o, a period ag Considerag
appropriatg by the Ccompetani authority, byt not axceeding two vears, on sych terms ang
conditions as may be slipulateg tharain,

B The Director, or any officer authoriggy inthis bahaly, may refuse tha application
o arant permitg iy réspact uraub-cl'ausas (iil) to {wil) mentioned unggr Sub-rula (1) ol this rule
for reasans to be racordag in writing,

28 Subject 1o Sub-rule (2) o rule 27, permits for mining of minor mingrg)s may be Grany o
grantad by the Director or officer authorised by him for extractign ol minor minerals in permitg for
'8Spect of area legg than five hectares- ::'."."2:"’;“
12 Permits under this rule shal| pg granled anly in cageg Whers the Government five huctargg.
Operaled for shor Periods under Spacial cireumstances and with
le anvirenmeanta saleguards, Precautions ang dpplicablg clearanceg.

@ Incase mare than ong Individual agency shows Interast jn taking the permit, it
shall bg granted in favoyr of the individuay/ the highest Bict;
4 Incase of permip granted under this fule, the parmit holder shay| axecute an

agreement in Form MPS1 with the Director or jhe officer authoriged jn this behaif within a
Pariod of ninety days from the date ol grant ang shall b dully fegistered;

(5  The Permit holder shay Submit Mmonthly productign returns in Form MMPy

29.' (n Subject tg Sub-rule (2) of rulg 27, the permit for Bxcavation of salipeire, g minor gean of
mingral, may pg granted along wi, Suitablg Testrictiong regarding thg depth of EBxcavation permig for
which gha v8nerally not gxeeeq 12inches; "8moval of

saltpetre.
@ Incage more than ong Individygay agency showg Interest jn taking the Parmit, it
shall be granieg Infavaur of the Individuay dgency offering the highest big;

@ Imn Case ol parmy granted under this rulg, the parmit holdar shall exeute an
agreement in Fopm MPS2 with the Director or officer authorised in thig behall within 5 period
of ningty days from the date such grant ang shall bg dully registerag;
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o @ Sl
30. (1)  Apermit for excavation @ @I@ iy be granted by the Director or an
officer authorised by him in faveur of the ik Iy only for the purposes of manufacturing

of bricks;

2)  Theinitial permit shall be granted for a period that co-tarminates with the close
of the next financial year so that the further renewal thereof s allowed on bi-annual basis;

(3)  Theexcavation of brick earth under this permit shall not be permissible bayond
adapth of nine feet measured from the natural ground level of the arga;

(4)  The application for lifting of brick earth shall be mads to the Director or an officar
authorised by him in this behalt in form PIM1 along with the following Supporting documents:

(i The particularsidetails of the land, Le. revanue estate, rectangle number, fisld
numbers etc. from whera he Proposes to exiract/ remaove the brick earth:

(i) Lay out Pian of the area from where brick earthis to be removed;

(i) Written consent of the land owner(s) along with certified copy of the agreement
signed bety the land and the g after mutual settlemant of
compensation between the parties;

) Mopy01thapannurshinasudorm:lnsumﬁnomndummnassthemucam
Is & partnership firm or a pany, as the case may be.

(B)  The existing brick kiln owner shall apply ninety days before the axpiry of parmit
already held by him for fresh grant in cases where the extraction of brick sarth has reached
the maximum permissible leval in respact of area of the permit already heid;

In case the excavation of the brick sarth is to be carried out in the same area sarfier
held on permit, the brick kiln owner shall apply for renawal of the parmit ninety days befora
the expiry of parmit already held:

(8)  Tha royalty on account of axcavation of brick sarth shall be charged as per rates
prescribed in the First Schedule appanded to thesa rules, The payment in these cases shall
be mada In advance for the complate financial year or part thereol:

()  An application for renawal of permit/ fresh grant under this rule shall be submitted
within the period prescribed above alang with the payment towards applicable royalty for the
ensuing year and a surety for the remaining period of the parmil;

8 Apermitfor excavation of brick earth will be granted in form Pim-2,

31. (1)  Saveinthe cases coverad undar sub-rule (2) of rule 30, the Director or an officer
authorised by him in this behalf may grant parmit for lifting of ordinary earth from an area not
already granted on any mineral concession to the landowner or the persen having consent of
the | on submission of an appli N

(2)  Thepermitfor extraction of ordinary earth shall ba granted only up to a maximum
depth of nine feet measured from tha natural ground level of said area;

(@ The permit for extraction of ordinary earth/ clay in respect of any land of which
the ownership or management vests in a Gram Panchayat shall be grantad only if & resolution
s passed to that effect by the Gram Panchayat and approval of the concerned Deputy
Commissioner is obtained by the applicant or the Gram Panchayat;

(4)  The royalty shall be charged an lump-sum basis on the basis of quantity/ volume
of the earth for which the permit is applied’ granted as per rates prescribed in the First
Schedule. Tha payment of royalty in these cases shall be mads in advance for the complete
financial year or part thereaf:

(8)  The permits for extraction of ordinary earth under this rule shall not be granted
for excavation bayond a depth of three fest for areas where ‘sand deposits' are avallable
balow the ordinary clay/earth;
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(8)  Anapplication for | bs submitted in model form PIM-3. The
application shall be submitted al ng documents:

() The particulars/datails of the land, i.e. revenus astate, reclangle number, fisid
numbers elc. from where he Proposes o extract/ remove the brick sarth;

(i) Lay out Plan of the area from where earth is o be ramoved;

(iil}) Written consent of the land owner(s) or a cartified copy of the agreement signed
betwean the landowner and the applicant after mutual seitiement of compensation

batween the partles; :
() Acopy of the partnership deed or Articles of M In case the appli
Is a par p firm ar a company, as the casa may ba.

7} Apermit for excavation of ordinary earth shall be granted on madsi form PIM-4.
32 (1) Where any mineralis encounterad in the process of construction of any bullding Grant of
or a davelopment project and has to be extracted in the process of exacution of such project, permits 'UD';
such parson may be granted a permit to sither use such mineral for self-consy mption ar for diposal

ineral
its disposal outside the project area on payment of the applicable royalty and othar charges :‘n;'w n
to the g t for the quantity so d and consumed or disposed off; the process of

(2) An application for grant of permit under this ruls shall be submitted in Form Fartvchidll
PIM-5. The authorised officer may aither himself visit the site or get the same vislted by any structuras/
official subordinate to him, carry out an assessment of the quantity of mi likaly to be o
axcavated from the site vis-&-vis the quantity stated in the application and grant the parmit in Proiects.
Form PIM-6 within a period of 7 days of the receipt of application, complete in all respects,

(3 Incase no permit is granted or refused (for reasons to be recorded in writing)
within a period of 15 days of the receipt of complete application, the permit would be deemed
I0 have been granted and the applicant may deposit the applicabla royalty amount as per his
assassment.

the process of de-silting of canals or clearance of drains, the Exscutive Enginser-in-Charga of ;’::::“"m;";‘

the Irrigatian Department shall obtain a parmit from the Director or the officer autharised BY \he peosess of

him for the District concerned for disposal of the said minaral: maintenance of
@ An application for grant of permit under this rule shall bs submitted containing Grae o

complete details regarding the site, the location, along with the site plan, and the estimated system by fhe

quantitias of removal of the minor mineral, Tha officar authorised by the Director may visit the Irrgatian

sits, carry oul an assassment of the quantity of mineral likely to ba excavated from the canaly Deparment.

drain vis-a-vis the quantity stated in the application and grant the permit in Form PIM-7 within

apariod of 10 days of the receipt of application, complete in all respects.

(3)  While no security shall be required to be deposited in this case, the Irrigation
Department shall deposit the amouni of applicable royalty in respact of the minaral disposed

Provided that all consolidated aceounts in this behalf shall be setiled by the Irrigation
Department by the close of the financial year, falling which no fresh permits may be grantad
by the Director during the 8nsuing financial year till full and final settlement of all payments for
the preceding financial year are made and settled.

34, The Director or an officer authorised by him may, on a requisition from the Deputy permits tor
Commissioner of the District concernad, grant permit for extraction of minor minerals from specitic
such area which has not bean granted on mineral concession to such Government dapartmant ""*’?‘W
orany other Government agency requiring mineral for lon of works relating to emergent *“ations.
flood protection works or any other natural calamity or other pressing circumslances for

=afety of human and cattle life under emergency conditions:
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Provided that the Governmi @}defhe terms and conditions of grant of such
permits under emargency situation® &0 post-facto,

Application 35, The permits, other than those given through competitive bidding process, may be
fee for granted on application mads to the Director or any other officer authorised by him In this
permits behalf on Forms submitied along with non-refundable application fee of Rs. 500/-:

Provided that a Government department/ agency saaking a permit under rule 33 and
34 shall be exempted from payment of the application fee.

Condiiorson 38. (1) Any mining operations in the case of mining of brick earth or ordinary clay or
which the  aliuvial daposits below a depth of 1.5 meters shall necessarily require formation of benches

rinig/” o safe mining. Th benches wouid be formed in @ mannar thatthe width of the banci i net
quarrying  1@sser than the height of the bench or as permiliad by tha Director, Mines Safety.

;:'ﬂ:: (2)  Any quarrying parmit granted under these rules shall contain information with
regard to the following:—

() manner, mode and place of payment of rant, royalties, permit manay,
Rehabilitation & Restoration Fund amount and intarest on daelayed payments or
any othar dues as admissible under these rules;

(i) particulars of the receipt heads of the Governmant to which the payments are lo
be cradited;

{iii) rent, water charges, compensation of damage to the landownars for the land
coverad by the permit;

(W) falling of trees, pumping of ground watar;
] iction of surface operations in any area prohibitad by any authority;
(v) entering and working in any reserved or protectad forast;

(vii) reporting all accidants, use of explosives:

(viii) indemnity to the Government against claim of third parties;

(ix) mineral 1o be ighed and disg d
(x) applicability of the provisions of all other st ! rules framed by the Cantral
and State Governments;
(xf) reclamation or restaration of the mining areas and sacurity theraof;
(xil) develop d vation of minerals and envi It and ecology of the
area;

(xiii} extent of the area or land (khasra numbers and ather relevant delails) from where
the minor mineral(s) shall be extracted;

(xiv) period within which the minor mineral shall be extracted and i and dellvery
of possession of land on the expiry of such period or on removal of the quantity of
the minor mineral(s) for which the permit is valid/ granted;

(xv) relaase of security by the authority issuing permit after having satisfied that the
permit holder has fulfilied all the conditions of the permit satistactorily;

() any other condition, as may be found expedient by the Director or an officer
authorized by him to grant the permit, may be imposed in the interest of scientific
mining, mineral conservation and mineral development.

(4)  In case the permit holder is not able to remove tha whole or any part of the
mineral for which he obtained the permit within the permissible time for any raasons,
whatsoever, he shall not be entitied to claim the refund of permit amount/ royalty or any part
thareo.
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(5} The permit holders Klirg shall furnish a solvent surety within fifteen
days of tha Issue of the permit by Sémitfg an ndertaking of such surety that he would be
responsible for deposit of all dues in case the permit holder tails to deposit the same,

37.  In case of breach of any of the conditions of tha grant of permil, the Director or an
officer authorised by him may cancel the parmit by passing orders after giving thirty days
notice lo the permit holder and for reasons 1o be recorded in wriling. On canceliation of the
parmil, unless specifically ordered otherwise, the quarried mineral lying on the land from
which the same was exiractad shall be allowed to be removed by the parmit holder withina
pariod of seven days after which any residual mineral will b the f y of the
Govemnmant,

Chapter - 6

Grant of minor mineral concesslons in Land over which mineral rights vest
In a person other than the Governmant

) [.' T

212

Forfeliure
ol property
Bett aftar
canoe(lation
of the parmit

38.  The provisions of this chapter shall apply only for the grant of mining I (s) in respact
of land in which the minor minaral rights vest exclusively In a parson other than the government,

3. (1} Nomining lease shall be granted to any person unless ha:
(i) produces an income-tax clearance certificate from the Income Tax Officer,
concernad;

(i) produces a certificate of no duss from the Director or an officer authorized by him
in this bahalf,

(2)  Nomining lease(s) shall be granted to any person who is not an Indian Mational,
excapt with the previous approval of tha Governmant

40. A mining lease may be renewsd by the lessor for one or two perlods each not exceading
the pariod for which the mining lease was originally granted.

41.  Every mining lease shall be subject to the following conditions;

() The provisions of rula 14, 15 and chapter 8 shall apply to all such cases with the
modification that the word "Govemmant” occuring in sald rules shall be substituted
by the word *lessor":

(i) The lease may contain such other conditions, not being inconsistent with the
provisions of these rules, as may be agreed upon batween the parties;

(iiiy Tha period for which a mining leass may ba grantad shall ba tan years n the first
Instance;

(iv) I the lessee makes any default in payment of royalty as required under rule 57(1)
or commits a default or breach of any of the conditions of the lease, the lessor
shall give notice lo the lesses requiring him to pay the royalty or remedy the
default or breach, as the case may be, within 30 days from the date of recaipt of
the notice and if the royalty is not paid or the datault or breach Is not ramedied
within such period, the lessor may, without prejudice to any proceedings that
may ba taken against the lesses, tarminate the lease;

(v) The lessea may surrender the iease at any tima by giving not less than three
calendar months notice in writing to the lessor after paying all outstanding dues
to the lessor;

(i) The lesses shall lumish a bank g of As. ten th i per hectare to the
lessor for due observance of the terms and conditions of the lease, before the
axacution of the lease deed.
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chapter.
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42.  No mining lease or any ﬂm 1 in such lease shall be transferrad 1o

anather parson unless he produces ] arance certificate from the Income Tax
Officer concermed.

43.  Every transferes or assignee of a mining laase or any right, title or interast thersin,
shall, within thirty days of such transfer or assignment, Inform the Government of the iransfer
or assignmant and of the lerms and conditions of such transfer or assignment. He shall also
furnish to the Government a certified copy of the Transfer Deed in duplicate.

44.  Evary person, obtaining a mining lease, shall within ninaty days of the grant of such
lease, furnish a certified copy of the mining lease In duplicate to the Govemmant.

45.  No person granting or transferring a mining lease or any right, title ar Interest thersin,
shall charge or pay any premium In addition to the expenditure incurred by him in lieu of
surlace rent, dead rent or royalty payable under these rules or such proportionate part of
such renl or royalty as Is payable in respect of such right, title or interest.

46.  Ifthe Governmant has reason to believe that the grant or transfer of a mining lease or
any right, title or interest in such lease is in contravention of any of the provisions of this
chapter, the Government may, after giving the parties an opportunity to present their case,
direct the parties concerned not to undertake mining operations in the area to which the
lease relates.

47.  The lessee shall furnish to the Governmant such returns and statements, as may be
specified, within a pariod of thiny days.

48.  The provisions of chapter-5 shall also apply in this case with the modification that the
words ‘Diractor’ and ‘Government occurring in these rules shall be substituted by the word
‘lassor.’

48. (1)  Ifthe lease holder of a mining lease or his Iransferee or assignes fails, without
sufficlent cause, to furnish the documents, information and returns, called for by tha
G nant, he shall be punishable with imprisanment far a term which may extend to six
manths or with fine which may extend to ten thousand rupees or both;

(2)  Itany person grants or transfers or obtains a mining lease or any right, title or
intarest therain In cont lon of any of tha p of this chapter, he shall be p
with imprisonment which may extend to six months or with fine which may extend to ten
thousand rupees cr both.

Chapter - 7
Procedure for Inviting petitive bids/ t and pay
50. (1) Savein the cases specifically mentioned under these rules and whare such

minaral 18 may be granted on apy ion, all mining leases/ contracts/ permits
shall be granted through a transparent procass of inviting competitive bids/ open auction, as

may be decidad by the Governmant.

2)  The Government may, in the interest of minaral conservation and scientific
mining, pre-gualify the potential bidders, based on an objecty criteria |
upfront, by inviting Expressions of Intarest through general public notice and restrict the bids
among the pre-qualified biddars.

51. (1)  The Director shall uptrant determine the reserve price in each case with the
approval of the Government wharg the mineral concessions are granled through competitive
bidding/ open auction, as tha case may be;

(2) State’s priorities with regard to the observance of principles of sustainable
development, inter-generational equities and conservation of minerals, sclentific mining,
lability of construct atac ic rates for devalog | works and the State

Revenues shall remain the over-arching principles in fixing the reserve prices;
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(3)  The reserve prics i 2pYg in view the past trends, availability of
mineral reserves in the area, the and proximity to the markets. However,

any aberrations in the auctions held earlier and the bids recelved of excaptionally lower or
higher amount, dus to whatsoever reasons, may be ignored.

(4)  Incase of no bid/ offer is recaived against a reserve price fixed for an area on two
st i , tha G may ravise th ve price d at appropri
level.

52. (1)  Apublic notice of 21 days shall be published in the Official Gazette for inviting
bids or conduct of open auctions for the grant of mineral lsases/ contracts/ permits, as the
case may be:

Provided that the Vovernment may, in exceptional circumstances and for reasons o
be recorded In writing, reduce such notice period from twenty one days which shall not less
than ten days.

(2} In addition to the publication of notice inviting competitive bids/ epen auction In
the Government Gazette under sub-rule (1) abave, the gist of such notice, along with the
Schedule for inviling bids/ hoiding open auctions, shall also be published;

(i) ontha notice board of the office of Director, Mines & Geology and the concarned
field offices of the Mines & Geology Departmant:

(i) i two daily newspapers, of which one should ba in vernacular languags, having
good circulation in the area; and

(i) on the wabsite of the Department and/ or any other common website address as
may be decided by the Government.

(%) A copy each of the sald public notice shall also ba sent to the Deputy
Commissioner and the Public Relations Officer of the concernad districts far giving wida
publicity in the area.

53. (1}  The intending bidder shall daposit the earnest maney, equal to ten parcent of
the reserve price and rounded by an amount of Rs, 10,000/, in each casa before
commancement of open auction or daposited with the bid, as the case may be;

(2)  Incase of compalitive bids Invited through sealed tenders, the sarnest mangy
shall accompany the bid offers in the form of 2 Demand Draft drawn in favour of the Director;

(@ Inthecase ol open auctions, the earnest money deposited by all bidders, save
In tha cases where the eamest money has been ordered 1o be forfslled by the Presiding
Officer on grounds of any misconduct during the auction proceedings, shall be refunded
Immadiatsly upon completion of the auction proceadings;

(i In casa the highest bidder fails to deposit 10% of the annual bid amaunt towards
the ‘Initial bid security', his earnest money shall be forfeited and such bidder shall not be
aligible to participate in any such auctions/ competitive bids in respect of the same area ar
any other area in the State for a period of five years:

(5)  No person, who Is a defaulter of any mining dues In respact of any mingral
concession granted in tha past or any other current mineral concession andior hig family
members, shall be eligible to participate In the auction or bid process. In case he is found fo
b& in such arrears at any stage, his bid shall be revoked with forfaiture of the amount deposited
by him. In case any of the partners of a Partnership Firm or a Diractor of a company
participating in the bid/ auction process or any of their family members are found to be
defaulters, the bidder firm/ campany would be held ineligible and attract similar action:

Provided that where any injunction has baen granted by & court of law or any other
competent authority staying the recovery of any such amount, the non-paymant thereof shall
not be treated as a disqualification for the purpose of participation in the auction;
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(6)  The terms and conditio of the auction shall also be read out
by the auction committes headed by missioner, or in his absence by the

Additional Deputy Commissionar, of the district cancerned In case of open auctions before
commencemant of the auction proceedings.

54. (1)  The presiding officer shall conduct the auctionin a peacelul mannar and may
direct any bidder to lsave the auction premises in the event of a disorderly conduct by or on
behall of any bidder. In cases of ext I duct or misbehaviour, the presiding officer
may order the forfelture of earnest money deposited by such bidder and racommaend his
debarring from participation in any future auctions.

{2)  The presiding officer may provisionally accept or reject the highesl bid offared/
recaived during the auction procesdings and send his recommendations (o the Director, who
shall abtain the orders of the government thareon.

§5. (1) MNobid shall be regarded as " ful' unless d by the Go i

(2)  The highest bidder shall be required to deposit an amount equal to 25% of the
annual dead rant/ cantract money as the ‘Security' along with an additianal amount squal o
one month's dead rent/ contract money in advance;

3)  The process for completion of the various stages of payment as specified under
sub-rule (2) above shall be as follows:

(i) Oncomplation of the bid process La. the fall of the hammer or the opaning of the
sealed bids, as the case may be, the highest bidder shall deposit an amount
equal to 10% of the annual bid amount as ‘Initial Bid Security'.

(i) The amount ds the ‘initial bid security' would be adjusted as part

of the Bid Security on acceptance of the bid by the Government and the
Departmant wlll Issue a Lelter of Intent (Lol) in favour of the successiul bidder;

(iif) The letter of intent holder shall deposit the balance amount of Bid Security |.e.
equalto 15%of the annual bid amount before commancemant of mining operations
or balora expiry of the period aliowad, which shall not be more than twelve months,
whichaver |s sarlier, along with an additional amount equal to one month's dead
rent/ contract monay;

(W) The amount of security already deposited towards the initial bid security shall be
duly adjusted to make up the twenty five p of the bid nt ds the
bid Security;

) Wherever a Lol holder fails to deposit the balance fiftean parcent amount towards
security as prascribed under sub-rule (3)(ili) above, and/or falls to execute the
agreement after the issua of letter of intant, the sama shall be deemed to have
been revoked and the ten percent deposited by him ‘initial bid
sacurity’ shall stand forfelted. In addition, the letter of intent holder/ defaulter
shall be liable to deposit the unpaid balance of fifteen percent to make up twenty
fiva percent of the bid amount as bid security;

(vi) Whera the Lol holder fails to deposit the unpaid fifteen percent amount on demand,
such amount shall be recoverable as arrears of land revenus and such bidder

shall be debarred from participation in any sub t bids for a period of five
years;
{vil) Nointerest, w shall be payable on the security amount deposited under

proper sacurity head of the Government;

(vil) On enhancemen of the dead rant/ contract money with expiry of every threa
years period, the lessesl contractor shall deposit the balance amount of security
0 as to upscale the security amount equal to 25% of the revised annual dead
rant/ contract money as applicable for one year with respact o the next block of
thrae years.
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General conditions grant of any mineral concession

58. (1)  The lesses/ contractor shall deposit the annual dead rent (In case of lsase) or
contract money, as tha case may be, in respect of the minar minarals as per following table:

Sarlal Value of Annual dead rent/ Periodicity of paymant
Numbar Contract money
() Upto Rs. 10.00 Lakh Entire annual amount in advance after adjustment

of the amaunt depasited along with the Sacurity
(i) Above As.10.00 lakh and up to In four quarterly instalments in advance on the

Rs. 50,00 lakh 1st of April, 1s! of June, 1stof Saptember and
1stof December of the year
{lii}  Above Rs. 50.00 lakh In monthly instalments in advarice
[2)  The advance amount paid on account of one instalment along with the fifteen
percant amount of the bid sacurity shall be required to be d posi dj ina
that the subsequent instal are payable for & full cal month/ quarter/ year, as the
case may be;

(3 Incaseota mining lease, where the amount of royalty payable in respect of a
month exceeds the amount of dead rent deposited in advanes, the lesses shall depasit such
amount of royalty on the mineral extracted and dispatched or consumad by the 7 day of the
following month after adjusting the amount of advance dead rent already depositad;

(4} Incases where the lessee has paid the amount of royalty or dead rent during a
part of the year, which |s 8qual to or mora than the annual dead rent payable for the year, he
shall not be required o deposit the advance dead rent for tha remaining period of the sald
year and the rayalty for the balance Part of the year shall be deposited by the 7th day of the
Tollowing month;

(5)  Where the lesses/ contractor Is operating the area, ha shall also deposit/ pay
an additional amount equal to ten parcant of the due dead rentfroyalty/ contract maney along
with instaiments tawards the ‘Mines and Minerals Developmant, Restoration and Rehabilitation
Fund';

(6)  In case of any default in payment of the instalments of dead rent/ contract
money/ contribution ta the ‘Mines and Mi Develop L R and Rehabilitation
Fund' on the dug date(s), the amount would be payable along with interest at the following
rates:

Serial Period of delay Rate of Interast applicable
Number
(] I paid within a pariod of 7 days A grace perod of up to 7 days is allowed
from the due data: without any interest:
()  Wpaid after 7 days but up to 15% on the amount of default for the
30 days of the due date: period of default Including the grace pariod;
(il If paid after 30 days but within 18% on the amount of default for the perlod
60 days of the due date: of default including the grace period;
(v Delay beyond 60 days of the Termination of the leass/ contract and the
due date enlira outstanding amount would berecover-

able along with interest calculated at the rate
of twenlty one percent for the entire period of
default,

Ganditians of
the mining
lease/
contract,
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7)  Any default In paymant of J: 13 of daad rent, royalty, contract money,
eontribution to the Fung beyond a Teriod & saven days from the due date would entail:

() issus of anotice by the Mining Ofrm-h-cham mquh'ingf.hemlnmal'mncasslm

holder to clear the default Immadiately ang stating that in case the due amount

s not paid within a period of thirty days of the dug dale, his mining operations
uspended;

(il) The order of Suspension issued under (il) above shail, injgr alla, include a show
Cause natics for termination of the lease or contract or parmit along with forfeiture
of security in the event of continuation of default for a periog of thirty days from
lmd.mofordemrsmmmbﬂ,ﬂvammmhnldaMJ also be liable to pay
the dues for such suspension period;

™) The Dirsctor may revoke the suspension of mining opsrations n cass the
concession holder deposils at least fifty percent of the dus amount with an
undertaking to Pay the balance amgunt within a period of three months
with interest, concurrent with the Instaimenig Payable during thig period;

™ Iftha cancession holdar fails to depasit the amount of default within a period of
sixty days from the due date, the Mining Oﬂioervin-chamu shall racommend the
malter to the Director for termination of the Isase/ contraey Permit. The order of
Suspension of mining operations and the ban on despatch of mingral from the
area would remain in force throughout such detauil pariod;

) Tha Directar may terminate the mingral concession, with o Without forfeitura of
the whols of the security deposit or part thereo, as desmed appropriate, In such
cases without any further Opportunity,

B The mineral concession holder shall, at a)| times, carry out the mining operationg
subject to the following restrictions:

) maintain adistance of fifly matars from the outer periphery of the defined limits of
any village abagi, Nationa) Highway, Siate Highway, Major District Roags (MDR)
and Other Distrigt Roads (QDAs) wherg such BxCavation doss ngt require use of
Bxplosives, unlass specifically relaxed ang Permitted by the Competant authority;

specific digpansation Is obtained from the Diractor, Mines Safaty
(ill) maintain a distance of at least 10 meters from any other public roads;

) mining Gperations in the fivar-bads shall be undertaken in accordance with the
conditions preseribeg under rule 58,

(10} The lesses/contractor shall at all timag keep and maintain corract and trug accounts
of:
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() tha quantiy and ot oY i fl o minrals obtained from the mings:
() the number of Persans employed in hig mining Cperations;

axcesd wo times of the average monthly Production as par 8pprovad mining plan at any point
In tima

(13)  Incases where access 1o and from any gther mineral concession area grantad

under thess rules i uired to be Provided through the land! area of the lessea/ conlractor,

he shall allow the xisting and futurg lessee/ contractor/ or any other mingra| concession

holder a réasonable accass tp Pass through such langdy area which is Comprised in or adjoing
.

the sacurity deposit in whole or part thereof.
(15 Aminaral concassion holder shall:

) submit by the Tth day of every month, a raturn in Form “MMP.- 1 containing the
total quantity of minar mineral raised ang dispatched from the area and other
details prascribad in the sald form during the Preceding calendar mangh andits
value, 1o the Dirscior and also othar officer(s) specified in the lease/contract
deed, and

(i) alsafurnigh by the 30th April of every year, a suirsrrlenmon:aining Information in
regardi

labourarg employed (men ang woman Separalsly), number of accidents (ifany),
Compensation pajd and number gf days worked ang Such other datails as
Prescribed in the form 10 the Director and the other Officar spacifisd In the

(18) The Mineral concession holder shall at all timag malntain and, i requirad,
strangthen any rallway ling, bridge, natignal highway, resarvair, tank, canals, roag any other
Public works or bulldings in Proper condition 1o the salisfaction of the Railway Administration
of the Director ar any officer authoriseg By him and shail ensure tha no rigk ig caused to any

Do
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l the discovery of any such minor
& Directar or an officer authorised by

allow the lesses/ contractor 10 excavate and dispose of such newly discovered mineral by
Issuing a separals parmitin Form ‘PIM-8' ony paymant of advance rayaily at the rates preseribag
Inthe First Schedule, The royalty payable for the nawly discovered minor minersl and prorated

(20)  Incasa the mi ion holder incids lly extracts any major mineral,
in the process of axiracting minor minarals granted through the minaral concession, which |s
not farming part of the concession, the same shall ba the Property of the Government ang the
mineral concession holdar shall stack and store the same Separataly and maintain iig propsr
recard in accordance with the diractions given by the Director or an afficar authorised by him,

The Director shall fay down a procedure for the disp of the major mi $0 delected,
extavated and stacked;
(21) Incaseitis detected that the mi cor holder has disposed of the

incidentally extracted Major minaral in whola or part there of or tailed 1o maintain the record of
the stored mineral in 18rms of sub-rula (20) above, he shall be liabig 1o penalties as specifiad
In sub section (1), (4) ang (8) of section 21 of Act, and also termination of mining lease/
contragt,

(22) In case the mineral concession holder doss not mining op 15
within a period of ong hundred and eighty days counted from the date of commencement of
the minaral concession, notwithstanding the payment of dead rent/ contract manay by him,
the mineral concession shall be liable to be terminatad uniess spacifically permittag by the
Governmant on application for reasons to be recorded in writing.

Expl For the purpose of this sub-rule, mining operations shall include the
eraction of machinary, laying of Iramway or construction of aroad In
connection with the working ol mine and the steps taken to obtain
raquisite clearances.

(23)  The mineral concession holder shall immediately inform in writing in Form
‘MSE-1: (a) the working in the mines extand below the superjacent ground, or (b) the depth of
any open cast excavation reaches si melers (measured from its highest to the lowast point);
or (¢} the number of persons employed an any day is more than 50, or (d) any explosives are
used, to the following:—

{ij The Chief Inspecor of Mines, Government of India, Dhanbad;
(ii) The Director, Mines Safety, G of India, Gaziab
(i) The Director, Mines & Geology, Haryana:
(M) The District Magistrate of the District concemed; and
M The Mining Officar-in-charge of the Disirict concemed.

(24)  The Director or an officer authorised by him will make arrangemants for the
Survey and demarcation of the area granted under the concession at the expense of the
mineral concession halder. The minaral concession holder shall have 10 baar actual expenses
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of the staff deputad for the wo '@‘ A8 prorated salary of the stalf, traveliing
allowance ang daily allowance N @ sI3N deployed ang instrument Uusage charges which
shall be equal to tan Percent of the staff charges.

() payment of deag rent, royalty, contract money, Mines and Mingraf Developmant,
Rehabilitation and Restoration Fund, and the interest payabig gn delay,
Payments or any other duas;

() particulars of the raceipt heads of the Government o which the paymants arefo
be credited;

(il Payment of rant for ygg ofthe surface grea and mmpumalronio:damm to the
landowner in "espact of land coverag under tha lease/contact:

i) teliing of treas, Pumping ofpround-watar. IFany;
) payment of water charges;
™) restriction of surface Operations in any argg Prohibitad by any authority;

(vill) facilities to be given by the minaral concession helder 1o another mingral
Concession holdarhrwcﬂdngdnmnrmhnr mineral(s) in the area ar the adjacant

(%) reclamation/ restoration ang securing of the pits, shatt and other areas affected
by mining, Pumping of the groyne water;

(i) reporting of accig IS and use of axp| ives:

(i) applicability of the Provisions of all pther statutes/ ryjag framed by the Canftra
and the State Governmants:

(v maintanance of sanitary conditions in the mining area:
(xvi) development & consanvation of the minerals, and environment & ecology of the
areg

() fortaiturg of Property left afigr harminaﬂorufsxplry of the rrllnaralconugsslon;
(sevilif) dmharynrpcwon oflandsandn-unasm- , expi
lermination of the mingral concession:

(xix) powers o 1ake possession of plant, machinery, pramigas and mines in the avant
of war or 8margency; and

(xx) tarmination ofa Mineral concassion for non-compliance of terms and conditions
of the grant mdagraemanl:

(i) any other Special conditiong May be imposed in the interast of sciantific mining,
mineral consarvation ang minaral development, as may be found expadient by
the Director or an officer autharigeg by him,

(27)  Boundarigs of the area covargy by a mining laage/ contractipermit shay un
vertically downwards below the Surface towards the centrs of the aarth.

Piration or p furg

220



2036 HARYANA GOVT. GAZ (EXTRA), JUNE, 20, 2012
(i 3 1 J

Special 67. Following conditions shall be vation of minor mineral(s) from river
conditions for. pecie in order to ensura safety of rivd- 1t

AVer-bad . res and the adjoining areas-

frining. 0] NornlrdngmuidbepormbmhaMr-bndupraadintamafﬁvwllmuonhe
Span of a bridge on up-stream side and ten times the span of such bridge on
down-stream side, subject to a minimum of 250 melres on the up-siream side
and 500 metres on the down-stream side:

(i) There shall be maintained an unmlmbioekalmmaterswm atier avery block

of 1000 meters ovar which mining is undartaken or at such distance as may be
directed by the Director or any officer authorisad by him;

(i) The maximum dapth of mining in the rivar-bed shall not exceed three matres
measured from the un-mined bed level at any point in time with proper banch
formation;

) Mining shall ba restricted within the central 3/4th width of the river, rivulet;

{v) Any othar condition(s), as may be required by the Irrigation Department of the
State from tims to time for river-bed mining in consultation with the Mines &
Geology Departmant, may ba made applicable to the mining in river-
beds.

Powersto  B8. (1) The Director may, in the Intarest of systematic devel o ef mi deposits,
Issue conservation of minerals, scientific mining, Sustainable development and Pprotection of the
environment, issue directions 1o the owner, agent, mining enginger, geol 9ist or manager of a
mine;

(2)  Every direction Issued under sub-rule (1) shall be complied within such pariod
a8 may be specified, not being a period of lass than one weak:

Provided that whers there is difficulty in giving effect o arly such direction, the awner,
agent, mining engineer, geclogist ar manager of the mine, as the case may be, may apply for
modification or rescinding of such direction and the Diractor may eithar modify or rescind the
direction or confirm the same,

()  Any person aggrieved by a direction or order under thig rulg may apply lo the
State Government or any other authority preseribed under tha Act for the purpose.

Consequences 58, (1) Incasesthe minaral concession holdar fails to (a) undertake mining in a scientific
of Bny nen- gy Syslematic manner, or (b) undertakes mining in violatian of environmental saleguards, or
mﬁ";";’ " (c) fails to deposit the due amount of dead rent, royally, contract money or any other amount
the terms ang dUS 10 the Government under thesa rules, or (d) fails to comply with any of the terms and
canditions of - conditions of grant of the mineral concession agreement or other conditions Imposed by any
the grant of a gihgr State/ Cantral agency at the time of granting permissign/ approval for undertaking mining
i sion.  BCtivity, of (e) fails to comply with any other directions issued during the subsistence of (ha
mineral concassion, the Director or an officar authorised by him shall have the right to

directions.

concession holder fails to maka the payment within a period of ten days, such officer may
order disposal and sale of the detained material and such tathe extent it covers the
racovery of the outstanding dues and all COSis and expenses incurred on this account.
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3 Wherea mineral conceg ely terminated for braach of any of the
conditions subject to which tha mirkral cMcession is granted, the Director or an officer
autharised by him may also order forfeiturg of the quarriad material lying in the concession
area and on passing of such an order, such mineral shall become the absolute property of the
Stata.

holder shall hay, ht to use the land in respect of which the mineral concession has
been granted far following activities, contractor,

(i) working of the minas;
(i) sink pits ang shafts and construpt building and roads:
(i) erect plant ang machinery;

™) quarry and obtain building and roag materiais and make bricks for saif
consumption:

) use water:
M) use land for stacking purpose;
(Vi) install fuel-pumps or stations or diesel or petrol for seif.usg with the permission
of the competant authority;
(vill) conatruct magazine for explosives and slorage sheds for explosive related
substancas with permission from the licansing authority;

60.  Subject o the conditions mantioned under rules 57 & 58, thg mineral concession FRights of the
all have the rig lessen/

6. (1} The Governmant shal| have the right of pra-emption of the miner mineral and all Special righls
ON & minaraj 1 0r slsewhare undar the of the
gontral of the minaral cancession holder af all times during the term of any mingra) concession. Governmant,

B}  The Governmant may terminate or cancel the mineral concession, by giving
three calendar months prior notice in wriling, in the evant the minor mineral undar the
concession Is required for estani 9 an industry benefi i

Chapter -9

Payment of rent and Compensation to the lendowners
and determination thereot

62. 1 Where a minaral CONCESSIoN is grantad under lhasarulascwamny l&nd in respact Mining over
of which minor minea fights vest in the State Government, the Tights of the landowner shall tand in the
be subordinate to that of he Staje Government for extraction of the mineral, access 1o the {asestip of

@ Amineral concassion holder, who is granteg the mineral concession under thase
rules, Is entitied to use the land! area for ext ction of mij In respect of which the saidg
concession is granted. The mingral concession holder shall be liable to pay (a) the annual
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T8nt in respact of the land area blo 5 concession but not being operated, and
(b} the rent plus compensation in ra =154 used for actua) mining operations.

(3)  In case the landowner is aliowsd 10 use part of the arga granted under the
mineral concession for his normal operations for which Itwas being used prior o the grant of
mineral concession, concurrent with the concession grant, no rant shall be payabie in respact
of such portion of land which I8 niot being used for actual mining operations for such period as
It ins availabla to the lang for his normal use, Inc.aseammhamlnsra!mnnsaslm
holder blocks the enire concession area as a result of which the landowner is not abile to use
such land or part theraof for his narmal Operations, the rent shall ba Payable in respact of the
antire blocked area,

83.  The amount of annual rent and the compensation shall be settied Mutually between
the landowner and the mineral concession holdar,

2)  Where the land Owner is not agreeabls for a mutual setflemant undar rule 63
andis also not satisfied with the rent offarad tn b paid under sub-rule (1) above, tha
or the concession holder may apply to tha officar-in-charge of the concarnad district to make
a referance to the Disirict Collector for determination of the fair fent payable in respect of
such land,

(3)  Whers aither of the parties prefer a refarenca (o fhg District Collactor under sub-
rule (2) above, the officer-in-charge of the concerned district shall forward the relarance to the

Callector. Upor so daing, the mineral concassion holder shall be entitiag lo commence mining

(4)  Upon areference from the mining omoenln-cnaroe ol the district concerned, the
District Collactor may call upon the parties (o furnish the details of their claims and counter
claims, inter afia, containing Information an the parameters Pprescribed under sub-rule (5) of
this rule and afford an appartunity of hearing to the partias,

(5) (1) Pursuant to the hearing granted to the Parties to the refarance, the District

incoma during the lntsrvsnlng period;

) amount so worked out shall be added an amount equal to thirty parcent inligu of
compulsory usa of the land;

(I While getermining the fair markat rant, the collector shall aso decide tha
rate at which such rgnt would be increased on year-to-year basis during the cu rancy of the
mineral concessian,
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bed for datermining the fair market rent
Brmine the rant at a rate lesser than the

reasonabig Compensation faor any damage caused g such land In raspect of the area under
actual mining operations.

(@ Incases whera the amount of Compensation Is not Mutually settled between
the parties under fule 63, the tentative amount of compensation ghayl be equal to 10% of the
annual cantract maney, dead rent/ royalty actually paid by the mineral eoncession holder o
the Governmant, lags the amount of rent sattled or determingg.

District Collector In &ceordanca with sub-rule (2) above, where after the concession holder
shall ba entitied to operate the area,

4 Upona retarence from the oﬁbm--in-c!mrae, of the district concemed, the District
Collactor shal| proceed to determine the tair cormp ion amount on a tof any da
likely to be caused 1o 8ueh land on aceount of the mining Operations. The Callacior shall
invite claims and countar claims and afford an 9pportunity of hearing to the Parties before
ﬂatsrm!nrng the compansation amount,

(5) {I) The Collactor shal| detarmine the (air compensation for the damaga or Injury
caused to such langd keeping in vigw the following:

) nature or charactar of the land Le. arable {single crop or multiple crop) or barani
or banjar;

(I} economie activity for which such land was being used Immediataly before the
grant of minaral cancession;

(i) nature and axtent of damage caused and as to whether 8uch land Is fully or
partially reclaimable aftar closure of the mining operations or the damage s
imeversible:

(v) economig activity for which such 12nd can be used after ming closure, with or
without any Investment, and the kind of raturns it Ig capabls of yielding after such
restoration,

() extent of aifortg andexpcnmmrapmmum bemadsbylhsmlnemlcanmion
holder for restoratign or reclamation or rehabilitation of the land as per the ming
closure plan for it sventual use by the landowner:

(1} Whilg determining the compensation amount, the Collector shall keep in view
the total rant ang the estimated Compensation amaynt payabls to the landowner throughout
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() In case the mineral coffe Qand the landowner(s) are able 1o sattle
ally in rssplm 0

the eampansation myty; portion of the land required for aclual mining
oparations, compansation for SUCh portion of the land shall not be a subject for selllament,
Howsver, the amount of compensation already sattied in respect of part of the Operaling area
shall ba kept in view while settling the s for the disp area.

(B)  Notwith ding tha det ..Jmuroompensallononlramnmoraﬁnnumhd
under sub-rule (5) abave, the annual rent and the compensation amount put together shall not
be less than 10% of the amount of contract money/ dead rent/ royally actually paig by the
mineral concession holder to the government with refarance 1o such portion of fand in
accordance with sub-rule (2) above.

)  The compensation amount determined by the District Collector shail be final
and binding on the parties and the mingral Concession holder shall be liable 1o pay such
Compansation amount o the landowner annually during the currancy of the mineral concession,

8  Anappeal against the order of ihe Collector shall lig with the Governmant.

Part-lll
Sclentific & Systematic Mining and Environmental Safeguards

Chapter - 10
Mining of 18 1o be und, Xen as per the Mining Plan

68.  Any mining under a minera arantsd under these rules
shall be undertaken by the mineral concession holder in accordance with a duly approved
‘Mining Plan' :

Provided that the State Governmant may exempl certain specified nature of mining
activities from the requirements of Preparation of a mining plan.

6. 1) Mo Persan shall be ragisterad as a ‘Recognised Qualified Person' for the purposas
of rule 88 (1) by the Director, unless he Possesses:

() adegresin mining engineering ora Post-graduate degree in Geology granted by
8 university establishad or Incorporated by or under an Act of Parllament or any
Institution recognised by the University Grants Commission estabi  undar
section 4 of the University Grants Commission Act, 1858 (3 of 19586) or any
qualification equivatent therato; and

© (I} professional expariance of five years of working in A SUpervisory capacity in the
field of mining or minera administration after obtaining a degrea or qualification
required under clause (1) (i) abova.

2)  Any persan Possessing the qualifications and exparlance as prescribad under
Sub-rule (1) above, may apply ta the Diractor, or an officer autharised by him, for registration
a8 a RQP along with a fee of Rs. 1,000/ (Rs. one thousand only). The Director may, aftar

(3)  The applicant recognised under sub-rule (2) above shall ba sp ragistered for a
Period of ten years and his registration may be furthar renawed on application and deposit of
the fee as applicable al such time for a further period not @xceeding ten years ar any ona
tima.

4  The registration of a person as ‘Recognised Qualiied Parsan’ may be revoked
atany time in the case of any misconduet on the part of such person aftar giving him & notice
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YA TTSARA)
and opportunity of hearing. Similarly, 'rn refuse to renaw racognition for reasons
lo be recorded in writing after ghving him unity of hearing.

B8. (1) A mining plan shall be prepared by a Recognised Qualifisd Person (RQP), Preparation

racognised In this behalf by the Director or an officar authorisad by him, or by a person o a Mining

recognized by the Central Government or an officer authorized by the Central Government in Fanby ol

this behalf under the provisions of rule 22 B of the Mineral Concession Rules, 1960, Ouaiifisd
@)  TheDirector shail spacily all such persons who are so racognised by him under Person.

sub-rule (1) above and keep such a list of persons Ppublished and updated on the website of

the departmant.

69. The Director may authorise any of his officers to Approve or modily the Mining plan/ oificer
Scheme af mining for mining of Minor Mineral in the State subject to such officer fulfilling the authorised for

fallowing qualifications: mﬁ:ﬁm

(0] amlnnﬂmngeW'gmpmmhdagmhgmrogyMnmmw o the Mining
ectablished or incorporatad by or under a Central Act, a Provincial Act or a Sty ol
Act, including any institution recagnized by the University Grant G ission
established under section 4 of tha Uni ity Grants C i on Act, 1956 (3 of
1955},cranymwalmm&aﬂunumnudbyanymmhynrhmmnm
In India; and

(i) professi peri & of B years in case of a Mining Engineer in
the fisld of mining and 12 years in case of 2 Geologist in the fiaid of mining/
geological survey, after obtaining the basic academic qualification.
70. (1)  Every mineral concession holider shall prepare a Mining Plan alang with the Requirements
Mine Closure Plan (Progressive & Final) and shall not mining of inany of a Mining
area excepl in accordance with such Mining Plan duly approved by an officer authorized by Pl
the Director in this behall. The plan shall aiso contain tha concaptual plan of the mining area
and take into consideration the following aspects:
{l) Levelof Production;
(i) Level of Mechanisation;
(i) Type of Machinery used:
(V) Quantity of diesal/ energy fuel consumption;
) Mumber of trees uprooted due to proposed mining operations,
(2) Where the mining op 18 have already been undertaken under an axi ]
before the co ol these rules, the holder of such minaral
concession shall also submit a Mining Plan along with Mine Closure Plan within a period of
ninsty days from the commencemant of these rules for approval by the authorized officer.
3 Every mining plan or scheme of mining submitted for approval under these rules
shall be accompanied with a non-refundable fes of Rs. 5,000 for every sguare kilomatre or
part thereol in respect of tha mining area coversd undsr the mining plan.
(4 Every mining plan shall contain all plans, sactions senally numbered or suitably
Indexed. The fracings or copies of such Plans and sections duly certified for iis cofractness
by the owner, agent, mining engineer or manager or geologist, by the mining engineer/ geclagist
appointed by the concession holder, shall be kept at the site office of the minor mineral mine/
concession area,
{8 Amining plan shall incarporate the following as a minimum:

(1) the plan of the area under concession delineated ona map with boundaries duly
marked along with the positions of boundary pillars with GPS readings;

(i) the plan of the area under cancassion showing the nature and extent of the
mineral body/ spot or &pats where the mining operations are proposed to be
undertaken;
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(il) the plan of the area Courses, limits of feservas and other
forest areas and dengif of 1 Il any, assessment of impact of mining
onforest, land surface and environment Including air and water pollution Le. the
cmirnnmanlmanagemarlrplm;

(V) details of the geology and lithology of the area Inl g the est] I
resarves of the area;

(v} extent of manual mining or mining with the use of machinary and meachanical
davicas;

(viil) progressive ang final mine closura plan;

(ix) datalls of schame of restoration/ rehabilitation of the area through afforestation,
land reclamation, use of Pollution control devicas and such other measures as
may be directed by the State Government from time fo time.

(6)  Inaddition to the requirements stipulated under Sub-fule (4) abova, @very mining
plan shall delineate |he approach in respect of environmental safeguards and restoration and
rehabliitation measures of the area with regard to the following, among others:

() precautions for the protection of environment ang control of pollution while
undartaking mining operations in the area granted on contract lease/ contract;

(1) cantrol of &ir pailution dye to dust, exhaust emissions or fumes during mining or
Processing operations for minor mineral and related activities and containing the
sama within permissible limits specified under any anvironmental laws for the
time baing In forea;

() precautions to pravent or reduce the discharge of toxie and objectionable liquid
affluants from minor mineral quarry, workshop or Procassing plant within the
permissible limits. No such toxic affluent shall b discharged in any water body
orin the sub-soll through a bore-hale;

(W) abatement of and contrel over the noise arlsing out of mining and processing
operations for minor minerals 50 as to keep the same within the permissible
limits;

V) prevention ang containment of any damage to the flora of the arsa held under
concession and the nearby area, scheme of undertaking plantation o compensate
for any unavok damage and maint of the same during the subsistence
of the concession period;

V) removal and stacking of any lop soil or over-burden OF waste rock and non-
saleable minor mineral excavatecd/ generated during the mining operations ang
utilisation of the same for restoration and rehabilitation of the area;

(i) plan for phasad restoration, reclamation and rehabilitation of land affacted by

mining operations,
@ The mining plan, once Approved, shall be valld for the mineral concassion pariod,
unless revised and modified and got approved during the concession period.

(8  The owner, agent, mining engineer or manager of every mine shal raview the
mining plan atter evary five years and shall submit scheme of mining for the naxt five years of
the concession period, as the case may be, to the authorized officer for his approval.
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. (1) Whare any modificaty ed mining plan is required during the Madificatian i
subsistenoe of the mineral concess ,the fon holder shall get any such modification (e mining
approved from the officar authorized in this behalf: Scheme and

(&)  The authorised officer May, wherever needed, require the mineral concession ::",:Hm_
holder to make such maodifications in the mining plan referred 1o above or impose such
condilions, as hg may consider necessary by an order in writing if such medification ar
Imposition of condition are considarad necessary:

(@) inthe light of the sxparience of oparation of mines;
B)  inview of the changa in the tachnolagical davelopment: ang
) inthe light of any change in lagal provisions or orders of any Court.

officer in this bahal
for the sama;

4  The officer authorised in this behalf shall approve the mining plan or such modified
mining plan or scheme of mining with or without any madification, as deemed riate,

B Where no decision I8 convayed within the aforesaid period of forty-five days, the
mining plan or modified mining plan or schame of mining, as the case may be, shall be
deemed to have besn provisionally approved, (il such time a finai decision In the mater is
communicated:

8] The mineral concession holder shall furnish financial assurance amounting to
Rs. 15,000/ Per hectare of the area granted undar the mj co fon and put 1o use for
mining and allied activities subjact to a min| um of one lakh rupeas in the form and manner
as defined.

Chapter - 11
Regulation and control of mining operations

2. (1) The mining cperations shali be undertakan in a scientific ang Systematic manner Mining ta ba
k&. mining operations consistent with the approveg Mining Plan/ schame of mining, clearances/ undertaken in &

parmissions granted by the competant authority, ::."u"ml:“‘

2 Any un-scientific operation or contravention of ths terms of grant o parmission mannar
(excepting the conditions ralating to paymant of Govemrnanldues} lo operate by the minaral
concession holder shall amount to violation or breach of the grant.

73 (1) Aminaral concassion holder shall be hejg to ba in ‘default’ of compliance of the Non-compllance
conditions of grant of mineral concession in cases where the non E s rectifiable with or vislation
SUo motu or upon a notice within the period indicated in such natice. Some of the instancag of the trms

of major violations on the part of the mingral concession holder may b in the following areas: 2 conditions

(i) Non-installation of the elactronic weigh bridges or, the weigh bridges, if installad,
are found to be not calibratag Properly to ensure corract weighment;

(i) Nen-adherence 1o the rules with regard to tha limits g for stocking of
minerals and fallure to furnish the p ed retums in this bahalf;
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ofprelif () s and returns as per the time frame

¥ Non-submission of
prescribed;

Breach of 74, 1) Anyfailure on the part of the mineral concession holder to rectify any defaull or
lermsand a0 corrective measures under fule 73 above within the period specified, or such violation
:;:1:': "™ baing| sible and non-rectifiable, or of defaults takes place, the same shail
Consequences, BMOUnt Io & ‘breach’ of the lerms and conditions of grant of the minaral concession,;

2)  Wheraver a mingral concession holder Is observed 10 be In ‘breach’ of the

(i) temporary seizurg of the stocks of the mi d in raw or p d
form till such time the stocks are reconcilad with the records and establishad to
hava been accepted from lagal sources;

{iii} termination of the concession with Torfeiture of the security in whole orin part and
also forteiture of the mineral lying in the area and its disposal by the competent
authority; and

(V) de-barring the Individuals/ firms/ companies for grant of a fresh mineral concession
in the state for a period of upto 5 years,

Procedura for 75, (1) Abreach of any of the conditions of grant of a mineral concession or violation of

F{;l""ﬂh,“'”‘ any of the conditions relating to parmission ar clearance to underiake mining by any authority

“':;:M, shall be dealt as under:-

"!‘:.'I';'i:a () the Director shall, upon inspection by himself or any officer of the department or

P on reporting of any viclation amounting to breach by any glher compstant
authority, issus a notice to the mineral toncession holder 1o show cause within
mepedodspeelﬁadthsmnasmv\hyh-’“ | be not p y
18rminated along with forfeiture of the amoyny of sacurity, in full or part thereot,
and forfelture of the Minerai already excavated Wwhile undertaking saig Operations;

(i} on receipt and axamination of the reply of the mineral concession holder, |he
Director may, on his satisfaction that the breach Was either not entirely due to
fault on the part of the concession holder Or was beyond his conirol or the sams
had actually not bagn commitied, settle the notice with such caution as desmag
appropriate with or withgy any further directions:

(i) whera the mingral concession holder admils io the breach having been committed
on Hsmmdpromlsestn ramodymlbmachwnonslnhiu reply and requests
for grant of time, and the Director s satisfiag Wwith such promise, he may grant
lime as desmed Proper for impiementation of the remedial measuras with or
without a Suraty;

V) incase the Diractor prima facle forms an opinion gn examination of the reply of
the mingral conceseion holder that the breach Is of a recurring or continuing
Nature, ha may order Suspension of the mining operations with Immediate effect
along with a ban gn dispateh of the minaral from the site or any other related
activily in the mina;
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of the mineral whilg 'g said of 1. Howev
such order shall be Passed without affording an Gpportunity of show cause and
represantation to the mingral Goncession holdar.

Chapter - 12
Mines and Mineral Development, Restoration and Rehabllitation Fund

76. A fund known as the "Mines & Mineral Developmant, Restoration & Rehabilitation
Fund' shall ba established undar ‘Public Account' in the State of Haryana under the
administrative control of the Depariment to which rehabilitation charges payable unidar clause
(i} of sub rute (1A) of section 15 of the Act shall be credited In order to meet the fallowing
objectives:
() funding of the or racl or rehabilitation works in the sites affectad
by mining Opsarations;

(i) provision of common facilities for the benafit of community in and around areas
where mining activities are undertaken;

(i) developmant of Infrastructura tacilitias Tor orderly growth of the mining operations
and allied activities e.g. roads, stone crusher estales, water supply efe.:

V) funding of the studiss commissioned or activitias related to the mining sector
e.g. survey, exploration and prospecting of minarals, procurement of aquipment
and machinery required to Ppor such activities:

M education, awaraness and training of the mineral concession holders and the
stalf of the Deparimant through field visits and exposure to the best mining
practices;

(vi) Any other objects which the Governmant may consider expadiant {o support in
the overall interest of the mining sector,

. (1) An amount equal to ten parcent of the dead rent or royalty or contract money
pald to the state shall be charged from the mineral concession holder in the nature of ‘othar

harges' for rest and rahabil works and credited to tha Fund jn addition to tha
ameount payable to the Govemmaent on account of such dead rent or royalty or contract
o ;

(@) The said eontribution shall be remitted by the mineral concession holder in
instalmants along with the instaimanis of dead rent or royalty or contract maonay, as the case
may be, Such amount shall be reconciled at the close of the financial year and any differential
of the amount dug shall be adjusted or paid an reconciliation;

@ The Govarnmani shall also 58t apart and contribute five percant of the amount
recelved by It on account of the dead rent or royalty or contract monay in a financial year to
the Fund in tha manner decided in consultation with the Finance Dapartmant of the State;
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(4)  The Deparimant shall ain te account of recsipts to the Fund and
the expenditure thers from and shalMnvest the pPfressive accumulaled corpus in a mannar

50 a8 10 earn secura relurns theretrom.

78.  Theamount avallable in the Fund shaii ba utilisad strictly Tor fulfiiment of the objsctives
for which the Fund s being set up and on the terms and conditions as may be stipulatad by
the Committes constituted under rule 80,

78 (1) The Bxpenditure on restoration and rehabilitation of the mining sites shall ramain
the first charge on the fund;

(2)  Every mineral concessign holder, before undertaking the restoration and
rahabilitation works as part of his prograssive mine closurs plan, shall get his estimates of
expendilure on such works duly approved from the Director or an officer authorised by him
and submit the utllisation certificate duly certified by a regist Chartarad A it. Tha
mineral concession holder shall be antitled to get the re-imb out of
the Fund to tha extent of actual expenditure subject to such re-imbursement being limited to
the amount contributed by him. Any expenditure incurred over and above this limit shall have
16 be borne by the mineral concession holder from his awn account.

Explanatory Note : Notwithsta nding the expenditure Incurred by a mineral
concession holder on the measures taken for the progressive
mine closure plan, the occasion for undartaking the complate
restoration and reh works In respect of any mining
area arises only whan a ming reachas the closure stage or so
declared by the department. |t is likely that the mining operations

burden of restoration and rehabilitation measyras shall not ba
borna by the last contractor/ lessee alona,

3 Ami holder operating the ming at the time of its final closure
shall be responsibla for axecution of the restoration and rehabilitation works as per the final
mine closura plan, He shall Prepare and submit the estimales for implementation of the final
restoration and rahabilitation plan to the Diractor, for approval of the estimates:

) The Diractor, shall approve such estimates, with or without any medifications,

8 The Director may require tha mineral concession holder to engage an indepandant
agency for impl tion of the r and rehabilitation works and evolve a system of
monitoring the deliverabias through an Independant agency.

B0. 1) Any or all proposals for expendilura from out of the Fund shall bg approved by a
committes of officars headed by the Principal Secretary of the department and consisting of
representatives from the departmants of mines and geology, finance, environment, forasts,
health, education, Panchayat & Developmant,

(2)  The mode and method of collection, remittance, and utilisation of these ‘othar
charges' shall ba notified separately by the departmant,
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Part Iv
Stocking andl Tran tatlon of M s
Chapter-13
Stocking and trading of minerais

Bl. (1) MNg persan, other than a minerat concession holder or a stone Crushing unit Pronibition
Operator, shall stock, sell or offer for sale any minor mineral or mineral products, in raw pr 0d
Pprocessed form, for eommaercial purposes or trade in the State without halding a license, siacking
Howaver, retail salg of construction material from a Premises of up ta 20p SqQuare meters ang trading of
area, situated within the Municipal limits of towns or the Lal Dora of a villags, shall ba axampt minerals,
from the requiraments of abtaining a mineral dealer licanse;

{2)  The mineral concassion holder shall not stock, sell or offer for sale any mingral
of mineral products, In raw orp ad lorm, for 4l purposes for trade in the State
oulside the concession area without holding a license;

(4)  Thelicenses ofa stone crushar unit, granted undar the Haryana Regulation and
Conirol of Stong CrusherAct, 1991 and the rules framed theraundar, Bngaged in tha business
of crushing of stone aggragate (road melal and masonry stone) is exempted from obtaining a
licanse for selling the crushed stone aQgregate processed from the premises of syuch stone
crushar unij, However, such licensee shall not stock, within the said Premises at any given
point of time, the raw minéral and processad aggregate put togethar which Is equal to mora
than thirty days instalieq erushing capacity of the unit;

% No Persan, who has installed a sand washing piant or a Screaning plant, shall
stock any mineral for sale or trading al any given point of time withau oblaining a license.
Chapter - 14
Grant and Renewal of Licence
B2, (1)  Nolicanse shail be granted within a distance of; —
() one kilometre from the site of source of such minaral for which licence is Sought; grant of &
(i) fifty metres of the outer edge of the berm of any Natlonal Highway or a Stalg Feuee
Highway or a Major District Road; and
(il ten metres from the outer edge of the berm of all gther foads in the Stata,
@ For stablishing the stock-yard, minimum one acre of land preferably situated

Outside tha municipal limits of any town situated at a reasonaple distance from any urbarnisag
area s required.

83, No person, partnership firm or a Company shall ba granted license for morg than two Limiton e
stockyards/ihroughout the State ar any given point of time. Howsver, the Government may number of
felax this condition based on reguiraments from time to time, fopnes

Explanation: Parson holding a license eithgr In his individyal capacity or as a
partner in a Parinership firm or a5 a director in a company shall be
construed 1o be a licanses for the purpose of the limit prescribed
herein,

B4 (1) ap application for the arant or renewal of g licence for storage and salg of Application
minaral(s) in any form, outside a minara) concession area and a stone Crushing unit pramises, for "“’I" or
shall be made to the Directr through the officer-in-charge of the district concarned in [jrawil of a
Form - MD-1. i

for
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12)  Every application shall, mpghied by:

(iil} proot of ownership or lease agresmant and possession of the property or lang
Proposed to be used as stockyard by the applicant.

3)  Theappli , duly pleted in all pects, shall be submi d in the office
ofthe afficar-in-charge of the disirict concermed. Incase the application is submitted in person,
itshall be checked for its pl 55 and PISE, or returnad for completion if found o
be deficient, along with the list of documants required;

4 An acknowledgment of the receipt of application for grant o renewal of licance
shall be issued in Form MD-2 on the sama day where application is deliverad in person and
It receipt shall be acknowledged within & period of seven days where such application is

recaived by the registered post;
(5)  Where it Is foung on axami that the apgpl Is not complete in all
is panied by the di ferred in sub rule (2] above, the Licansing

! oris nol ]
Autharity may require the applicant by notice to make good the deliciencies without any
delay, and in any case not fater than thirty days from the date of issue of such notice;

6 The receipt of application far grant or renewal of a licance shall be antered ina
registar in Form MD-3 by the officer-in-charge of the district concerned;

7)  Application for renawal of Licanca shall be submitled in the office of the officar-
In-charge of the district concarned at laast ninaty days befora the dats on which the licance
granted earlier is dus 1o axpire :

Provided that the Licensing Authority may i/ the dalay in submi 10of an
application for renewal of licence for a maximum period of Up to 30 days, if the applicant is
able to explain such delay lo the satisfaction of the Licensing Authority,

Disposal of g 1 The officar-in-charge of the district concermed shai| forward the application 1p

lor grant e the Diractor, after yirlying the conterits of the application and inspeci ol the site

ranswal of 5 fOr the stockyarg alengwith his comments or racommendations for grant or renewal of the
licanca. license or refusal of the same within a period of fiftean days of the receipt of application:

8)  The application for arant or renewal of a licence shall be disposed of by the
Licansing Authority within ninety days from the date of recsipt of the application, complata in
all raspects:

@ In granting or refusing a licence or its ranawal under these rules, the Licansing
Authority shall take into ideration the followi g 2 namely =—

() the location of the stock yarg:
(i) the number ot licansed dealars already Operating in the vicinity of the area;
(i) availability of the mineral to be stacked ang sold;
M) general demand or markat for the minaral;
4 any other matters ag may be cor ed ¥ fram time to tima.

(4)  The Director may, after making such 8nquiries as he may deam necessary or
Bppropriate, issue the Latler of Intent (Lol) for grani of licence or ranewal theraof or refuse 1o
grant or renew the license -
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Provided that the Licensing Authori
or part of the area applied for withou giving N opportunity of rep 1o the applicant,

Issue or renew the sald license in Form ~MD-4;

(6) Non-submission of the requisite datails in the ppli or non pliance
with the directions to make good the deficiencies within the p ibed time would be good
8nough a reason for the Peiant authority to treat the pol as non-resp and

rejection of the sama;

7)  The Licensing Authority may, at jts own discretion, refuse lo grant or renaw a
licence to such person(s), who is/ arg convicted of any offence under the Act ar the rules
made thereundar;

8 The license, wherever granted or renewed, sha|| contain all details specifying
the maximum limiy gn the quantity of mineral which can be stacked or storad at any given
point of time cansidering the area of stockyard and the market for the minera), Tha s
has to be bounded by & boundary wall or g t8mporary structure of no less than six feet height,

B6. A license granted under thesg rules shall ba valig for & pariod of up to five years and Pariod af
shalllapwunaurnpvatlonmm“uidpeﬁudunbssmmer ©denan application submitted Minerat Deajer
by the licensee or applicant. Licence.

B7. (1) The fea for grant ar renewal of a mineral dealer license shall be as under; Fees for Mingra)
Daaier Licence,
Sr.  Pariod Amouni
No.
() for & pariog of upto 2 years:

Rs. 1.00 lakh
(i) for a pariad axceeding iwo years byt up lo five years: Rs. 2.00 lakh
@ Thetee shall be deposited by the applicant in the treasury under the appropriate
head .

88.  Theoffice of Director shall maintain adistrict-wise register containing the details af a) Regisier of
lieenses granted or fenawad in the Stata in Form-MD-5 Similarly, the nﬂlcer-in-chsrgt of Minerl Deaisr
the district concerned shall maintain ar; Identical register cantaining the details ot all licanses Licence
aranted or renewed within the district concemad.

89.  Evary dealer shall display the Particulars of the licance @rantad to him at g Prominent Dispiay of
Place at ihe stockyard or office Attached with it in the form ang manner, as directed by the Minecal Dealor

licensing authority, cence
li shall n Maintanance of
80.  Alicenses hall maintain, ol

(i) compiste record, updated on a real-time basis, of i Purchases and sales effectag nspestion
by him of sach mingral containing the particulars of the source and Quantity of
mineral purchased or Procured, and of the P&rson to whom sold in Form- MD-6;

(i) astock ragister in Form -MD-7 , and

(i) such other records, if any, as the licensing authoarity or the gfficer autharised by
him may spacify.

These recards shall be open to Inspaction by the licansing authority or the
officer authoriseg by him in this behalf as and when required.
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91. The mineral dealer shall fie t’etum o T R——— by the 10" day of
the following month to the officar-infharge's the district concemed and tha Director in the

" Sald form §iving detalls and record of althe total purchaseg. ey sale of the minera(s) and
Pprocessed mineral(s) eff by him during the previous month.
Chesking of g Every person, who possesses any mineral in any form as stock-in-trade or sald any
doatime 2 minesal, shall, if so required, produce sufficient proafto the Director or to any other officer
mingral authorised by him in this behall, 1o the effect that the mineral had been purchased from a
lagal source ar authorised producer. In cass the dealer falls to produce sufficient proof to the
salistaction of the Dirscior or tha officer authoriged by him, the Directer, or such authorisad
officar may take action under these rules,
Inspection g3, Thg Director or the officer(s) authorised by him in this behalf shall have the right to
v':r‘?mm ¢ 8nler upon any Premises, with or withoyt any notice, whers mineralg are mined and stocked
stocke, T oF processad and stocked and to inspect, check ang varify the stocks and records :
Provided that wherever any such authorised officer carries oyt any such inspection, he
shall make an eniry of his visit or inspection in the register maintained by the mineral concession
holder or the stane crusher licensas or the dealer, as the case may be, and submit g
lo that effect to the Director within a pariod of seven days. The Director shall cause a copy of
such Inspection raport to be sent to the concemad concession holder or stone crusher licenses
or the dealer, as the case may be.
Checking ol gg Every dealar granted a license under these rules shall extand full Co-operation to lhe
U Diractar or an officer authorised by him or the Govemment in this behalf for checking of
accounts and verificatian of the stock of minerals in raw or Processed form, as the case may
be, and shall furnigh fully and corractly any or all Information in his possession, as may be
réquired for the purpase of the checking under the provisions of the Act and rules framed there
undar.
Narn- 95.  Amineral dealer shall be held to be committing a default or breach of the conditions of
sompiance or licanige n the following events,
viotation of
the terms ang (1) Default
conditions of
the licensa. (iy fallure to display the details of license on a sign board as Stipulated under
fule 89;
(i) failure ta file the monihly return of stocks as Prescribed under rule 80;
(i) failurs to maintain the up-to-date registers prescribed under rule 80;
(2) Breach
() accepting mi als, in raw or p d form, from unauth sad and unexplained
sources;
(i) storing and stacking minerals that do not tally with the aeniries in opening and
closing balance stock register;
() permitting the sale of mineral, in raw or processed form, without Issuing a valid
Mineral transit pass;
(V) loading of mineral ina carriar without issug of a mineral transport parmit;
) operating the Stock-yard without a valid license:
) rapeatediy found committing the defaults.
Consaquerces 96, (1) Defaun
of conditiony
of defaull (il Where a licenseg i found to be committing a default, he sha)l be directed to
and breach remady or rectify such dafauit within a period of fiftesn days in the first instance:

(i} Incase of a second defaull, he shall be suitably directed o rectify the default and
shall also be liable to & fine, which may extend up o Rs. 10,000/-:
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(i) A third time default or o con|
Opportunities given to clify
with accordingly,

(2) Breach

Where a licansee is observed to be in breach of the conditions of licanse, the licansing
authority may take any or all of the following actions:

(I} suspansion of the licanse with sloppage of recaipt or Purchase or sale of any
mineral In raw or processed form in or from the stockyard, The dealer shall be
hoiding the inveniory of stocks, duly assessed at the time of suspension of
licensa, till such time the suspension order is revoked. The period of suspansion
may continue upto a peﬁudoﬂhmmamhsorul such tima the breach condition
Is rectified, whichever Is sarlier;

(i) temporary seizure of the stocks till such time the stocks are raconciled with the
racords and establishad 1p have besn accepted from lagal Sources;

(iil) forfeiture of the Stocks and their disposal by the compatent authority ang
termination of the dealer license;

V) canceilation of license with provisian for a ban for 5 years to grant any fragh
license to the individual/ firm/ company.

97. (1) An officer authorised by the Licensing Autherity shall be compatent to take
action in matters amounting to ‘default’ conditions.

(2} Wheratha officer-in-charge of the district concermed is of the view that a licenseg
has committed ‘breach’ of the license conditions, ha shal| Immadiately report the matter to
the Director alongwith such Supporting material, as may be required.

(3 The Diractor, either an hig own motion or on the feport of a subordinate officer or
on the complaint of any public person, shall be competant to take action in tha breach cases.
In cases whara the Director Is satisfiad that immadiate Interim action is required to slop any
avaniuality of the continuity of any breach condition, he may pass such interim orders as
considered appropriate, A show Cause notice would bs issyad 10 the licenses In order to
enable him fo present his def e and an o ity of al hearing granted, if 80
fequested, before passing a final ordear,

(4) Whenmrwpemanls found storing any mineral or its products in contravantion
of the provisions of thess rules, the authority under these rules may seize the mineral or its
products together with any carriar used in committing such offence ang shall be liable for
Punishment under rule 104 of these rules.

(58)  Any authority salzing ilegally extracted, transported or storad mineral or its
products, tools, 8quipments and carrigr under these rules shallgive g recaipt of the same 1o
the person from whose possession such things are so seized and shall have the ay thority 1o
Praler complaints in courts having jurisdistian to try such offenca,

B Al Properties seized undar these rules shall bg liable to be confiscated by an
order of the count Irying the offence, if the amount of fing and other sym Imposad are not paid
within a period of one manth from the date of order

o of the first or second default, in spite of
, Would amount to a ‘breach’ and dealt

Chapter - 15
Transportation ot Minerals
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8. (1) No Person shall transport or cause 1o be transported any mi , in whatever
farm, from one place to another by any carrigr without having a valig mineral transit pass.

(8  Themineral concession holder or a stone crusher licansaa or a mingrat dealer

licensea shall apply for and shall be 188usd the booklats containing such duly numbered
mineral transit passas by the mining o!ﬁear-in-charge of the distriet concerned. The mineral
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cancession holdar or the stons cry ar o
shall maintain a reglster of all recMpts atches along with the Particulars of the
mineral transit passes issued by him and furnish such detalls in the manthly production and
despatch reports and shall maintain a complate account of the bookiats of mingral fransit
Ppassas utilised by him,

@  Amineral concession holder or a stona crusher licansee or 3 licenses shall give
the mineral trangit pass issued to him to every purchaser of the mineral for lawtul dispatch
and disposal of the mineral, inwhatever form, followi ' @ proper sariatum, from the o
area/ stone crushing unit premises/ dealar's premises.

4)  The Officer-in-charge of the disirict concerned shall oy Issue any further booklets
tathe mineral concession holder or the stone h or the mineral dealer, as the
case may be, till such time the co, ion holder submils g complate account of the booklsts
of passes issued to him an the pravious accasion and used by him, save keepinga margin of
o more than such number of Passes as may be required for g pariod of seven days for the
Intarvening pariod.

(5) Al relavant delails such as the source of despatch, the registration number of
tha carrier, (ha weight (in MT) or quantity (in cubic feet) of mingral dispatched from the source,
the nama of the transporter and the destination of I 1t shall y be filed-up
In a legible manner jn the mineral transit Pass, which shall be liable 1o be presanted on
demand by an authorised officar,

()  Any transport carrier found to be carrying or lransporting minaral, in whatever
form, without a valig mineral transit pass shail be canstrued to ba carrying/ fransporting the
mineral illagally oblainsd and shall ba subject to such consaquences as specified under
these rules

(7} Any transport carmier camying or transporting mineral, in whatever form, from
anather State into the State shall trave| only through the designated metalleg roads and shall
be required 1o carry and protiuce a valid mineral Iransit pass issued by the competent authority
al the placs of arigin, failing which, it shall be construad to be carrying or lransporting the
minaral ilegally obtained and shall be subject Io such Punitive action as prascribed under
these ruleg.

B)  The process of issue of mineral transit passes in physical form may be replaced
uyalactroniwrygenm:ad forms on imgi of 8-Go appiication in this behall.

8| Any mode of carrier transport, mechanically drivan or otherwise, and used for
transportation of any mineral, in whataver form, shall be required to be registered with tha
Director or auch officer as authorised by him for the said purpose and for such period as
requirad for any part or parts of the State.

ol & mineral
transpar
parmif,

3 No mineral concession holder ora licenses of a stang crushing unit or a licansee
shall parmit leading of any minaral, in whatever larm, from its concession area or licensed
premises rnanarﬂsrnfwhaleverdssmmlun, which is not reg| as such in
with these rules or without Issuing a minaral transport permit undar sub-rule {5) of this rule.

@)  Theofficer authorised for the Purpose shall issus the mineral transport permit in
the form of a sticker to be pasted on the front wind-screen of the vehicle so registerad which
shall ba displayed by the owner of the vehicle at ail times during its validity,

5)  Wheraver any carriar is nol deployed for Iransportation of mingral on a regular
basig and is used only occasionally for lransportation of any mineral, in raw or processed
form, it may be issued a tamporary Iranspart parmit by the concemed mineral concession
haolder or licensee of aslone erushing unit or the licansee from whose araa or Premises the
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mineral is dispatched fora one i ent will issue booklsts of such permits to
such mineral concassion haider or 14 licendeg astone crushing unit o the licensee in the
Same mannar, as in the case of a mineral transit pass.

1S deployed for transportation of Mineral(s) fram any other State into or
through the State shall also obtain sych Minaral Transport Permits for such periods ag
from the authorised officer of the Mings & Gaology Department in case of a carrler/ vehigle

8 A mineral concession holder/ stong crusher operator/ mineral dealer shall
maintain and furnish a complete account of the mineral transport permits issued to him
the Department ang by him to the carrigrs on &monthly basis, alongwith the remittance of feg
collected by him on this account,

(®  The Government may cancel the ragistration of any carrler If it is found 1o be
indulging in violatign of these rules an three occasions and dabarits ragistration as such for
future,

(10) The system of issue of mingra) transport permits in Physical form may be replaced
by electronically generated parmits on implemeantation of e-Governance &pplication in thig
behalf.

100. (1) Theowner of any carriar, holding a valig registration certificata from the Ti
Departmant, and intanding to use such carrier for transportation of mineral, in whatever form,
shall submit his application in form TP-1 1o the officer authorised by the Director alongwith
the fee prescribed undar tha Fourth Scheduta.

3 After checking the particulars of the applicant ang verifying the validity of
documents issueg by the Transport Daepartmant, the authorised officar shal| Issus a mineral
lransport parmit in Form TP-2 for such period as applied for, along with (ssue of recaipt for the
fee paid. The minera) transpart permits shail be n the natura of a sticker, duly authenticated
In parmanent ink by the lssuing officer and eantain such particulars ag specified, which shall
be displayed at all times on the front wing screen of the vehiclg,

@ The temparary lransport permit issuad by any mineral concassion holder gr
stone erusher licenses or dealer shall also carty identical partiou/ars

0L (1) The Director or the State Mining Enginger or the Coliector of the district concemed
may direct the Officr-in-charge of the district concemed 1o Set-up or establish parmanant or
temparary check-posts or eraction of barrigr or both, at inter-stats entry or axit points and
any other piaces by an order Inwriting with a view to checking of the transportation of minarals
raised without fawtul authority;

@ Ay authorised officer or official(s) may chack any carrigr Carrying minerals, at
any place and the Person in-charga of such carrier shall prasent g valid mineral transit pass
Issued and a mingral transport parmit for such vehicle as may be demanded by sald officer or
official(s),

to minerals or itg Products in possession of such parsan,

4 Theperson in-charge of the carrier shall, it s required by officer-in-charge of the
chack-post or the barrier orany other authorised officer, disclose hig na Me and address as
also that of the awner of the carrier, the Name and address of both the consigner and the
consignes, and the particulars of the place Frumwhmarumlnaralmmm and dispatched
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(8 Ifthe authorised officerf official mmammm ar any other autharised
olficer has reasons to believe that the minaraf or its products are baing transported under a
mineral transit pass which Is suspected to be lampered or transporiation is found withayt any
valid fransport permit, the authorised officer/ official(s) In-charge of the check post, shall take
action as provided under rule 104 of these rulgs.

8 I the person In-charge of tha carrier refuses to pay the Penal amount under
sub-ruls (5), the officer In-charge of the check-post or the barrier orthe authorlsed Inspecting
officer shall -

0] havslhupowermssizethamlnersialongwnhmehmﬂsrhnnnn;

(i) givea receipt of such minaralanucamorsnimd by him to the parson from whose
Possassion or controf it is saized;

(i) direct the parson in-charge of the carrier 1o carry the mineral and also the carrigr
tothe nearest police station or check-post orbmsroimeoow dapartment;

() seize the carrier and take the same in his Possession If the parson in charge of
the carrier refuses 1o carry the mineral and the carrier o the nearast police
station or check-posl or barrigr of the department:

() Where a carrigris found to b Indulging in violation of the rules for th first tima,
the sald mineral would be liable to be forfeited along with the Impounding of the
vahicle, which may be released only upon realisation of the payment of price of
the mineral and the applicable royalty for the mineral being transportad and, in
addition, a fing which shall not be less than Ten Thousand rupees;
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() Wherever a carreris In such violation for the second time,
the said mineral woulg! lo be Torfeited along with the Impounding of the
vehicla fora wmmmperhdnmwn days and rel; only upon reali of

(i) Wherever a carrier is found to ba indulging in such violation for the third time, the
sald mineral would be liaba lnbefm‘eisn‘alﬂ'lgm the impounding of the vehicle
Tor a pariod of minimum ten days, and for relase shall entall paymant of price of
the mineral and the applicable royalty for the mineral being transported and, in
addition, a fina which shall ba twanty five thousand rupees;

(v) Wharsvera carriaris found to be indulging in such violation for the fourth time or

Chapter - 16
llegal or un-authorised Mining and consequences

103.  Any person undertaking any mining operations without & valid mingra concession lisgalor
Granted under the Act and the rules framed tharsunder in any area shall be desmed [o be unauthorised
indulging in llegal or unauthoriseg mining and shall be dealt in accordance with the provisions Mining
contained in this chapter,

104, Any actof ilegal or unauthoriged mining shall be liable to the following: Can

of lilegal or
(i) for & first tima violation, the said mineral shall be liable to be seizeq along with unautherised

the impounding of all such tools, equipment, vehiclas or any other things uged mining.
far such unauthorised operation, which may be raleased anly upon realisation of

the payment of price of the mineral and the applicable royalty for the mineral
extractad and, in addition, a fine which shal| not be less than Tan Thousangd
upges;

() for a second time violation, the said mineral shall be Hablg to be salzad
with the Impounding of all such toals, equipment, vehicles or any other things
used for such unautheriged operation for a minimum pariod of sevan days, which
may relsased only upon reali of the pay of price of the mineral and the
applicabls royafty for the mineral sxtracled and, in addition, a fine which shall not
be less than fiftean thousand rupeas;

(iily wherever g person ig found to be indulging in such offencs for the thirg time or
more, the officer concerned shaj register an FIR ang handover all such toois,

aperiod of minimum thirty days or mora, and (b) Pacuniary penalty ang punishment
as provided under Section 21 ofthe Minas & Minerals (Development
& Regulation) Act, 1957

was In-charge and was responsible to the company for the conduct of the business of the
company, shall be desmed fo be guilty of the offence and shall be liable to be procesded
against and punished accordingly :
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Provided that nothing contain W s shal render any such person fiabla fo
any punishment it hg Proves that theWife e - mmitted without his knowledge or that he
axercised all dus diligence to prevent the commission of such offence.

@ Whers an offance under these rules has been committed with the consent or
connivance of any director, manager, sscratary or othar authorised reprasentative of the
company, such director, manager, secrelary or other authorised reprasantative shall be desmad
10 be guilty of that offence and shall be liable to be proceeded against and pmfshsdsworulngty.

106. No court shall take cognizance of any offence punishable under thegg rulss except
upon a complaint in writing mada by the Dirsctor orany other afficer authorised by him to the
Palice in this bahalf within three manths of tha date an which said offence is alleged to have
been commitigy,

Save in the cage of appeals, and subject to such restrictions as he may daem appropriate, to
any of his subordinate officer(s) by an executive ordar.

108. The Diractor may, either on an application from an agarisved party or gn his own
motion, review the orders passed by him under thase fules in any mattar with the prior
parmission of the Administrative Secratary of tha Departmant.

108. (1) Unigss Otherwise provided, an appeal against an ordgr Passad by the Officer-
In-Charge shall lis with the Director;

@ An appeal against the order Passad by the Diractor shall lis before the
Administrative Secretary of the Departmani;

@ MNoorderunder these rules shall be passed by the competant authorlty against
any person unless ha has bean issued a show cause and given a reasonable opportunity to
maka a representation.

0. (1) Any application for raview under rule 108 and an appeal under nulg 109 (1) can
be prefarred within g Pariod of sixty days of the passing of the Impugned order. A delay up to
thirty days beyond the Permissible appeal pariod may bemrmmdby the competent autharity,
IHound justified;

@) Asecond 2ppeal against the ordars of Dirsctor, under rula 108 (2) can be filed
within a period of 45 days of the passing of the Impugnad order. Adslay for Uup to thirty days
beyond the permissible period may be condoned by the competent authority, iffaund justitieg
m. ) Every application for raview or appeal shall be accompanied with the fee ag
Prascribad in the Fifth Schedule appended to these rylgs.

Chapter - 18
Miscellaneous
M2 (1) The Government may at any time, within six months, from the data of the order
passed by it under thege fules, on its own mation reclity any mistaka or 8ITor apparent on the
face of the record, ang may within the like periag rectify any such mistake or arror which has
baen brought ta its notice by an applicant for the grant of tha mingr mineral(s) concession,
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(@ Mo such rectification u fuleQ1) above, as has or Purports to have a
prejudicial affect on anather appli nt of the mining lease, shall be made unlass
the Government have given such applicant(s) notice of ils intantion 5010 do, and have allowed
him/ them a reasonable opportunity lo make a represantation thergon,

4. (1) Noperson shall undertake any mining operations in any area, except under and Unauthorized
in accordance with the 16rms and conditions of a mingral concession granted under thesg Working,
fules;

2) Nclwrﬂ‘lalandlng any other punitive measures for any violationg provided undar
the rules, any contravantion of sub rule (1) shall be subject to the provisions containad In
Section 21 of the Act.

118, No court shall take cognizance of any offence Punishable under thesa rules except Offances
pon a complaint in writing made by the Director orany other officer authorised by him in this cognizabls
Behalt within thres monihs of the date on whick said offence Is allaged to have bean commiltad, o7l o

written

complaint,
116, rnaddltlonmihsmighbrrdm“, ired 1o be install d By the mingral ion Provision tnr
holders, tha Director may authoriss ang register slectronic weigh bridges estabiished alecirgnig

8. The Government may, for reasons to be recorded In writing, ralax any provision ol Relaxation i
these rules In casas whare any minsral concession is granted to any Govnmsnrdapmmant speaial

or 1o & stafutory authority set up by the State Govemnment, or a COMpany or a corporation S2505.
Whally owned or controlied by the State or Gantra) Governmant.

118, Aminaral CONCBSSion granted under these rules, in whatever farm, shall commence

Irom tha date of exacution of the agreament or lrom such date as specified thergin. :: :': gran|

concession,

121, Grant of any mineral concession or other permissiong under these rules shall not Applicability

absolve the holder from the applicability of other statutes. ;;. :l:g

122, (1)  The Punjab Minar Mingral Concassion Rules, 1964 as amended from tima to Repeal and
tima, in their application to the Stats of Haryana ang the Haryana State Minarals (Prevention savings

of lllegal Mining, Storage and Transportation) Rulas, 2006 are heraby repealed with the
publication of nolification of "Haryana State Minor Mineral Co , Stocking, Transportation

of Minerals, and Pravention of Ilegal Mining Rules, 2012* inthe official Gazette,

(@) Nonmilhstandlng the repeal , anything done or any actign taken or proceedings
commenced under the ‘Punjab Minor Minaral Concession Aulas, 1964', and the ‘Haryana
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State Minerals (Prevention of lllegal

8 and Transportation) Rules, 2006, shall
be desmed to have bean done, tak

under these rulas :

Provided that wherever the terms and conditions of any mineral concession, granted
before the commencemant of these rules, arg Inconsistent with or repugnant to thesa rules,
the same shall be deemag 1o have been modified in accordance with these rules from the
date of notification theraof,
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